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RAJYA SABHA
Thursday, the 20th July, 2017/29th Ashadha, 1939 (Saka)
The House met at eleven of the clock,

MR. CHAIRMAN in the Chair.

OBITUARY REFERENCE

MR. CHAIRMAN: Hon. Members, I refer with profound sorrow to the passing
away of Shri Syed Nizam-ud-Din, a former Member of this House, on the 30th May,
2017, at the age of 85 years.

Born in October, 1931, in Anantnag district of Jammu and Kashmir,
Shri Nizam-ud-Din was educated at Sri Pratap College and Amar Singh College,
Srinagar and the Aligarh Muslim University.

An advocate by profession, Shri Nizam-ud-Din started his legislative career as
a Member of the Jammu and Kashmir Legislative Assembly and was a Member of that
Assembly from 1962 to 1967. He was editor, printer and publisher of Nawai Kashmir. He

also served as the Director of the Land Development Bank, Jammu and Kashmir.

Shri Nizam-ud-Din represented the State of Jammu and Kashmir in this House

from April, 1974 to April, 1980.

In the passing away of Shri Syed Nizam-ud-Din, the country has lost a distinguished

parliamentarian.
We deeply mourn the passing away of Shri Syed Nizam-ud-Din.

I request Members to rise in their places and observe silence as a mark of respect to

the memory of the departed.
(Hon. Members then stood in silence for one minute)

MR. CHAIRMAN: Secretary-General will convey to the members of the bereaved

family our sense of profound sorrow and deep sympathy.

MR. CHAIRMAN: Now, Papers to be laid on the Table. Secretary-General.
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(MR. DEPUTY CHAIRMAN in the Chair)

PAPERS LAID ON THE TABLE

Statement showing the Bills Passed by the Houses of Parliament and

assented to by the President

SECRETARY-GENERAL.: Sir, I lay on the Table, a statement (in English and Hindi)
showing the following Bills passed by the Houses of Parliament during the Two Hundred

and Forty-second Session of the Rajya Sabha and assented to by the President—

1.

2.

10.

I1.

12.

13.

14.

15.

16.

17.

18.

The Payment of Wages (Amendment) Bill, 2017.

* The Specified Bank Notes (Cessation of Liabilities) Bill, 2017.
The Enemy Property (Amendment and Validation) Bill, 2017.
The Appropriation Bill, 2017.

The Appropriation (No. 2) Bill, 2017.

The Maternity Benefit (Amendment) Bill, 2017.

The Finance Bill, 2017.

The Appropriation (Railways) Bill, 2017.

The Appropriation (Railways) No. 2 Bill, 2017.

The Mental Healthcare Bill, 2017.

The Employee's Compensation (Amendment) Bill, 2017.

The Central Goods and Services Tax Bill, 2017.

The Integrated Goods and Services Tax Bill, 2017.

The Union Territory Goods and Services Tax Bill, 2017.

The Goods and Services Tax (Compensation to States) Bill, 2017.

The Human Immunodeficiency Virus and Acquired Immune Deficiency
Syndrome (Prevention and Control) Bill, 2017.

The Constitution (Scheduled Castes) Orders (Amendment) Bill, 2017.

The Taxation Laws (Amendment) Bill, 2017.
[Placed in Library. For (1) to (18) See No. L.T. 7578/17/16]

* The Bill could not be returned by Rajya Sabha and was deemed to have been passed by both Houses under
article 109(5) of the Constitution.
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Reports and Accounts (2015-16) of MMRCL, Mumbai and related papers

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRIMUKHTAR ABBAS NAQVI): Sir, on behalf of my colleague, Rao Inderjit Singh,
I lay on the Table—

(1) Acopy each (in English and Hindi) of the following papers, under sub-section
(1) (b) of Section 394 of the Companies Act, 2013:—

(a) Annual Report and Accounts of the Mumbai Metro Rail Corporation Limited
(MMRCL), Mumbai, for the year 2015-16, together with the Auditor's Report
on the Accounts and the comments of the Comptroller and Auditor General of

India thereon.
(b) Review by Government on the working of the above Corporation.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above. [Placed in Library. See No. L.T. 7068/17/16]

Notification of the Ministry of Personnel, Public Grievances and Pensions

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTHEASTERN REGION; THEMINISTER OF STATE INTHE PRIMEMINISTER'S
OFFICE; THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSION; THE MINISTER OF STATE IN THE DEPARTMENT
OF ATOMIC ENERGY; AND THE MINISTER OF STATE IN THE DEPARTMENT OF
SPACE (DR. JITENDRA SINGH): Sir, I lay on the Table, under clause (5) of article 320
of the Constitution, a copy (in English and Hindi) of the Ministry of Personnel, Public
Grievances and Pensions (Department of Personnel and Training) Notification No. G.S.R.
519 (E), dated the 26th May, 2017, publishing the Union Public Service Commission
(Exemption from Consultation) Amendment Regulations, 2017.

[Placed in Library. See No. L.T. 7180/17/16]

Reports and Accounts (2016-17) of the India Development Foundation of Overseas

Indians, New Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: Sir, I lay on the Table, a copy each (in English and
Hindi) of the following papers:—

(a) Annual Report and Accounts of the India Development Foundation of
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Overseas Indians (IDF-OI), New Delhi, for the year 2016-17, together with

the Auditor's Report on the accounts.

(b) Review by Government on the working of the above Foundation.
[Placed in Library. See No. L.T. 7071/17/16]

Reports and Accounts (2015-16) of Babu Jagjivan Ram National Foundation
(BJRNF), New Delhi and related papers

ARG IR 3R AHRGT Forerd § o w3t (st fasm wigem): #eigy, §
freferRae wit bt Uep-wep Hfcr (3l e fewel #) o geel uR Rl &

(a) Annual Report and Accounts of the Babu Jagjivan Ram National Foundation
(BJRNF), New Delhi, for the year 2015-16, together with the Auditor's Report
on the Accounts.

(b) Explanatory Note on the above-said Report.

(c) Statement giving reasons for the delay in laying the pagers mentioned at (a)
above. [Placed in Library. See No. L.T. 7174/17/16]

Notification of the Human Resource Development

A A e @=em § I 135 (31 Ags T aved): Aeied, §
e e 31 H, 1961 &1 gRT 35 & SY-URT (3) & EfT HRAG Wenfrat
AR (MR @i fJemits), emare uger 1™, 2017 &1 THTRIT SR arefl A1
e e JaATerd (ST e a9y 1 srfergarr 4.a1.4. 632 (31), f&=ie 23 S,
2017 @1 Ta TRT (3T a2 fodl #) 991 gedl IR 3@ g

[Placed in Library. See No. L.T. 7064/17/16]

MESSAGE FROM LOK SABHA

The Indian Institutes of Information Technology (Public Private Partnership)
Bill, 2017

SECRETARY-GENERAL.: Sir, I have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:

"in accordance with the provisions of rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am directed to enclose the Indian Institutes of
Information Technology (Public-Private Partnership) Bill, 2017, as passed by Lok
Sabha at its sitting held on the 19th July, 2017."

Sir, I lay a copy of the Bill on the Table.
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REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON HUMAN RESOURCE DEVELOPMENT

1. AEARTIY SAfedT (Fed U<e): Aeey, H fAunT-Hdfa #ma dames e
et TRty vl e o Frefead wfde @RS o fave ) uRgd BRe g

(i) Two Hundred Ninety First Report on the Action Taken by the Government
on the Observations/ Recommendations contained in the Two Hundred
Seventieth Report on the 'Performance of National Sports Development Fund

and Recruitment and Promotion of Sportspersons (Part-I)';

(i) Two Hundred Ninety Second Report on the Action Taken by the Government
on the Observations/ Recommendations contained in the Two Hundred
Seventy First Report on the 'Performance of National Sports Development

Fund and Recruitment and Promotion of Sportspersons (Part-II)'; and

(i) Two Hundred Ninety Third Report on the Action Taken by the Government
on the Observations/ Recommendations contained in the Two Hundred Eighty
First Report on the 'Performance of National Sports Development Fund and

Recruitment and Promotion of Sportspersons (Part-I11)'.

STATEMENT BY MINISTER

Status of implementation of recommendations/observations contained in the
Thirty-fourth Report of Department-related Parliamentary Standing
Committee on Information Technology on
Demands for Grants (2017-18)

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): Sir, I make a
statement regarding status of implementation of recommendations/observations contained
in the Thirty-fourth Report of the Department-Related Parliamentary Standing Committee
on Information Technology on Demands for Grants (2017-18) pertaining to the Ministry

of Information and Broadcasting.

REGARDING POINT OF ORDER WITH REGARD TO NATIONAL SECURITY
AND NOTICE UNDER RULE 267

SHRI PRAMOD TIWARI (Uttar Pradesh): Sir, I am on a point of order.
..(Interruptions)... T8 T2 F ST ol vy 81 A9 &1 91 59 TRE 4 TR
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[Shri Pramod Tiwari ]

SIHAM H HgT 8 B T, ITY AN ST DI, TART IS GRET, Tahdll 3R 3RSl Bl
QR 81 BT &

MR. DEPUTY CHAIRMAN: What is your point of order? ...(Interruptions)...

Y wg foyart: § R g ared € 6 ReR 39 R R <9 3 favas 7 o, 98
! fqearq # ol sAY A1l &b A1l QR AT el HRdl gU 89 Rt Ig Hel Ared &
5 <o & fod GRIAT €, 39 R SRR $I 99 <1 =12 & I8f o= o= fRafy & sreran
ESENEEIEIRRER NECIESICIPRE]

MR. DEPUTY CHAIRMAN: All right.

SHRI SATISH CHANDRA MISRA (Uttar Pradesh): Mr. Deputy Chairman, Sir,
following your directions, given to me yesterday that I should check the records, with great
respect, I would like to say that I went through the records of the day before yesterday. I
am raising this issue here just to keep the records straight. I am passing on a copy of the

proceedings to the hon. Deputy Chairman.

Sir, if you just permit me, I would like to read just four lines from the
proceedings. On page 6, in the beginning, hon. Sushree Mayawatiji said, "HTF<Ig
ITFHTART Sff, AR 9ISl 4 ®ed 267 & d8d Yo Alfcd AT A 21" Then, the
proceedings started and there were a lot of interruptions. In fact, there were 62
interruptions in total. But, then, at page 8, there is your statement, Sir, when an
interruption was made by Shri Shwait Malik that that was Zero Hour. And, you said,
"This is a notice under Rule 267." Then, again, at page 9 of the proceedings, Shri
Shwait Malik, while interrupting, says, "It is Zero Hour." In response to this, the hon.
Deputy Chairman said, "There is a notice under Rule 267." After that, Mayawatiji
started speaking. But, again, there were interruptions and you again asked them to sit
down saying, "I8 Wdl 267 % T8 HeX B, HUAT 3T AN JFATI" Then, she tried to
speak, but there were interruptions again. As I told you, there were in all 62
interruptions. At page 14, the hon. Deputy Chairman says, "Under Rule 267, you can
only ask for a discussion. That point is already made. It is over. You can't make a speech
here." I am just trying to make the record straight. I have given a copy of the

proceedings to the Leader of the Opposition also. ...(Interruptions)...
it SUHTUfA: S 21 The matter is all clear. ... (Interruptions)...

SHRI SATISH CHANDRA MISRA: Sir, I have also provided a copy of the notice

wherein [ had said that Mayawatiji would like to speak on. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: You have made your point. It is all right.
...(Interruptions)... All right. ... (Interruptions)...

SHRI SATISH CHANDRA MISRA: It was just for this purpose.

MR. DEPUTY CHAIRMAN: Okay; okay. Let me complete it. You have made your
point clear. But, you can also go through the record, I only said that there was no notice

from Kumari Mayawati. That's all I had said. ... (Interruptions)...

SHRI SATISH CHANDRA MISRA: I have also provided a copy of the notice. And,

it says, "Kumari Mayawatiji will be speaking."

MR. DEPUTY CHAIRMAN: I have got it. The notice was from you.

...(Interruptions)...

SHRI SATISH CHANDRA MISRA: Yes, the notice was from my side.
...(Interruptions)... But, yesterday it was being raised that it was not under Rule 267.
...(Interruptions)... But, you, from the very beginning, accepted that it was a notice
under Rule 267. And, you tried to convince them also that it was under Rule 267.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: All right, let us not argue on this.
SHRI SATISH CHANDRA MISRA: I am just trying to make the record straight.

MR. DEPUTY CHAIRMAN: All right. I am also just trying to do that. I told them
that that was under Rule 267 because that period was allotted for the matters to be raised
under Rule 267. That is fine. But what I said was that there was no notice from Kumari
Mayawati, it was from you. That's all I said. I don't want to enter into arguments with you

on this issue.

SHRI SATISH CHANDRA MISRA: No; no, Sir. It is just for making the record
straight. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What you said is okay and what I said is also okay

that there was no notice from Km. Mayawati. Let it rest here.

REGARDING BAN ON TRAVELLING OF MPs BY AIRLINES

sft TR AT (ITR USTM): AW SUAHTART ABIGY, Udh AE 8 & AT &4
faRrTfeR U ® fh 89 96 &1 SRIATe! § HIT of A, BAST B HifS IS PR Ah,
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1} =T 37yaTe ]

ISP BTSN | R o h 3R ISP GaeT H GaTG Thaa Hx b | b & W4T &8
el 2 f 3eR 59 v fieT. iR DfSa1 &1 o SureT €1 e S 8T 2 &R U1 & ® fs
AR e .S, IR T B

IR AEIGd, TR ST A1 QIR & HHaATRAT A &I AiFal B Hal-Jt
gs B 59 g | B ufehan @me off, v ot var $f8am ok 99 9 vaRars = |
Sl TA.YIST. WX ban @1 & {6 B Y gaRars=1 S TH.UIST. &I 81 of ST Addl! 2
foea & @&l i S s 781 2, fergea A fodt Y vaRems=a 9 U fm =161 ©1 o
DI &4 AN P A1 BIg G181 Y, Al ATIH TS b 09 GaRelg=d &4 ban B <l
e offw Rifaet Tfaver ge gu 90 gU 81 A1y Sea <A1Terd o 519 $exdA o
dql Bel U AR Madars A9, €, STd! TIRes~ -1 a1 fhar 81 V41 o ren © 6
S STD! o R AT §1 B Bg (331 S 319 QIR § 6] ST &l e &1 STt
B R BHPT ban AT ST FhdT 82 3R AR RIAT® BIs AHAT &7 &, df FIR BRY,
HIRYRT 371R STLYTA # HRAISR faam gan &, «ifT &1 &4 ban fhar ST wed 872 H a8
HE1 T8N § 6 3R d 84 ban BN, Al I8 §AR [RIMIEHR $1 &9 81 § 39 RSB
GESEIRIEAERIBICIENIEA

MR. DEPUTY CHAIRMAN: You have raised, according to me also, a valid point
that if any Member of Parliament has committed a crime or something against the law,
the law of the land should take its course. Airlines are not given the authority to punish

anybody. I think the Government should take note of it. ... (Interruptions)...

SHRIMATI VIPLOVE THAKUR (Himachal Pradesh): Sir, how will

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Sit down, please. ...(Interruptions)... 1 am speaking.
...(Interruptions)... Viploveji, sit down. ...(Interruptions)... What I am saying is that
Members of Parliament are also citizens, individuals with equal rights, and if they have
committed any crime or any mistake, the law of the land should take its course. It is not
that airlines or anybody can punish. If a punishment is imposed on an MP for some crime,
how can other airlines punish him? I think this cannot be done. This is not a thing to be

punished by airlines.

SHRI ANAND SHARMA (Himachal Pradesh): Sir, I am on a point of order. Just a

minor correction. The word 'crime' should be removed. It should be 'violation'.
MR. DEPUTY CHAIRMAN: Okay, 'violation'.

SHRIANAND SHARMA: Ifthere is any argument between a Member of Parliament

or staff, it is not a crime. It could be a 'violation'.
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MR. DEPUTY CHAIRMAN: Okays; fine.

MR. DEPUTY CHAIRMAN: But if a Member of Parliament has beaten a staff

member, then it is a crime. That is also there.

REGARDING PROMULGATION OF THE RULES UNDER CAMPA ACT

SHRI JAIRAM RAMESH (Karnataka): Sir, on the 28th July, 2016, almost exactly
a year ago, this House passed a very important Bill, the CAMPA Bill. The Bill was passed
on the basis of certain assurances given by the then Minister and the Leader of the House.
Those assurances, after one year, have not been fulfilled. The Rules of the Act have not
been promulgated; the draft rules have not been put into public domain. Lakhs of tribals
are being evicted because of the CAMPA programme. I request the Leader of the House to
please fulfil the assurance that he has given on the floor of the House. The then Minister,
late Shri Anil Madhav Dave, read out a statement that was drafted jointly with the Leader
of the House. I request that in this Session the draft rules be made public so that this
programme can be implemented keeping the interest of the tribals uppermost in the mind.
The Tribal Affairs Minister is here. He should be fighting this battle for protecting the
rights of the tribals.

MR. DEPUTY CHAIRMAN: Now, there is notice under Rule 267 given by Shri
Digvijaya Singh. Mr. Digvijaya Singh, I can allow you only three minutes to present your

case.

sft fefaea R @ e A9 Sugwefy wEigy, $9 <9 & foam o
FHRIT B1 F7d 1 <4 e 3 0 @l 51 Faveh! 872

MR. DEPUTY CHAIRMAN: I am not allowing a discussion on this. I am only

allowing you to present your case. Take only three minutes.

REGARDING PROBLEMS BEING FACED BY THE FARMERS

#t fefaor Rie: A STa«afiy weiey, § W@ § 6 989 & 9 9ew,
et arfior & | o a 8§ 3IR AR wIfeai ST 3 31elTT gCds, 39 91d | edd
gl fp 59 <91 § fham=il 1 BToid 95-W-9gaR BIdl O X! 8 3R ATHSITRAT Bl |,
Sifes National Crime Records Bureau @1 Report UX RICIEG] %, I qaral & fob S
H1.S1.91. BT IRBR AR 8, AT BT Srgnaii § 42 Hiererd gig g8 21 3T Minimum
Support Price ¥ 8T fireT Y87 ®1 IR, 18+ YUY 3,000 3 3,500 F gToTR H b 37 & o«
f ITSHT Minimum Support Price $9T 5,000 ¥ 5,500 U fdaee &1 HBld, 3ATe] el ST
8T B, fra SioR-AoR IR gediel o) I8 8, WISl g9R J81 9 &1 8, S9! g
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[sft fafraora Rz ]

R YR 8 8T 81 Guferar #t & foami o) Meft a-ariy i Srafes St #i off
o &3 SUST BT el oI < ST, ST AT 379 ATd S 9 H qrRIGT a1 o1l ITa!
AT ot {3 31T AT BT S AT BIAA & QITOIY, oAfh I bl TBR BT ARATAT Tb
Tl e g1 saferT A9 Suaafy #8Iey, #X7 fdew & f ool f6 9R Listed
Business I 37T I@HR fham1 &l T3l U= g4l BR1g¢I H 1 HEdl g (&b 9 95y
R I fas1 a6 =t 8 3Ry

I would request the hon. Members of Parliament from Tamil Nadu to please go
and see what is happening at Jantar Mantar. Your Chief Minister had promised certain
loan write offs but they have not been committed. H-1d ST FEI&d, .41 H 9
BT fAT8 X2 €, IR A18d 30 f[dws] &I T8 ugdr U1 I8 &1 afoy H g: 3 4
STRTY BT € foh 39 9 fawd R discussion allow BT, &9 39 & ol TR B

Sft AR AT (SR U< ¥): HEIGd, H 9 [0 37U 3MUh] Hdg Bl g

sft qRawt BT RIS T 8 feen): WGy, § oft 39 fawg & erue eyt
qHg PRl

SHRI TAPAN KUMAR SEN (West Bengal): Sir, we associate. ...(Interruptions)...

3t 31etl IaR IFRT ([BR): Heey, § 41 39 [y A 31U D! Axg Bl gl

SHRI PRAMOD TIWARI (Uttar Pradesh): I have also given notice on the same

subject. ...(Interruptions)... Sir, my notice is also on the same subject. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: There is already consensus for a Short Duration
Discussion on this. ...(Interruptions)... We will be having a Short Duration Discussion as
early as possible. ...(Interruptions)... Therefore, this motion under Rule 267 is rejected.

...(Interruptions)... Now, Shri Ananda Bhaskar Rapolu. ... (Interruptions)...

SHRI PRAMOD TIWARI: Sir, my notice is also on the same subject.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, there is notice under Rule 267 by Shri Ananda
Bhaskar Rapolu. ...(Interruptions)... Take only three minutes. ... (Interruptions)...

REGARDING DEMAND TO EXEMPT THE HANDLOOM, POWERLOOM
AND TEXTILE SECTOR FROM GST

SHRI ANANDA BHASKAR RAPOLU (Telangana): Respected Deputy Chairman,

Sir, I was pleading for suspension of the Listed Business under Rule 267 to ponder over
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the grievances of the handloom, powerloom and textile sector. The GST is destroying
the handlooms and powerlooms. About 70 lakh workers are employed in the powerloom
sector. They are displaced now due to the excessive slabs of the GST and it is hampering
their livelihood. As a result, the entire textile sector is on agitation. Take the case of Surat.
Lakhs of workers are on the roads. In Bhiwandi of Maharashtra, thousands of workers are
on the roads. In Maharashtra, in Bhiwandi and many other places, agitations are going on.
This GST is going to disturb the lifestyle and livelihood of people engaged in handloom

sector in particular.

I am pleading to treat handloom sector at par with raw salt call given by Mahatma
Gandhi. Handlooms are the cloth of Mahatma Gandhi and it has to be treated and
protected. Hank yarn has to be exempted from any sort of taxation either from the Union
Government or from any State Governments. This is high time the Union Government
concentrated and focussed on this grievance. That is why I am asking and pleading for
Suspension of the Business under Rule 267 to discuss it threadbare and resolve the issue
so that livelihood of lakhs of workers of handloom sector could be saved. On August
7, 2017, we are going to celebrate the National Handloom Day. Keeping the swadeshi
spirit in view, we have to protect the handloom sector and also the powerloom sector.
Please completely exempt the handloom sector from the GST and also lower the tax slab
of the GST on the powerloom fabric and raw material. This is my plea, and I urge for

Suspension of the Business under Rule 267. Thank you very much.

SHRI ANAND SHARMA (Himachal Pradesh): Sir, I associate myself with the

issue raised by the hon. Member.

PROF. M.V. RAJEEV GOWDA (Karnataka): Sir, I also associate myself with the

issue raised by the hon. Member.

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, I also associate myself with

the issue raised by the hon. Member.

SHRI K.K. RAGESH (Kerala): Sir, I also associate myself with the issue raised by
the hon. Member.

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, I also associate myself
with the issue raised by the hon. Member.

SHRI D. RAJA (Tamil Nadu): Sir, I also associate myself with the issue raised by
the hon. Member.
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SHRI MAJEED MEMON (Maharashtra): Sir, I also associate myself with the issue
raised by the hon. Member.

SHRI S.R. BALASUBRAMONIYAN (Tamil Nadu): Sir, I also associate myself
with the issue raised by the hon. Member.

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, I also associate myself

with the issue raised by the hon. Member.

SHRI DEREK O'BRIEN (West Bengal): Sir, I also associate myself with the issue
raised by the hon. Member.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I also associate myself with the

issue raised by the hon. Member.

SHRI RAJ BABBAR (Uttarakhand): Sir, I also associate myself with the issue
raised by the hon. Member.

SHRI PARVEZ HASHMI (NCT of Delhi): Sir, I also associate myself with the

issue raised by the hon. Member.

sft 31t 3FaR MRY (NER): AEIgd, AT 9awd 7 Sl [qwy Sor 7, § i o+

3TIP] ST HIG B gl

it welter avs fisn (SR URen): WEIGy, A 9o 7 S vy Ier €, H W
3T IR S g BT

sft fh=mTog TveT (STR US¥): HEIGY, AT e 7 Sl favy e B, |+ e

3MMIPT SN AIg BT g

sft fade &, T=a (77 UQen): ARGy, A e Sl vy 3ot 8, H o et

3ITIP! SHA Hag BT g

sl e WA (FER): A8Icy, A 9w 7 S faug 3ot 8, | +ff e
MU THH HIG HcH

SOME HON. MEMBERS: Sir, we also associate ourselves with the issue raised by
the hon. Member.

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... All right. If all of you

support, we can have a discussion later. No problem.

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Sir, Tamil Nadu farmers are

not agitating against the State Government. They are urging the Central Government to
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waive the loans. Sir, it must be on record. ... (Interruptions)...

MR.DEPUTY CHAIRMAN: Fine. .. (Interruptions)... Now, Zero Hour submissions.
Shrimati Viplove Thakur.

MATTERS RAISED WITH PERMISSION

11l treatment and abuse of girls brought for marriage in certain

States with low female ratio

S fareera SR (fRATadl Ien): AT SUQHTRT S, H 3779 &1 4§ Uab 98
B HEaqul favy o ST I8 €1 98 g Ul 99 2, forad afger 9 o1 Sadte 81 @
T 3R 39 39 ORE | 99ig a1 o %81 8, RTA®T SSTER1 Mud! HEl da el
BRATOM SRAY TT A girls BT VAT 9gd ¥ &1 s 7, Hifd a8i Airscl U g1 98f W)
It & forg wrefeal 8t e @) 8, sufery 98 aefedi a9 SN dFaRe 94 g
SN A TS ST &1 T8l Tb $© AT Usel [ZHrae Hawl I Hi aTs Sirl of, offd 8dR
U< Bl URPR A AR 8F 1 1 39 YBR P YA UR b Mg | 3791 W) §977 3, e
T ¥ et & forg St rsforat a8t ars Sl €, @1 39 wTel O As @l | we) @
SIH 2, S HclldT Uil $el Sl § 3R $ TTal Bl Hicld] eal Bl STl 8| el
PRI F 918 $1 AS(Bl & A1 T4 g-1 SICHS BIT 81 D! ART-UICT S 51 U 9IS
TR HRAT 8, IAD IR-AR HIs IGY Ha8 91 & 59 IR 3§ $© W T8I {61 7 21 2
31TST B9 NRI ¥ 2Tl e aTel) arsfndl & forg af i 91 3= 2, oife 57 arsfhal &
fo 3o 81 fdhar ST R8T 81 § WRGR I I§ RIY Bl § (b g8 Ul oy b I i
TSl 918X W I &, R TR B goig F 91 STl & AT bIs s 8, S Sdh!
IE-PAAT BR AT & AR TY-TY F AT & b JreRl wrel B S| s S&Terv]
31T B, i1 § gt S s @t &1 A1 TEl o1 ATEd! €, Jife 7T S G A1 FT 8
S| SHD! YT ST BT W] 8| SHD! HIRT AT, TI I8 HITHR Yeb Wl b 3R ey
o TS| S R I IR AR & [ TS U B, oifhT 59 I BT 1T S gferd §
R foramsll, A1 98 S 78 iR et ot {3 =71 I8t $Is 71 ¥1 39 dal {5 991 st
R FIM a7l BIs 8] 21 Y Af-919 g § ¥&d &

AR ADHR I I8 3R & 6 59 IR # I 1Rar 4 == a1fevl 89 3iRd $Is
3R BHN 3R Ud |rae & Ui 7, offhd TRI! 7 9 A &I 2fadd bl H @ o
& g1 9% #i-a19 7 I 99 &1 2l I8 W e a)E 91 SBiE 2, gafay § 7'
HATd I 1 ARG B3l b 59 IR H TR fhAT STQI M9 1 diei T HibT &,
SAfTY T 9gd-98d g=IaTg|
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sft areft oFaR SN} (B R): WEIGy, AFHIY Wewl A Sl vy Iem &, H o

SIREA I A CEAC G

it TR g gl (F9T9): HEIeY, A Qe | Sl fawg Sorn &, § WY o

MU §HH HIg AT T

it TuIfaoTa e Sea (BTITe): HEIed, AT AawT <1 Sl favy Sor &, §

3T STTYDT S g Bl g

SHRI ANAND SHARMA (Himachal Pradesh): Sir, I also associate myself with the

issue raised by the hon. Member.

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, I also associate myself with

the issue raised by the hon. Member.

SHRIMATI KAHKASHAN PERWEEN (Bihar): Sir, I also associate myself with

the issue raised by the hon. Member.

DR. NARENDRA JADHAV (Nominated): Sir, I also associate myself with the

issue raised by the hon. Member.

SHRI K.T.S. TULSI (Nominated): Sir, I also associate myself with the issue raised
by the hon. Member.

SHRI SWAPAN DASGUPTA (Nominated): Sir, I also associate myself with the

issue raised by the hon. Member.

SHRI AHAMED HASSAN (West Bengal): Sir, I also associate myself with the

issue raised by the hon. Member.

SOME HON. MEMBERS: Sir, we also associate ourselves with the issue raised by
the hon. Member.

MR. DEPUTY CHAIRMAN: Time over. All are supporting. Naqviji, youtake a

note of this. It is a serious issue. Now, Dr. Sanjay Sinh.

Need to tackle the problem of floods in the State of Assam

1. GO R (@ ): AT SUHIfT HElGy, 99 A1 39 99y SR HRd & By
RIS 91 1 AT DR T 6, olfp IH H F&IYH Pl Sl WR G671 b DRI ITD By
f7ell # 9gd g a8 W I9IE §31 98T WX 916 BT 9gd SATET FEAT Bl T Y Bl &
AT 379 ARE TG BT TbIT Sl ISl 5, I8 JILATIT ISR P 81 FATHE ISTER0T
&1 1Y & T 0 G =G el 91¢ &1 7de § €, B9 WIe IR 4l Mid g9 g & 3R
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STE ST JIfId §Y &1 ] o el |18 | SITaT U5 d 718 7, T YAk H R 918 |
TS HIdI BT AMMPHAT BY, AT g 3l T I W HUR & 3R A | HUR I arell g1 AR 7Y
T3 B AT SN AT 2| bl BTSN IRl UTeh H A1S I B U3 b AR ST
BT R 81 UTb S T 5 & gd S & BRI Hdl ST H TR o & ol AR 7]
3R Il @R U Wi arel St s Rl & fremy i 2

RrEd RIfRT # IR folg AT &1 FAad 37t 81 I8 9RT $8 gHIYY $97fT &,
FIITh T2 D AT HBTRTRT G711 D! T8 YR BT P dTaS[a 39 H AT -ATel d16 A Bl
aTell aRATe] I BT RA 71 IR H TEYH &b SRR 98 ST BT U G91 PRI IFH e
DI YD 21 3HD STeATal ST TRAT, JRIAT MR WD ABUTAS H g A TR
Tt & fIATer & Y ARt fIaxTer 81 &l B Ao I8 ¥ {6 8% el 99 31| H 91¢ 31l
2 1 3R BRI, TS DI 3R Wl DI FETHR of S 81 $9 HROT I8 157 [AH1 BI 3T
H oS 38T €1 3H &I Sl Hilford afRRART 7, SUH S¥ 91g I 97T 18] STl Fahd,
AR TR HIRTE @t 57 et 8, F 918 | B9 a7l JhdTT BF A & 811 e &
5 q1¢ &1 TR qd o1 R AR 916 I g9 Bl TIRT B 8T 8, IR G H Dl
GRINEESEE R

e & b g TRAR @ B A 3ft I 91 NS &= A I8d Bt &) B
NI RICIRIEE S

H A ST b HIEAH W g WRBR A ORI BRAT g b FIR bt << & s
Aled ITR-gdT 918 Uifsd &3 3§ g WR W ed BRI &I YATT 8l Niedl ag waia
1Ed RIfRT @t =ravern vd 1ed Al & @ase &1 Sy a1 916 A §U JHA Bl
JATefier 3MTh el B 98T IR fIRY 91¢ 18 UehoT U™ BR+ & FdvAT B S1U|

MR. DEPUTY CHAIRMAN: Mr. Ripun Bora to associate. You can take one

minute.

SHRI RIPUN BORA (Assam): Thank you, Sir. For the last three consecutive days,
I have been fighting to raise this issue and today [ am fortunate enough. I thank you for
giving me this opportunity. I fully agree with what my friend, Dr. Sanjay Sinh, has raised
here. Yesterday also, we, all the Congress MPs and other non-BJP MPs of North-Eastern
States, had staged dharna in front of Parliament House to raise this issue and to draw the

attention of the hon. Prime Minister.

Sir, the misery is that though flood is a regular phenomenon in Assam, but this time
what happened is that the BJP Government in Assam was so irresponsible that they have
not made the advance contingent plan. They knew that flood will come in the month of

May, in the month of June, but they have not made any contingent plan. As a result, what
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[Shri Ripun Bora]
happened is that the Government is at a loss. The Administration is totally in a mess. Now,

the House will be surprised to know, Sir, ...

MR. DEPUTY CHAIRMAN: All right. Time-over. ...(Interruptions)... Yes;
time-over. ...(Interruptions)... Time-over. ...(Interruptions)... Now, Shri Ahamed
Hassan. ...(Interruptions)... Time-over. ...(Interruptions)... Shri Ahamed Hassan.

...(Interruptions)... Shri Ahamed Hassan, please start....(Interruptions)...
SHRI RIPUN BORA: *

MR. DEPUTY CHAIRMAN: It is not going on record. ...(Interruptions)... It is not

going on record. ...(Interruptions)... Please sit down. ... (Interruptions)...
SHRI RIPUN BORA: *

MR. DEPUTY CHAIRMAN: It is not going on record. ...(Interruptions)... Please

sit down. ...(Interruptions)... Shri Ahamed Hassan, please start. ... (Interruptions)...

SHRI BHUBANESWAR KALITA (Assam): Sir, I associate myself with the Zero
Hour Mention made by my colleague, and I only request the Government to immediately
send a Central team there for assessment of loss so that some relief can be provided to the

affected people. ...(Interruptions)...

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, I also associate myself with
the Zero Hour Mention made by the hon. Member.

SN BT AT (BIIRTTG): SUFHTART S, § H T2 1 39 fawy | Gwig el gl
Plight of textile workers due to implementation of GST

SHRI AHAMED HASSAN (West Bengal): Sir, the Government's action has
caused unrest among the textile and readymade garment traders throughout the country.
...(Interruptions)... Post GST, there is confusion and fear among the traders, and no efforts

have been made by the Government to ease the situation.

There was a nationwide three-day strike by the textile traders before the launch of
GST. Some five lakh textile and readymade garment shops across Bengal and around
5,000 shops alone in Burrabazaar of Kolkata were on strike against the tax imposed on
textile. The readymade garment traders are still on strike. The expected loss due to the

strike is said to be around ¥ 2,000 crore.

*Not recorded.
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Similar is the situation in almost all the other States of the country, be it Gujarat
or Maharashtra. In BJP-ruled Gujarat, thousands of traders are on the street in protest
against GST in various towns. In Surat alone, some 75,000 textile traders were on strike,
protesting the imposition of GST on textiles, till yesterday. This strike, which has been
on for more than 20 days now, has led to such a situation that around 15 lakh workers in
Surat are now jobless. These are daily wage earners and they have been forced to return
to their homes in Bihar, Uttar Pradesh, Odisha and Bengal. The estimated loss due to this

indefinite strike is around ¥ 5,000 crore.

Sir, the Government needs to answer who is to be blamed for this loss to the
economy. Who is to be blamed for job losses throughout the country? The Government,
instead of having a dialogue with the traders, is suppressing their demands using force.

Unfortunately, their plight is also not highlighted much in the media.

Sir, through you, I would urge upon the Government to start a dialogue with the

textile and readymade traders, listen to their demands and take appropriate action.

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, I associate myself with the

matter raised by the hon. Member. .

SHRI RITABRATA BANERIJEE (West Bengal): Sir, I too associate myself with the

matter raised by the hon. Member.

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, I too associate myself
with the matter raised by the hon. Member.

SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, I too associate myself with the

matter raised by the hon. Member.

SHRI KIRANMAY NANDA (Uttar Pradesh): Sir, I too associate myself with the

matter raised by the hon. Member.
MR. DEPUTY CHAIRMAN: Shri Ahmed Patel to associate. ... (Interruptions)...
SHRI T.K. RANGARAJAN: Sir, just a minute please. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: I have called Shri Ahmed Patel. ...(Interruptions)...
I have given the floor to Shri Ahmed Patel. Please sit down. ...(Interruptions)... Shri

Ahmed Patel. Take just one minute.

it 3EHE Ued (ORI): AFHR IuHTAfT Sfl, § 19 $%Y W) 989 &1 &1
AT BHRAT IT8 BT AT, I IR WX A1l FARER 1] 31R 78He &9 A8d 1 $9 dld
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[T} 3rE¥s ued ]

D! &1 H 371 914 fegper ety d I $© &7 gl IR 3R 3 STEl IR CRIcTge]
2o TS WY 9T H, Adhel-goR &) G=T § Fsd!l IR Sd¥ 3MU| I74 R gedd &1
&1 91, afed ITF T TS §U 31T F8 ARIHISSS Haex & T WY 3| a8t = aF ITat
A Gl TS, iedh Giord gRT 9 IR STl k4TS T5| Piidedr Hae & 18 R $ls
YR ISR HIA1SS BRAT 8, Al H GHSI § [P g8 Caersd Adex HRal gl 37 W
ST aRTS TS, STafP ITD! a1d A1 A1y | ST a1 & JAl T Sh A1 <Al
2, PO AN [ESITET B & AN oS Hae H U g Al &

HEIEY, § 39 UR | P SATGT A9 81 o1 A1, b Iabl ol fSfthepecisl
&, 99 D1 3R H & BT ST IATHIT BT AT

ITd! B! Sl [$fthdec] &, I8 oY iR AMid aari) HH B b SRR 4 781 72
21 379 ATl | 36 IR SHUAST TS S STRIeT B BT 3R S8 SHude! & JINl &
forg /11 27 13 &1 99 fan T 81 Al f$fharec! Sl 8, a8 I8 & 1 379 9 a1fdiaar
TSl 81 21 A IHTGH, HhdaR? IT TART S S0l § T81 M1 8, S {6 o a3
IR G 21 9feIY Sl 3TYE hiST B, THDT S oIy HIs SUANT Tl 81 38T 2l 12T &
$TYC HST BT 14 T ISTIT ST AHT B, TT9 3T B PI YIA b (oY Iqee a1 |
TR <1 391! Fefharect 7, fafie IR & a1l iR fafig UaR &1 Sigdct § de1 S9d
g€ b PR AR IAB! BiSAls 59 FEYUl IAN Bl IR-yfregel gargm, i
IRUEERY ISR I 81 Se| i At fedis B, I8 999 &1 ) Jaron © fob
I 91 DI SI1Y, ST forg SHedet Fdeft gRaqrdst uford &f iRel 99117 STY 31K A1t H
36 R TIRIS BT b qoT7 3 AT 4 Ned &I Fawer &l Syl R Ui &I awel qud
DI SIY 3R §4 s AT &b T8 AGLAT BRA P [oTY P& THI Bl Algeld &l Q|

3ft 3relt MR SR (AER): w'iey, H 39 fAwy 3 Q= 31T JMua! Hdg dHeal
Zl .G, .. TR, fIER & FOIRT #9gR SRISHR BI6) 8- 199 1T & ... (). .
sh

il ST geae ([TR USEN): "Eled, § WY 39 favy 9§ S 3MuA Iud! dAdg
HA G

sft {1 Fva1 (SR UeEn): #EIgd, § W 39 99T ¥ I+ 31U+ Iud] dAdg
FRATE

it Aht AT ART (BRIRTTE): HWEled, H f 9 vy | 1A MU D g
FRATE

Y weRpE Rt (ORI A e, § 1 39 4wy & 379+ 377U 3! Hag BT g

SHRI SUKHENDU SEKHAR ROY: Sir, I associate myself with the matter raised
by the hon. Member.
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MR. DEPUTY CHAIRMAN: Now, Shri Ritabrata Banerjee. ...(Interruptions)...

SHRI T.K. RANGARAJAN: Sir, I too associate myself with the matter raised by the

hon. Member. While associating... ... (Interruptions)...
MR. DEPUTY CHAIRMAN: I have called out Mr. Ritabrata Banerjee.

SHRI T.K. RANGARAJAN: Just a minute, Sir. ...(Interruptions)... In Tamil Nadu,
textile, handlooms, power-looms, match and cracker industry, everything, is being

affected. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: I have called Mr. Banerjee's name, not yours. Please
sit down. ...(Interruptions)... You are taking Mr. Banerjee's time. ...(Interruptions)...

Mr. Banerjee.

SHRI RITABRATA BANERIJEE: Sir, I associate myself with the matter raised by
Shri Ahamed Hassan and Shri Ahmed Patel. s3TTT § S @ EXSl IGIRE 3@'?@;‘ 7 %,
GRIBR P AGAIRS! SRIFCIS W, §7 ANN Bl Ostagars HET ST &1 1.5 ARI BiFeAToT

S AN & IR SNl 3R SIS ol fSUse &1 I8 9gd I81 Yllgdic Haex 2

Now, Sir, the problem is this. The Ostagars of Bengal contribute to the majority of the

low- cost dresses sold throughout the country. Not only Ostagars, the buyers of these
low-cost garments are also mainly from the poor and marginalized background. After
the imposition of VAT, the then West Bengal Government introduced VAT per sack and
helped the large number of Ostagars, but after the introduction of GST, the production
and business of Ostagars is almost facing closure. The complexity of GST rules, the
problem in maintaining GST audit and registration process are a hindrance for the
business and the employment of Ostagars community. In the light of the above crisis, I
want to make two specific suggestions. Firstly, the VAT system per sack, which was
operative in the garment industry of West Bengal, should be included in the GST Rules,
and, secondly, in case of making business within the State, the GST registration must
not be made mandatory for turnover below ¥ 20 lakhs. The same rule should be applied

throughout the country for the small scale garment manufacturers. ...(7ime-bell rings)...

R, IE g 3TEH Tel &, S TaTHE 3P SHUR AT ToR o Bl HIRET |
MR. DEPUTY CHAIRMAN: Now, Mrs. Vijila Sathyananth. ...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH: Sir, the GST has been imposed on a very

poor sector of powerloom producers. ... (Interruptions)...
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SHRI TAPAN KUMAR SEN: Sir, while associating, I would like to say...

...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH: I am also speaking on the same subject.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Mrs. Vijila, please speak. ... (Interruptions)...

SHRI TAPAN KUMAR SEN: Please compare it with the pre-GST levels.

...(Interruptions)... It must be compared with the. ... (Interruptions)...

SHRIMATI VIJILA SATHYANANTH: Sir, my time is going on.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Sen, you are encroaching upon the time of a lady
Member. ...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH: Sir, I am also speaking in favour of the
powerloom producers and the people engaged in the textile sector on a small scale in the
State of Tamil Nadu. They are the worst sufferers. Now as per the newly-imposed GST,
they are imposing five per cent tax on cotton yarn and silk yarn, twelve per cent tax on
zari and eighteen per cent tax on polyester products, and, besides this, five per cent GST
tax is levied on all kinds of fabric. These are done by the home-based entrepreneurs. Sir,
it is a finished product of my District Thirunelveli, and, Sir, in places like Sankarankovil,
Karivalamvandanallur, and Rajapalayam, they are doing it on a huge level as home-based

business, and, when you have this finished product...
MR. DEPUTY CHAIRMAN: No, no. Don't display it here.

SHRIMATI VIJILA SATHYANANTH: It goes through bleaching, dyeing, winding,
warping, weaving, printing, calendaring, cutting, embroidering, stitching, and packing.
Sir, all the above job work is done at various places in these areas. ...(Time-bell rings)...

Everywhere, five per cent GST is levied.
MR. DEPUTY CHAIRMAN: Now, Mr. Sukhendu Sekhar Roy. ... (Interruptions)...

SHRIMATI VIJILA SATHYANANTH: I want the Government to look into this and

immediately take out the textile sector. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Sukhendu Sekhar Roy, you have one minute.

Please start. ... (Interruptions)...
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SHRIMATI VIJILA SATHYANANTH: Take out totally the textile sector from the
GST. ...(Time-bell rings)... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Rangarajan, please sit down. ...(Time-bell
rings)...

SHRIMATI VIJILA SATHYANANTH: Sir, another thing is that... Only one thing

more, Sir. ...(Interruptions)...

MR.DEPUTY CHAIRMAN: Please donotstand onevery subject.... (Interruptions)...
Now, Mr. Sukhendu Sekhar Roy. ...(Interruptions)... Please stop. ...(Interruptions)... No,

no. That is enough. ...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH: Sir, it is regarding people who have a
turnover of ten to twenty lakhs, they have to obtain prior permission from the concerned
authority to avail tax exemption. ... (Interruptions)... They may not be able to do it because.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... Please sit down.
...(Interruptions)... Mrs. Vijila, it is not going on record. ...(Interruptions)... Now,
Mr. Sukhendu Sekhar Roy.

SHRI SUKHENDU SEKHAR ROY: Sir, while supporting the submissions made by
the hon. Members on this issue, I only want to add one thing that the largest textile bazar
in the whole eastern region is the Bara Bazarm in Kolkata. The textile merchants and
traders are going on for a strike for a long one month, in fact, more than that. Repeatedly,
they have been requesting the hon. Finance Minister to meet their delegation. Through
you, I would like to request the hon. Finance Minister to permit their delegation to be
called for discussion. Another thing is that one of our Members has given notice for a

full-fledged discussion on this issue. That should also be accepted.

MR. DEPUTY CHAIRMAN: Shukla ji, you can also associate because your subject

is also the same. ... (Interruptions)...

Y 31t AR SRY: TR, | 98T & ol 59 WX Y] 1 G I18d &, $(oTY
3T 39 IR 989 HdT S|

37t IToTa YT (TERTSE): TR, AT ST BT o 90 ORG ¥, I RS ¥, I8 (3w
BIS PY, B YT Bl GST Bl FHRIT &I 14 I3TS ST X&! &1 SHBT ATl YR <% 4 GST &
implementation ﬁﬁw\—ﬂéﬁﬁﬁaaﬂw?& ER:H%WR%T%, Wﬂﬂ@%lm
BIC-BIC §HMER, BIC-BIC ATIRT AT IR &1 FART TPHR BT GST BT Sl concept
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EINEIERCEN
QIT,WCOﬂ%ptW%,WW@WWGﬁ?WﬁWﬁﬁI@H%ﬂﬁ
T V1 8 1 & o 50 ARBRI A TATeiiel T9< Bl e IRBR 7 Sl tax rate T
¥, 98 3T complicated ST 8 b 39 SXIdex IT9T A199 31 &1 G197 81 579 ake
Y GHERI, ATAIRET 3R T BIS A BT T 5T 7 8T 7, 98 Tah AHIT et aelt
ST RE! Bl Tax rate § W GST H WRPR &I e 8 & 98 59 18, 79 39D 18 URHT 4 20
TRUC db B Ahdl gl A6 98 SHB] 20 TRUT BR Thdl B, 1 39 TR UIfITE BT Bl
approval :lffgﬁ'fﬁ, Gﬂﬁ“@?ﬁiﬁ[ﬁgapproval BRI EQT%IK’?J%'Constitution CASIERS
Y Sfera 7871 B {Nﬂr}lk: Gﬂm%implementaﬁon Eﬁa—‘b_{qg Wﬁmwg?ﬂ%l
ﬁ\‘rﬂ‘lﬂ?‘ﬂ%concept %aﬁﬁﬂﬁﬂﬁﬂ@é, ¥ implementation ﬁWGﬁWW
BT 2, ISP g H dlel 8T gl G391 oIl & [ IFB] A+l b oIy PR Bl S HaH
I3 AMMRY AR 5T AIGRI & A ATeHdl HAT AYl Fed H 39 IR 989 W 8
IIfeT, SHHT A 31HT A1yl

SHRI TAPAN KUMAR SEN: Sir, I associate myself with the mention made by the

hon. Member.

SHRI KIRANMAY NANDA (Uttar Pradesh): Sir, I also associate myself with the

mention made by the hon. Member.

SHRI T.K. RANGARAJAN: Sir, I also associate myself with the mention made by
the hon. Member.

DR. T. SUBBARAMI REDDY: Sir, I have a point of order. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Your name is not there. ...(Interruptions)...
Shri Naresh Agrawal.

DR. T. SUBBARAMI REDDY: Sir, I tell you that even in ... (Interruptions)...
MR. DEPUTY CHAIRMAN: You can give notice. ...(Interruptions)...

DR.T. SUBBARAMI REDDY: Sir, I want to know how they are going to implement.
...(Interruptions)... They don't understand what GST is. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: You can give notice. ...(Interruptions)... Shri Naresh
Agrawal.

Concern over vulgarity in advertisements

it TR AT (FTR U< : AT SUFHTIT ST, FAR AT H RSl hod” 59
TRI% & BTG BT oI YT & {5 GH1ST & 9 i WRET 7, Bl A Bl | 98 URET gedl o
el 8, U I el & #1eds 9 3R g1 fa=rusi & #eas A1 fAsimosi &1 qrofR ga
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T 81 7T B, 31T HASRIS A9+t 3 51 91 ®0 of forar 8, ofh 89R 39 8 39
oI IS B TE1 Bl BIg BT [T < 81 &, Wl 979 8 A1 e =9+ &, 39
TG a7l BIS Tel 2| fISTa & M IR e IRE Ol STTellerd] thells off T8l 8, §O8l aRb
THM Bl Sa13ll BT fa@T B AN Sa%™ F11 ST V8T &1 SRR Foi-24 TR T fHe
191 3 €, 4 e aTan ! g €, 9 g @ o1, IA Ts1 @1l TRl sfw
31 81 ST 99 81 307 ol iR I97aT fa=ia= gam o, dfe Afsan &1 v i
RET |

TR XIS H Ud Uil 9197 311U, S-81< G9h! U &1 ufadi gie <1 fd Ig 100 ufererd
SRS Y a1 1 9197 9 Uit < &1, 1 98 SIS & <41 81 5| 89K I&f SIdg 918
g, Igd [H AR T, I ool a1 sa IR AT @ 2

2, $UD AII-A1J $B e [I=u= 9} f&@Y S 1 Manforce Condom @ <TH
TR U IO 31T &, ST 984 &1 3Telidl e 81 $9d 12l 7 S 3iR fha fagma
@y IR 8, S ST e, RN el Uob U 1 b fasiae fawn € fob 91 o &
AR PTel | TR BI TR &A1 b1 TS P& I A1 81 SIQI, Alh AT 3HT 81
11 1 e | VAl 619 &1 faeme < f&an, ol ifean &1 < a2, wal TR+ &1 < e,
Fe! SIS &1 < fal

$7¥, 31d ST Manforce Condom &1 fI=iTI= 7, 39 ®Is it 971 9@ oiifoTg, a8
EIE,FT'E»"zf@R'I'GTf%lngqq%’I12_65Amazon g, I8 TP ashtray 59 &1 &, N9 Ua Afgal
ashtray U 931 <1 75, g8 TR AT <X of, 984 &1 @RI AR 81 39 99 Aol &b foy
AR I F7 a7l &, <AfhT uall 21 R 91 7 sl &l faraht e < 1 8, oifh @
39 I8 & A==l & oIy i TReGR 7 $Is W69 91 9191 272 9971 39 axi 3 fagm=i
TR PIS AdH TS T 82 59 TBR DI GaTU 9+ dTell U, ST AN Bl AT B BT 8
3R SR ¥ BRI BRIS ST T ST XE1 &, FIT 7 IR AXBR 7 Pl P TS 872

R WRBR F R 8 P U =i ik U q@rsii W e oS gl 59 db
[EIANE RIS E IR RER RN NS RS A IISE CA RIS IR EI RN EN SIS ICIRT I
AR ST 1 el | F9rRIT WY, Fg1 #_1 e 2, g=arg|

SHRI AHAMED HASSAN (West Bengal): Sir, I associate myself with the mention
made by the hon. Member.

it Yuifaora g SRa (B<iaTe): IR, § Wi AT 9aRI §RT Io1Y 1Y vy 4
< BT HaE BRAT
Agitation due to closure of the Jharkhand's Dhanbad-Chandrapura railway line

sft eRdwr (fer): AT STwTafy Sft, IR-aR BT & 918 onet 2 fo=1 § o8
SE] 331 UT R8T &, $9b 7Y H AT &-gare <=1 a1edl | I8 el 39 a1 dI I JH101
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[t gRawr ]
IR Fehd & b IraTe) & 918 3R W AR A fUwel 9 991 § 8HR) IRBR & HH-HIoT
BT AR-TRIbT R XET 2

R Xl GFaTG-dEYRT el AN U, 15 S, | @D ol Hal Pl G aRE A
R e 81 gare-dayRT Xel A1 9 26 SIIS! Ag<aqul o AA-STell &, AT 52 S1 bl
JTITTHA BT &1 T8 Nl TFT 3G, UITaH] §9Td, SIRE, [9eR afed &5 1571 &I Sireq
Il HE@qul ¥l AN 1 §HA BIIcAiact H TERT SAhIYl & AR I8f il 9 I o
feel 100 AT & 59 Sl H R & 37ER 3T &l 85 &, [TAD] I H SART Fave
et T8 21 3R I9 3T W MY o, 1 I S F7 &9 exclt Bl ¢ fmar 2
BRI Tel B SE-S11TE i) & Ugre Ws &) QU 77 €, T w1 dé & SToxd
T HEqd el $I| I ST B Ul 81971 A1y 6 ol |l Arel  J8i S o o fl g8 &,
BT I F oI, rehabilitation | AHR qTast FISi IR ST 2500 HRIS TUY WH B
b 2, AfhT I U $HBl 7?7 TSR 7 39 IR H T HEH IIY 872

TEIeY, X WRIfhd IR FaTd B U8, AMd o §¢ BRIF | Ugel 59 31T Bl
I o forg fUsel 9 au! H 91 BRI §8 3R SIS & 918 H AR 319 T, s 70
auT 3 AT HIRTL S, T8 IATAT ST 3 AT BT G b M TR 3 TR PRIS BT Bl
3R P I Y, S AGSIP (AT A2 /& 871 a1 & o4 &l a3 g3 AR
ARDR 5P 1 [Jhed ¢ 81 8 3R $d T I8 [qebed A BT, I8 I SMY? FAT
I8 Wl 9 B {6 AR DI Fatem & %9 9 o fl g3 & iR aT geilad srefd 32417

IS, T A2 a1 ST 381 & fo6 SR @t S 3 g &1 d8avie sien gar
B3N 21 g8i fUse AT dd, S & 3R o 3T & BRI 3 RIS 17 ARG T DIl
SADR I Bl P 2| TP Jagig 39 4l T81 1 3R 86 PIIS TH PIISAT §41 & IR I8
TRT Wl 391 PRIt &b U 81 Y81 81 IRBPR PRIt & 1T il &t el & Hig B I8l
%IWoutsouroingﬂﬂéﬁﬁl?WﬂﬁW@ﬁﬁé,3aﬁ1ﬁﬂﬁf\;}|ﬁ"ﬁ®@?{?§
1 RT AT & b 39 IR UBRYT BT Sie DHRTs Y 3R T AT A AP o §a PR H
TRGR DI [THerdT R 81 2 8, IE SR fhar 97l

i ol FAR (FRES): F8I18, H A1 AR 37 R Sl gRT a1 H I3IY
Y 9 | 319 D! ARG HRAT gl

TEIGY, BT P AN B AT § b ARBR 7 QIR & T8d gaTa- a5y
I we Bl g5 b g, dIfep SIRAT & FSUTSS S BT 39 ¥ we 3R 396
TS URaTST # B, S Harat 9

ARG, Wedrs off WY 81, offh GRpR 7 B BT 481 @t f sRar & aiey
ST AT DI e A b B FARAT R P 39 o Dl TR STV| 37 I 18 P
5 B & BRI ARG ANT SRISFIR 81 Y 81 9 SRISAR RN 4 {5, Aoigy wd
ferermell €1 I SR P B AW PRI IS V& &1 YR1 DIy 8l el dfeh dARES
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P IATAT A AT b AN WY 3HA I ARE AT &1 R PRI H BRI-TH Bl
HIET 81 $h BRI ST Ud gva &b BRI gIaraRvl =1 qui 81 a81 AT RIST1 S i
TR IR B feRTE B T2 2

HRIGY, H WHR Aed Bl Il I1edl § 6 dIaciad Pl aul I el 137 8 iR
e I 3d g5 Bl A1l PIIad b G- gwYRT B Bl FAFD g8 BRI
SRS B ATHT 8, S bels IR T&1 B O AN TSl IR IaR e & U4 Il
P X2 8, I NTo i gali o U Ud Briedisii & retrdr 38 <Rt 91 €, S #Td
g & R 7 Irgger Wl Ry Sow #) 8, e gaae-asgRT dsd, S
PIIATIA DI ATSH A3 8, S BIIAT BT B 7S H g7 5T ST b | 3P BRI
RS BT STH G &1 5 beTs aRETed el b S|

weIey, fe g 99T &7 o Rels @1 S, 1 gdT I T fo § a9t 9 59 F9a49
P I | WIBR BT & 4 AR AT BT 8T § AR S HaH ST bl AN Bl
TRl

MR. DEPUTY CHAIRMAN: Okay, all right.

it Jiotia FAR: AEISY, H TS $9 TG & HIEH | A BT § P garg-dayRl
el AT B g9 & forg, St dIaarad &l ATshals 8, S9! YRIIcH | el &l &
STeal | STeal 39 XIS fohar S|

SHRI RITABRATA BANERJEE (West Bengal): Sir, I associate myself with the

matter raised by Shri Harivansh.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I also associate myself with the

matter raised by Shri Harivansh.

SHRI D. BANDYOPADHYAY (West Bengal): Sir, I also associate myself with the

matter raised by Shri Harivansh.

SHRI K.K. RAGESH (Kerala): Sir, I also associate myself with the matter raised
by Shri Harivansh.

il prde IRdA ([FER): #HEIgy, AT 9SRIT §RT 9 H 331y 1Y favg 9
H o 37U AR T BRI g

sft areft 3R SN} (9B R): AEIGy, AT WeRIT §RT e+ H SV T fawg &
H o 379 AT g BT

PV A WG HBlY, A1 a1 §RT e H IS 1Y fqwa 4 g4 o 3rq
3MMIDT FHIg P &
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Need for immediate relief to Odisha affected by flash floods

7 faelly FAR Rt (37TSem): A8lqy, BHRT T BHT 9 91 3iR Agdall U
TR &1 Bl e 39 feF 9 vt ant & §9R NS 5T & FrarEie, TSI,
IR, HRIYE AR AABTRRT TRAT 91 DY FUC H 31 Y 81§/ THT 1 ARG AR
B FHIIT fhar 81 $96 BRUT AR AR B Al /1 81 718 g1 39 831 31 89RI Uhs Tl
Y ST 4 TS ©1 916 &b PRV Ui {957 98 MY & 3R U ¥l Gt 1 98 A1 2

By, B9 SATP H ¢ BT g1 U 9= &1 71T 81 T8 918 & BRI communication
line Y break BT TS ¥ Sand casting & BIRYT Tl BT WY JHAM gl ¥l T & A ¥t
3R PlcloT ¥9 g T 81 e[ BI A fheard 81 T8 21 S el ordl dnT 31T
HHT BT A IR I8 & AT AFRID W9 3 T 2

HEIGY, BIATES! 3R TSI o 202 feioist gRI dRE A §g Y &1 ST TRBR &
AT-37 37T, BRI TS Td 3170 Welad USifial 9919 U4 J18d & $1d 3 92l g o
TAR WY, &t T g S 3R NS RN 7 916 A gurfad ol & 9o 39
BT ST [T B TAMTY H b5 ARPR I 1Y BT § b U8l g8 sand casting
5 fFami BT JHA g3l 2, S JoTdell Rellh Hle & d8d Ferd QT A AR
AT TRBR BT 39 91 3MMUST I fAues & 7T Seg I STee) W Rellw Yoot fam
iy

S1. 31 HUR ArE ([F81R): Fe1ed, A We §RT 9& H SO Y fawg |
H 319 D! ARG BT gl

Concern over GST imposed on materials used by disabled and

marginalised persons

SHRI C.P. NARAYANAN (Kerala): Sir, [ want to bring an issue to the notice of the
Government. The Government speaks of inclusive development. It claims that GST will
usher India into a bright future but for the disabled, this has become a curse because, as it
is, for disabled, on most of the articles there is no tax. Now, 5 per cent to 18 per cent tax is
being slapped on various items that are being used by the disabled. Take for example, the
Braille paper, which used to cost only ¥ 72 till July Ist, will have a price of Rs.80 — an
increase of X 8. For a Braille typewriter, the price will increase from ¥ 34,000 to ¥ 40,000.
For various materials being used by disabled like motorised and manual cars, crutches,
wheelchairs, walking frames, tricycles, artificial limbs, rehabilitation aids, hearing aids
etc., on all these things, GST will be ranging from 5-18 per cent. So, this is going to be a
burden on them. There are 50 million to 80 million, that is, 5 crores to 8 crores disabled
in our country. Now, they are getting some justice from our Government,only recently.

They have been assured in Right to Education, Right to Health and Right to Employment
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only recently. It was only in the last Session, we passed a Bill ensuring 4 per cent of
employment to them. Now, to tax them like this will be a great injustice to them. I request
the Government that the GST, that is being slapped on various sections of disabled, which
ranges from 5 per cent to 18 per cent, should be withdrawn. The Government should take

up the matter before the GST Council and withdraw all these things as early as possible.

SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, I associate myself with the mention
made by the hon. Member.

SHRI K.K. RAGESH (Kerala): Sir, I too associate myself with the mention made
by the hon. Member.

it gRde (RER): A2y, § ff Wi &1 39 fawy & Ig SR &l

7 T 71 PR (RER): Aeley, § N W &l 39 4w & wHig Rl gl

SOME HON. MEMBERS: Sir, we too associate ourselves with the mention made
by the hon. Member.

MR. DEPUTY CHAIRMAN: Okay, thank you. Shri Motilal Vora.

...(Interruptions)...
SHRI T. K. RANGARAJAN: Sir, in today's newspaper. ... (Interruptions)...
SHRI K. K. RAGESH: Mr. Deputy Chairman Sir, ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Shri Motilal Vora. Nothing else. ...(Inferruptions)...
Shri Motilal Vora, yes. ...(Interruptions)...

Pitiable condition of border roads of Punjab due to illegal sand mining by mafias

sft AT aRT (BG): HEIGY, WX AT 8- IS diex & U ASdl Bl
BT WX BT 3R A AT §RT STHIA B RIAT HRATI

HR,YSTFIHIC BHA P d1a BIeAd Bl SIS o< USd &R R AT I8 HATerd Bl
Rt Saety AT 7 e & AT & w1 W R fhar ol doie & aifear &
Sirg dTel IHTE] TSI & 3770 HIT =1 BTeld ¥ &1 qad e Usel <l I8 & fb
e R IS A1fhar gRT 13y @9 f6d S | S-S ST+ @igell &1 Rt 2,
FTAh BIROT JATIATDTA RART H 3 AT H b G 317 WY d18+1 Bl of ST el 8l
AT 21 JIHT T AT 2 5 Tfhear § |l ®F @WaRT &N @t fRIRT F TRk IR W)
Bl fohdl ST 72 &1 G # Y aifdheare ot iR R 2
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[T} ArcireTet aRT ]

RN ARBR I AGRIY 8 [F g8 MAHDT & MR TR AHT A SIS dreil b Bl
fmtor BRI | B, gt S W B A1y fos diHmacdt & 7 X9 Arfthansit gt sty
U A G 5 THR fa1 11 iR e 1R # ST fham aganT o)

MR. DEPUTY CHAIRMAN: Thank you very much. Now, Shri Anand Sharma.
Difficulties being faced by Indian I.T. companies in obtaining H-1B visas

SHRI ANAND SHARMA (Himachal Pradesh): Sir, I want to raise a very important
matter which concerns Indian citizens, particularly, highly skilled people in the IT sector.
Over the years, India has emerged as a global leader in the IT-enabled services and the
Indian IT companies have a global presence in all major countries in all continents. A large
number of Indian IT professionals do go to America and to Europe and other countries.
Unfortunately, in recent years, difficulties have been created in the movement of Indian
IT professionals, particularly, in the United States of America where the temporary
movement and location of the Indian IT professionals is being wrongly equated with
the immigrants. Sir, almost 50 per cent of the H-1B Visa recipients have been Indian
IT professionals who work with the Indian IT companies, and the Indian IT companies
have made a significant contribution to the U.S. industry, to their economy and that
value addition has also helped not only in the expansion, innovation but also creation
of more jobs within those companies and in the country concerned. Sir, the H-1B Visa
fees were doubled. Then, the spouses who were allowed to travel with the professionals;
that was disallowed. Then, the numbers of H-1B Visas to the Indian professionals were
reduced. Sir, we expected that when the hon. Prime Minister went to the United States
of America, he will take up this matter with the U.S. President and return to India with
credible assurances from the United States Government that the restrictions that have
been imposed on the Indian IT professionals would be removed and they will be able to
travel and work. Unfortunately, this matter was not taken up and no assurances have been
given. When you look at the Joint Statement, which has been released after the Prime
Minister's visit, between the U.S. President and the Prime Minister of India, there is not

even a mention of the Indian IT professionals or the H-1B Visa issue.

Therefore, I would request the Government of India to be sensitive to the concerns
of the Indian IT industry, Indian IT professionals and correct what has not been done by
taking up at the highest level in the U.S. Government because there are a large number
of U.S. professionals in the IT Sector and in the other sectors who come and work here
in India. Therefore, there has to be reciprocity and respect to the movement of our IT

professionals and the grant of H-1B Visa must be assured.
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12.00 Noon

SHRI SATISH CHANDRA MISRA (Uttar Pradesh): Sir, I associate myself with the

mention made by the hon. Member.

Concern over distress among farmers

sft Yacit T R (|STR U<en): ATgaR, AR H 999 @RI gleid fharl @l g1 31e
X < & fHAM 98 I ISR BTed 3 51 I P 12 A1 ¥ G Ar=Iferd & iR ST
PR I8 & P 42 BIRIGT AT Wl B 8, FoIgR 3Tl 81 7 42 Bigal H I 22 BIgal
T TR BT @1 & T 1 379 A9 RIS M Febol © b 519 22 BT o TR
DI I P A1 8 3R I A GT5-cI17 SR BYY I BI AN &, I A9 qa18¢ fb
J BIE-U BOR BUYY § Y I[OIRT B Fdhd &, [oTdD] 1ol I8 8! g1 A18 2 6 59
AIDHR 71 2014 H el AT P WIST9T B TRBR T30, AN 89 AN oI F 50 HIa! SATaT
fFATT T YA HYI1, s G A & 1Y 1 IS 8] & b od I Ig PR
1 8, 12 BOIR BT B8R AT SHBAT PR & &

AR, H ISUAR 3ffdhs ¥ 3MTTH! AT AT FERTE H [Fami 7 Fa9 SU1e]
MHETT Bt &, RTTDHT VT 4,291 B| TSI H 1,400, AL TS H 1,290, BTG H
954 31X 3MTET TS H 916 fHaTl 7 STHTRTY DI &1 ATIAR, 3R 379 SHDI <, AT AT
5 SaTeTaR TS WroTT YR ITY 8, STEt ey 81 Wl €, offhd WRaR A feami
& foIT BIg B 81 5T 81 STHT il ol AT a1 11 8T 7, 98 hdd Beel 0l 7%
o 17 X1 8, 19 fo 1 ST et ko7 91 fohar <7 %=1 8, 7 8 Sae) &1 | "%
e <11 <& 81 7Y I8 919 & {3 forami &1 e v &1 ollF J1% fhar 91 3iR faami o
S ITUTE B AN BT S5 YOI S AT MY, g=gaTa |

it s FiE IR (TR uewn): 7EIR Y, H W Bl 39 vy | Hag Hrar g
S1. 31 AR A1 ([ER): 718y, § Wl W3 &1 39 f4vy 4 dag B g

MR. DEPUTY CHAIRMAN: Yes, time is over. ...(Interruptions)... It is now time

for the Question Hour.

ORAL ANSWERS TO QUESTIONS
MoUs signed during the recent visits of the Prime Minister

*46. DR. V. MAITREYAN: Will the Minister of EXTERNAL AFFAIRS be pleased

to state:

(a) whether Government has signed Memorandums of Understanding (MoUs)

with United States of America (USA), Germany and Israel for various deals and
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technological support from the respective countries during the recent visits of the Prime

Minister during the last and the current month; and

(b) if so, the details thereof and the steps taken for development in the fields
of medicine, science and technology, education, IT, Information Technology Enabled

Services (ITES) and Defence?

THE MINISTER OF EXTERNAL AFFAIRS (SHRIMATI SUSHMA SWARAJ):
(a) and (b) A Statement is laid on the table of the House.

Statement
I - USA visit

(a) and (b) Prime Minister visited USA on 25-26 June, 2017. No formal MoUs
or Agreements were signed during PM's visit to USA. However, a Joint Statement was
issued on 27 June 2017 summarizing the outcomes and understandings reached during

the visit.

Key outcomes/understandings reached in the fields of "medicine, science and
technology, education, IT and Information Technology Enabled Services (ITES) and

Defence" were follows:—

. The leaders agreed to deepen defence and maritime-security cooperation.
The US has offered for India's consideration the sale of Sea Guardian
Unmanned Aerial Systems. Both sides will build on the implementation of
"White Shipping" data sharing arrangement, which enhances collaboration
on maritime domain awareness. The two sides also agreed to explore new

military exercises.

. The leaders agreed to intensify the mutually beneficial digital partnership
to fully harness their innovation capabilities to solve global developmental
challenges. There was a positive recognition by President Trump of the
contributions of the entrepreneurship and innovation of Indians and Indian-
Americans that have benefited both nations. The leaders reaffirmed the
decision for India and the US to co-host the Global Entrepreneurship Summit

in India.

. The two countries resolved to further strengthen their collaboration in health,

space, oceans, and other areas of science and technology.
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. The leaders agreed to take steps to expand energy and innovation linkages
across the energy sector and deepen cooperation, including on more efficient

fossil fuel technologies, smart grids, and energy storage.

. India's entry into the International Expedited Traveler Initiative (Global Entry
program) was formalized ahead of the visit. It will facilitate closer business

and educational ties between the citizens of India and the United States.
II - Germany Visit

(a) Prime Minister visited Germany from May 29-30, 2017 for the 4th Inter-
Governmental Consultations (IGC). During the visit, twelve (12) Joint Declarations of
Intent (JDIs) were signed. Prime Minister also visited Germany from 6- 8 July, 2017 to
attend the G-20 Summit at Hamburg. No bilateral MoUs were signed during the visit.

(b) The Joint Declarations of Intent (JDIs) were signed on: Skill Development for
Machine Tools Sector; Advance Training of Corporate Executives; Training of Vocational
Education Training [VET] Cluster Managers; Support for Indo-German Centre for
Sustainability; Digitalization; Development Cooperation; Cyber Security; Health;
Alternative Medicine; Railway Safety; Sustainable Urban Development and Cooperation

between Diplomatic Training Institutes.

Germany is a key economic and science and technology partner for India. The steps
taken for development in the fields of medicine, science and technology, education, IT,

Information Technology Enabled Services (1TES) and defence are as follows-

(i) Medicine: The JDIs signed for Cooperation in the sectors of Health and
in Alternative Medicine will promote cooperation in medical education,
research and development, exchange of expertise and collaboration in the

pharmaceutical sector.

(ii)) Science and Technology: Germany is India's leading science and technology
partner. There are more than 150 joint S&T research projects presently
underway and a large number of established direct partnerships between
the Universities on both sides. The JDI signed on Indo-German Centre for
Sustainability will further contribute to enhanced research and development

and innovation in the field of climate adaptive technologies.

(iii) Education: Education is an important pillar of Indo-German collaboration.

There are strong tie-ups between universities on both sides. The three (3)
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JDIs signed in the fields of vocational education, skill development and
training will help in further leveraging German excellence in the field of skill

development.

(iv) IT and ITES: The JDIs signed for Cooperation in the field of Digitalization
and cyber security will promote development in the ICT sector, particularly
digital payments by enhancing collaboration between businesses and research
organizations and exchange of best practices in e-governance and e-health

sectors.

(v) Defence: During the IGC meeting, both sides agreed to cooperate in the field

of defence manufacturing.
III - Israel visit

(a) During the visit of Prime Minister to Israel from 4-6 July, 2017, India and

Israel signed five MoUs, a 3-year work programme and a Plan of Cooperation covering

the areas of water, agriculture, space and science and technology.

are as follows:

(b) Details of the MoUs/Work Programme/Plan of Cooperation signed with Israel

S1.No. Name of MoUs Details

1.  MoU between the Ministry of Drinking The objectives of this MoU are:
Water and Sanitation of the Republic of =~ To put Water Conservation on the
India and the Ministry of Energy of the national agenda through a
State of Israel on National Campaign for  nationwide awareness Campaign.

Water Conservation in India.

To promote re-use, recharge and

recycling of water.

2. MoU between the Government of The objectives of this MoU are:
Uttar Pradesh of the Republic of India To bring water utility reforms in UP
and the Ministry of Energy of the State through  introduction  of new
of Israel on State Water Utility Reform technologies for monitoring and
in India. evaluation.

To introduce integrated water
resources management systems.

3. India-Israel Development Cooperation The work programme is aimed at
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S1.No.

Name of MoUs

Details

Three Year Work Program in Agriculture
2018-2020 between Ministry of Foreign
Affairs of the State of Israel —
MASHAYV and Ministry of Agriculture
and Farmers Welfare of the Republic

of India.

MoU between the Department of
Science and Technology of the
Government of India and the National
Technological Innovation Authority of
the State of Israel on the India-Israel
Industrial R&D and Technological
Innovation Fund (I4F).

MoU between the Indian Space Research
Organisation and the Israel Space Agency
regarding Cooperation in Electric

Propulsion for Small Satellite.

MoU between the Indian Space Research
Organisation and the Israel Space Agency
regarding Cooperation in GEO-LEO
Optical Link.

Introducing of New Varieties of

crops. Introducing of  Water

management Technologies for
agriculture, including Water re-use.

Improving Post-Harvest Management
(fruit and vegetables)Developing Post
HarvestManagementsystems (fruit and

vegetables).

The MoU on S&T is aimed at The
MoU is meant for setting R&D fund
for the development of innovation
technologies with a special focus on
water, and

agriculture energy.

Aimed at collaboration for building

Small Satellites.

To develop Optical Communicaiton

systems for space applications.

(MR. CHAIRMAN in the Chair)

MR. CHAIRMAN: Question No. 46. ...(Interruptions)...

o} 9T AT AT FYTafT S, AT eI G301 Sl A 8 37U &1 4 & IR

H 89 9 o RIf=Id 21 .. (cagm). ..

MR. CHAIRMAN: Please wait, this is Question Hour. ...(Interruptions)... Please.

...(Interruptions)...

it A9 3EETe: I Bl Ib) gRT <% ARG B ... (@aLH)... $OAT AN b dee H

AR N R 8, 3 T BRIV ... (AIHH). .
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MR. CHAIRMAN: Nareshji, please. ...(Interruptions)... This is Question Hour.

...(Interruptions)... Please, let the question be answered. Let the answer be laid.

DR. V. MAITREYAN: Mr. Chairman Sir, first of all, I would like to place on record
my commendation and kudos galore to the hon. Prime Minister, Shri Narendra Modi for

his bold and historic visit to Israel, an all-weather friend of India since long.
MR. CHAIRMAN: Please ask your question.

DR. V.MAITREYAN: Equally important is his visit to the United States of America,
especially, after the victory of Donald Trump as the President of US. An issue which has
been concerning the people of India, particularly, the IT sector, has been regarding the
HIB visa curbs. The hon. Minister has given an elaborate answer but she has not touched
upon this aspect. So I would like to know from the hon. Minister as to whether any
mention of the H1B visa issue was made by the Prime Minister during his meeting with
the US President. If so, what was the response of US Government and how the Indian
Government is going to protect the Indian IT and BPO industry and, consequently, the

impending job losses in large numbers?

Sl GEAT WERIST: GHIURT S, "H1B visa" ¥Tea 1 JaI fdy {31, H1B visa &1
spirit TR 984 &1 fawga gt JeTe 31 J1e] 3R SRR & Ut Trump & 9149 A g8 2
T I8 HEd Y T4 2 S aeam 750 /1 g ufiy Trump 1 98 SR SR S gy
{5 WIRTA skilled professionals AR 37ef-aRAT # AT # g INEA < B o
I8l S NG Bl WIBR (BT AT $8 gl 3= TH1 il Zero Hour' H Sleid §U
sﬁﬁwaﬁw@@rlmm‘mﬁ?mmt Statementﬁwiﬁ's‘f\lrl—sﬁ:rﬁpf%lﬁ
Casull ?I'IE?ﬁ o w1 & ga9 Y™ T, "Applauding the entrepreneurship and innovation of

Indians and Indian-Americans that have directly benefited both the nations."

1} 37T ¥1: H1B visa e 3H el 87 ...

ST AT RIS H 98] BE &N G ... (). ..

SHRI ANAND SHARMA: Sir, this is misleading. ... (Interruptions)...
MR. CHAIRMAN: Please, let her finish. ... (Interruptions)...

SHRI ANAND SHARMA: I must say with all respect. ... (Interruptions)...
MR. CHAIRMAN: Let her finish, please. ...(Interruptions)...

SHRI ANAND SHARMA: H1B visa, that is what we said, is not mentioned. Since

my name has been taken, please allow me after that.
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STl GEAT FARTST: HIIRT Sfl, 39 I81 B P 61, "HIB visa" e BT TN
g fam, smuast a1 # Al € f5 SHH "HIB visa” ¥ T B, ¥ &9 Fl fF "H1B
visa" ¥Teg 87 H BT % "H1B visa" ¥Teq &1 TN fhY {311, H1B visa T spirit U= I8
foRIa =t gy w3 H1T iR g alt Trump & S g1 59 311 H+ I8 W) HeT 6 39
It & 98 T FA HIG! AT Trump BT I8 999 § HHAE 8 TV b IR
skilled professionals 3R 37e]-GAT PI g A B 3B ©, 98d NG < I8 ©
3R Joint Statement | ENEDN ISED '‘applaud’ QAsx AT S8 sﬁdﬁ\l ARTEAT T B
TP AT 'welcome' I8 AT I IRTEAT IR WRIT <1 fbarl 19 skilled
professionals T IT professionals &T 3T T B I8 8, TR STd! ARTET 3R T
AT Trump BRA 8, a1 S Al BT T9Ifad BT BT BT B PR Ahdd 82 S/
hzl, "It is benefitting both the nations". 3R q I9PT 1fed BT o i # srfed srRadr
1 BT ST 3 e 2T g P MY 7Tes IR A ST IFH "HIB visa" 2T BT HANT & |
2, {1 3TUeT 919 BT 39N TR fhaT 8, o H1B visa ¥6& & IR ¥ SII 3777 ATed o, I
WWWQWW%WIT professionalsiﬂaﬁwwglﬁ
SID! ARETT 3IR WA ST {1 §1 39 spirit B A& Bl THST ATfRy|

MR. CHAIRMAN: Now, the second supplementary.

DR. V. MAITREYAN: Sir, I would like to know as to whether India has entered
into any agreement with Israel in the field of electronic border fencing, electronic border
surveillance, which has proved efficient in tackling problems of infiltration even with no

armed personnel at borders.

SR AT FRTST: G ST, ST8T T SSRIIA & A1 A3 BT 9aTd 8,
3o foRad STR # S THM THANGS BT R1ep R e &, S-Sl gaaiigst sfear aik
SORTIS & §19 H gY 21 58l I diex BRET & 919 &, JeT 731 #1dl iR orge fifex
AT & I BT TIRSH TR U qgd ol MR favga =t g1 o 3 a1y o7l 2,
SP BT SOl Igd Tedies & iR fo I F1 Hefel a1 2, IHH Clarofl ¢rame
B H 01 D! [l ARE Bl Gapd T8l 81 safey I8 den gl fb wHsigst ot
foRe 1 STa19 & A1 ol g5 2, Al S9! 9ga SR vl JIaaid g5 © 3IRaT I8
SFHR &)1 81 3! SR IR <1 741 g5, 98 I0d & &l o THI gsl $9 Ve,
Teh-Ueh 265 3iR b -Ueh AWy IR I7ab! ol =l U1sH fHIFeR SIa=aTg & |1 g5l

SHRI D. RAJA: Sir, the Minister has given a detailed reply. But I would like to put

a question on Prime Minister's visit to U.S. and Israel.

Sir, the reply states, "The leaders agreed to deepen defence and maritime security
cooperation"; this is with the United States of America. About Israel, the reply mentions
"focus on joint development of defence products, including transfer of technology from

Israel, with a special emphasis on the Make in India initiative."
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Sir, now my question is this. According to various reports, instead of developing
self-reliance in production of defence equipment, we are increasingly moving towards
dependence on import of defence equipment from U.S. and Israel. At one level, our
indigenous ordnance factories are being privatized, outsourcing is being done and, on the
other, we are going towards more and more dependence on import of defence equipment

from America and Israel.

Sir, this is not 'Make in India'. This is 'Make in America-Market in India', 'Make in
Israel-Market in India". This is the policy of the Government. Where is self-reliance as far

as production of defence equipment is concerned?

SR AT FARTST: TR S, § SMTaRu Aide, S 157 S Pl a1 argil &
IE gl WRPR 7, § AR Bl [ I8 Ugell WK &, I f$HA H self-reliant B &
AR T 31Tt T B} FSH™T H Uoh =1 I B YwHSI3MS NS 2 319 self-reliant ¥ T2
epei) ﬂT%Q ! Joint ventures ilT%'E’ 1 Factories ?IT%'Q 1 IE Ul PR %, Rra- fstha
H 100 IRHIC UHSIRNTE U8 HEd Wil ¢ b 3R M ARI ol SHIC HRd ©, a9 9 dl
3T B9 IR NPT 21 ITH Pl SITeT J8aR © fh 100 TR THSITS Wiads " 3+
sfear # fSh Ureded F91Ri TS Sff, f59 TRSRI DI M9 F9AT <l Tz, 9 W1 Ht
S BT IR self-reliant &1 g5 | ...(TI)....

MR. CHAIRMAN: Can the question be answered without polemics, please?

SR AT FARTST: FHTART S, U8l IR J& IAGT & &F H R Big ARDR
T BI TR M TG &1 &, Al g8 T H3l A4l & IJ<d 4 9¢ I8! 8l ...(FqHH). ..

MR. CHAIRMAN: Thank you. Shri Anand Sharma.

SHRI JAIRAM RAMESH: Sir, she should answer the question and not make a

political statement. ... (Interruptions)...

it e Tt R, &A1 Aol wEl o anft FE Y & 9u H o 7, S uge
AT H ... (FIH)....

SHRI D. RAJA: But, Sir, where is the reply to my question?
MR. CHAIRMAN: Just a minute, Mr. Sharma.

SHRI D. RAJA: Sir, she said that we supported that Government. Even at that point

of time, we were critical of many policies of that Government. ... (Interruptions)...

MR. CHAIRMAN: Mr. Raja, please. ...(Interruptions)...
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SRR AT @RI H 1952 | BRSOl T DI ART ARBRI BT a1 B I8! gl
...(TAT)...

MR. CHAIRMAN: Please. Let the questioner put his question.

Sl AT RIS § 1952 J oG ST T% B ART TRBR] BT G B &
..(FAU).... T I WRBR 7 f$HA  self-reliance B a1 &1 B 3R &= H qga-Al
U IR o, ! o= F0eiH &) ... (aaem). ..

SHRI T.K. RANGARAJAN: We never supported this policy even at that time.

...(Interruptions)...
MR. CHAIRMAN: Okay. Mr. Sharma, please.

sft 3Fve I R, R T IRT & 1TSSl Wheed & aR # off, s o #
Fad faew 21 781 81 I81 2, afcth IS4 Skl R &l TS, B GR[AT 61 a1 T AR 379+
spouse, AT GRT IT YT BT 379 A1 o ST BT WG 2T, T8 g5 B (AT I 39el
oft fop werme w20t 3R IRTS e $9 &1 ST |11 daded 2T, SHH $9dT T f57eh S| wRd
& 3MMST! HIC DI Ul W ARG g3 © [ 59 SFRepT ®1 Anrar faar 21 w30 St &1 a8
HUF T & [ I8l IR 6 ORE BT 9T AT B ....(FFEH). ..

it AT 39 aret gfesy) ... (@aUm). .

it 3= ¥At: § qRTT Joint Statements T& 7 U= &R Fhdl g ... (FTETH)...
it UTI : 3T HaTd IfSy| ... (EEH). ..

37} 3T 9T 37 9% I 8 1 3R & rsgufer § g w201 off 1 a1 gs 8, o
T HAT oI STTARIT ol i 3MMY &2 U #HA1 e H 93 €, I 32 Bl 9]

it guTaf: Iy

i} 3T T TE IR, SR 9|
it Ay v ware|

i} SIS ¥ IR, 141 Sl Bl AT, H I§ el aIedl §, S8l b Y&l Pl Hey T,
Ugel WY R&T b & W 9gd B Y & Usel &l vl Bl & SIWR SA1B SaTarSil 3R
ATHAC, 3T ARBR H TIIHR 3h aHTlTol 3R IATHIT ST Bl WH B 3T 3R
MY FHE L T ...(IU)....

it GUTafey: Farer T 8 IMIBT?
sft 3T Tt I Hare B f 3 il @ fhan?
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SR AT FARTST: T Sff, U8l 1 J 971 o ugel 91 SRY aifaR # dierd gu
IeiF Pl b WS BT vl T B 3T, 319 IR BaTl TS BT Bls Aot TH
Tl 51 111 ... (@A), U e, oifh § I8 Sa11 ared g (% 7T STRT 3ffaR &1
ST 92 H1B visa TR T, H 59 IR |a H Al gt gt AT H pael U9 & Sfad &
8! g 3R I9H 9gd A e &, ORI, ST, g, . P Al HR| ST8l deb et e
o7 SIRT 3iaR BT, § Bdel H1B visa TR SIl FaTdl IS &, Aol §& HR (AT 7T, BN 98T
&1 TS, A BH BR < TS, I W H A H YR gHRIed IS I Falel P STd1d H Sl
3T fawg SSr, 9 W 1 STet da e @l 91 €, MY il 91d B8 2 §, Sei IS
BT b 3T e ReATid &1 IR R 981 9¢ V& 3R Sl S8 Hal & &9 39 ARBR Bl
FHI eI 3 32 A, H1 9t L el {6 39 ARBR Bl §HdT < 72 A1 H FET 5 1952 |
DY IS T Il TRHN & ST 9 $V TWHRN e g W w921 § @ 3, ot
fSHd # e RATE & TR T2l 9611 Ig Ugell auid WRER & Sl f$hd H Jeh
Rerdq &1 IR® 9¢1 81

MR. CHAIRMAN: Shri Tapan Kumar Sen. Let the Question Hour proceed.

SHRI TAPAN KUMAR SEN: Thank you, Mr. Chairman. While I seriously disagree
with the hon. Minister's statement that they are going ahead towards self-reliance in
defence production, actually, what is being done,—yesterday, I raised the issue in this
House also—is that their policy is destroying whatever indigenous manufacturing base
was created in the country over the last six-and-half decades. But, I would not like to
go into that political issue. That needs a bigger discussion. My specific question here is,
while appreciating the hon. Minister's statement, rather, reassuring statement on the issue
about H1B visa in the joint statement, without mentioning it, the spirit of that reassuring
statement is not matching with the ground level phenomena. All the IT companies who
are incorporated abroad and doing business here, and also those incorporated here, and
doing business abroad, are making public statements to make recruitment in USA, and,
at the same time, they are promoting mass-scale lay offs, retrenchments on Indian soil.
So, that reassuring statement is not matching with the ground level phenomena. Is the

Government going to address this phenomenon? That is the concern.

SR GOAT QRIS FHTIRT ST, H U &1 4 a1 A & 3l 39 o= 91g 3l
I BT T 3R AP AIH I FET 8 fb HIB visa W | T ol wewe I8t gifll I8
T 91 BE X2 8, Rifh 37 THAH FdTcll & STa1d U9 & IR H A8l QT ST Fahdl,
RIfP g2 o8 a1 5 IR Refardl S i s @, I pe w & fF v gar Y,
AT HH BR <11 ST H B8 8 § fb HIB visa TR H 7T A geied M1, Sil dhael H1B
visa @1 81 IR BT qRT |




Oral Answers [20 July, 2017] to Questions 39

MR. CHAIRMAN: Fine; the hon. Minister will make a detailed statement on it.
47 [The questioner was absent].

Suggestions to reduce burden of school bags, etc.

*47. SHRIMATI AMBIKA SONI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether National Council of Educational Research and Training (NCERT)
has been asked to prepare a report on the suggestions to reduce the burden of school bags,

providing tablets in schools, flexible time table etc.;
(b) if so, the details thereof;

(c) whether there is a proposal to divide books into two volumes so that the

students could bring thinner books in school bags;

(d) whether RO water facility would also be suggested so that carrying water bag

could be avoided; and

(e) by when the suggestions would be put into operation and at what class level,

the details in this regard?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): (a) to (e) A Statement is laid on the Table of the House.

Statement

(a) and (b) The Government appreciates the demands for reducing the weight
of school bags. Several initiatives have been taken in this regard and the Ministry is
coordinating the efforts being made by different organizations/institutions in this regard.

Some of the initiatives taken in this regard are as under:—

(i) The National Council of Educational Research and Training (NCERT) has
recommended only two books (Language and Mathematics) for classes [ &
II and three books for Classes III to V (Language, Environmental Studies and
Mathematics). NCERT has also made available all their textbooks for free

access through the web (ePathshala.nic.in) and mobile devices.

(ii)) The Central Board of Secondary Education (CBSE) has directed schools
affiliated to it to ensure that students do not carry school bags till Class II. In
its latest circular dated 12th September, 2016, it has advised all its affiliated
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schools to take all possible measures to keep the weight of school bag under

control.

(ii1) Kendriya Vidyalaya Sangathan has taken up number of steps to promote
digital learning in its Vidyalayas. To begin with, all the students of class VIII
in 25 Kendriya Vidyalayas (One KV from each region) shall be provided with
good quality Tablets on Pilot Basis. The students will use these Tablets as also
their teachers for Mathematics and Science for enhancing their core skills in

these subjects.

Besides, several State Governments have also taken commendable steps in this
direction. For example, Maharashtra has started Digital schools and more than 50000
schools are being upgraded to digital education. It has compiled quality digital material

on-line through a user-friendly mobile app MITRA.

(c) This and many other suggestions are under consideration of the Government.
Tamil Nadu which has already introduced trimester system in all schools for classes I to
VIII to reduce the load of books. This system ensures that the children need to carry only
the books needed for the relevant term, which will substantially reduce the book load of

children physically and also remove the psychological fear in the young minds.

(d) and (e) The Right of Children to Free and Compulsory Education (RTE) Act,
2009 specifies that the all-weather school buildings should have safe and adequate
drinking water facility to all children. All States and Union Territories (UTs) have been
directed to ensure that the provisions of the RTE Act, 2009 regarding drinking water is
complied with and that all schools including those under the non-Government sector have

the provision for safe and adequate drinking water facility for all children.

The State Governments and UT Administrations are supported for creation and
augmentation of infrastructural facilities including construction of drinking water
facilities in government primary and upper primary schools under Sarva Shiksha Abhiyan
(SSA) scheme. State Governments, UT Administrations and local authorities are free
to install Reverse Osmosis (RO) machines in schools based on requirement, to ensure
provision of safe and pure drinking water to the children. Various infrastructure facilities
including drinking water facilities in existing and new government secondary schools are
also provided under the Rashtriya Madhyamik Shiksha Abhiyan (RMSA) scheme.

The CBSE has also issued directions to schools affiliated to it to ensure adequate
supply of potable and safe drinking water for everybody and counsel students not to bring

the heavy water bottle to schools.
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MR. CHAIRMAN: Q.No. 47. The questioner is absent. Are there I supplementaries?
Yes, Shri K. T. S.Tulsi.

SHRIK. T. S. TULSI: Sir, according to the written answer that is given, there seems
to be a conflict between the opinion of NCERT and CBSE with regard to whether the
children up to class-II will be permitted to go school without bags or not. The CBSE says
that they should not be required to carry any school bags, and books should be available,
either in digital form or otherwise, in the school itself, whereas, the NCERT, according
to the written reply says that up to class II, there will be two books that will be carried. Is

the Government going to resolve this conflict or not?
MR. CHAIRMAN: Thank you.

S} TP ATASHR : FHURT Sfl, e FaTe & o6 a1 BT 18l 2| U= SIT&T 81 81
(Y, T8 [IDH! 1T B 81 IRPR S99 G8Ad &, ST 89 98d IR TN IR I8 T
S8 TSRS B SRR 3R Wuds &1 SRINE H 59y dls 3idx fAfed 721
g, 9Ifd 1 81 a9 H B b YA 3 ol &1 AHITHE dae 379 Wil $ g Heel
2, STH] QY ST B, Tafh TIRISIARE! B MgSolls~ G4l Tpall & fog Bl &1 i
T Bl 38 &, S USR] 7 Us FBIRE I8 @l & & ugell 3k gudt # &ad &l
g T, TR 9 gigd] I badt i g Y| TIRISIRE! 7 ¥ fhdrd Iucre
TS &, D! I8 Jfaer o &, S fofg I8 S-Bhic § W Sude 2| Hdvss 1 I8
B & [ STedl § g Pafl T SATe] bl T8l oIS S| e TSl 7 i1 9 fhg
g, S8 wigTe ¥ fUsel 1T &b students BT fbaral &7 U I f&am 81 Students B1
g 3IR ACgaRT Wpel H B I8! & AR B BT R 8- 3 &1 8, d dl without IRI &

3T & They come without bags; they study in the schools; do the school work in those

notebooks; go home and do their homework in the notebooks. So, every State BN Y&l gl
H AATST €1 UGT B, 31T b YoYU H AT 3777 B, "I H IKI b dgl | 3orall”
3fferemed e arst 81, S=M 39! Al 9 B AHETg H Folrd AAwE fhy MY & 3iR
B IR HeIH &b {0 BI)-BId] U fhdie Bl 81 98ex, 99 trimester &1 dXIdT 8,
I fPdTd B9 g3 B HBRTSE 3§ SN 30 §9IR Iphall H fSfeiee e o =gazen g,
ST ST BSIR Wl o dedi b 81 H cdelcd ol caeled H AR fhard &, 94l Alcga
g, 9 foraa ff € ok e ff €1 39% ay-1 U 91 91d I8 B I8 § b 25 el
fenerdl 9 59 A1d 3MSdl P & gedl DI cdelc ShR U URIeIe Hiofae %o (BT T
g1 BRI YR1 9T © b %<1 1 41s1 ¥ 81 3R d el arel of S| 59 R gA fieror
Horg oY T '‘Brainstorming on Education' at five places —Guwahati, Pune, Raipur,
Benguluru and Chandigarh. J@TgTel, gul, IR, ST AR FeNTg | 59 9 94
WHBlesd AT I iR T 71 39 vy W R fFar ft 21 95 § -7 Areger=i it
1Y 37732 &1 &A | 1 € b 39 TR U< Wl U o 31R I IR W TN Y 3R
Fl 9151 B 81, I8 BRI Ie e T
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it Rra ATy gpa: AR AU SN, H S A1eq| A /g G S W ST
el g f R <9 § WAwas. & ey § ok dLdLea.s. § 9d1 U< a)b
Ufeetd THel BT AT THR P U] Thel TAT Bl BIH BRI &1 ol Ufeeld T, Sl
TPl 39 AT ¥ T IHR B Ifg B BT BH B &, S AW AEH & HIR
STEE¥ 419 TS 81 21 31 81 81, 9 R-Seedl W F= 2 € % g IR gawt o &b a9
SIART 1 98 R AR TR B PR, ISP 18 TS < &1 o § #==g w3 St |
ST ATEd § {5 1 g <91 A $9 ufedld Wi 4, S ALdLT9.E. 9, o uE s, ¥
AT AT 2, ST B H THwUdT ol BT BT AIHR G2

it YPHIeT TAASH: FEIG, STB1 TD 15 AT VBN Wl &, g8 Dl B Ugall I
aedi aa art el Bt §1 Sigt 9% A0 3. F o T, 918 TR E, 9 ol g €
3R ITH B ol STl 81 39 IR H fafqer s 7 eruey-e1a= fw 99170 €, <ifer gamh
Al g1 98! 8 fb W B & IR F 98 YRERIAT 811 @=A1, There should be no hidden
costs. S I AR b AMIP] o & B 3R qTah! Yodb, I T INSH DI U8l & ATA
B TR 3R & A1 fha 1 Wi &Y 9gd 8111, T8 Wl STd! Al 81 A1ty 3MR T8
G HENS S U SUTGT 18] 81 d1fey| a1 I8 VAl $8 Mssarsd R & & e dgd
J B FTo! R &1 A 3TeT-3Te T I BT 1 ATHR Bl AT 8 I 7 WY 379 -31+
[EREERIES

i} IToia garet: AR, § 3A1ID qeFH J ALY HA S A S1 =AM g b g
g B8 [ fHdTal &1 9181 WA Hb ITh! Cdeic [T STGI| offdh I8 af it FeTRI
# g &, 19 I TTiat % el 8, 91 BIC SNl &b el 8, $9 ORE & I WA 8, §IP
o aote o o1 g 5 82 S9aT Jud | fay SId a1 disrsgss Ay S i@
3R IS & o o9 97T BT 919l 1 B IR T &, <lfch o1 A8 | ol Bl IS 8,
GIE e g0 A g (Feherl Yo B I &, T 6-7 I B Sl ST 8, 9 BIS 2| B
o o a1 it 2T R ? SISt A Il @i & oY HAH FHRAT Bl & [ d 6 gof fSg=a
T ¥l UEId 21 gafery 1 Sfear # @ w9-9-%F g8 WIS 8 wadr § & s
WH R Bl TTHI Facd, ST 9 I A B - BIC edi &b el 9 Iof A Y A

st U1 ATASHR : ST&T db T BT Y 8, ST {1 BT - Jofia off Y HERTE A
{HEE & - FERTE § b USRI TR o U Jffala % [6dl & g=ai & caoie o -
THIST B § BT 8 3R 600 HRIS H RTET BYY FHIS 7 contribute BREb T EAR T&T <
YR B9 § &9 1T B, 981 WX digital class ¥ €, 29 4 Bl 39! 3meerd 811, Srgda
SATDI H, BIC-BIC! FM-Safsdl 7 S Tped ©, 98! W 9= 37151 I ol IR 3@ &,
ITH UNCH § I8 &1 U 1T H FHIST 7 600 PRIS BUY 59 digital education & oIy Ga
3 3T Y €, U8 95 18T ST 2

7 Irofta g 98 O GE1ST 1 QU €, IReR 1 91 fhar 87 ... (aem). ..
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37l THTeT SAEASH: U e, H 91 8T |
it U 39 Y A

st UBTel TESHR: SI IHT B, IH AT AR MY WY I 7o 9 8, § off S
T BT g, U 37261 dInf 98l 81 JE! 81 TERI, S8l a9 brs 1 fAenerdi &1 969 &, 981 98
WHR < B! 8l TR, B ST 9 1, Hadl Jal BrAHhH Tl § - Ig URIelc Hoide
T % a1 & - if e 911 & ot &1 Y BRI 71 STet 9@ <3 & IR # s

ger1 %, this is a suggestion for action.

Jawahar Navodaya Vidyalayas for BPL families

*48. SHRI SHANKARBHAI N. VEGAD: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government proposes to open Jawahar Navodaya Vidyalayas only

for Below Poverty Line (BPL) families; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) and (b) A Statement is laid on
the Table of the House.

Statement

(a) The Navodaya Vidyalaya scheme envisages setting up of one Jawahar
Navodaya Vidyalaya (JNV) in each district of the country, with the objective of providing
good quality modern education to the talented children predominantly from rural areas
without regard to their family's socio-economic condition. As such, there is no provision

for opening of INVs only for Below Poverty Line families.

(b) Does not arise.

37t SIHRUTE TH. AT FHTRT S, § aes A1eas 4 w1 STt | I8 S0 arean g
& fefgae d STaer Taiey faenad &1 Uy IRGR 7 Ugd 9 & fhar g1 Sasy
WWﬁadmissionWﬁ%WﬁWﬁ&ﬂ?ﬁdldﬁ %,a—ésd'ﬂ eyl Bl ©
b g AT IRAR BT TSHT BIRMIR B & dTas[a Wl 9 URIET B U el B YTl
T Fife & fefgae 3 va oe 9o =er! ® SR i1 97 URaR & ded! 81T 2,
g8 I8 R I TR SEM o & d1q 9 UiE § 9T 8 Sl ® 3R fqww anfdes
IR & HRT IR @1 & 1 T8 a1l IRIR &1 921 981 781 U Tal § 3R 39
IE A e el ITaT 81 91 R WK W VAT Dls Iag fvar g i 1809 aRar & 9=
B A a8 o4 fAet?




44 Oral Answers [RAJYA SABHA] fo Questions

%ﬂ@?m: HEIQd, dg hel Sfra 781 & fb admission aﬂ%ﬂ'Gﬁexam foram
ST B, SHH U T Ju I 21 TT AT SHDT Tl-3TeT exam BIT &, X < F
oY exam @Y U raRer E B, STST-37elT TT aIgel S9! IRer Bt § 3iR a8t ot
g, S fEA1d U questions I8 ST &1 ST I8 a1 TTeid © fb Blg AcST I
nglﬁﬁﬁﬁqﬁw%ﬁ?mﬂ?ﬁ?ﬁmaﬁéﬁﬁ%,B_vl—cb"[admission
TS BT UTT Bl I8 sl & IR ISP B9 I below poverty line, ST T ESTR BT
AT T TG X dTel guardians &, parents &, 3191 &1 ARIG § ST Ted admitted
I 8, SAH 36.62 TRC I 9 &1 59 IRFRAMRY # I8 w1 b S6 o0 a1 31 ured
&, TTerd Bl

SNt TTHRUTE TH. Te: WX, AfgeH d Rerde & uifersi) & ofaid w1 84 sad
YraeT= fArefar 82 3R 81 firefar & O o7 31 59 dxe & fh) uiforl) R 31el By &
IR | WK foaR B & 872

it IU= HETET: TR, THH Sl WIS 2, IAS ded Jad/Tae] & g=di & oy
RSTder @r) 2 3fR 98 F=ai &l e g

£} faciiy paR fal: 9l 7815y, =iy faene & fofg Jial @1 10 gefier
BRI BT BITT & 3R J§ DI HH TS ST &1 F AT 1 S 7 ST <18 g (b S
TN 780 WS &, 91 STd! Ui TSR BRI &1 BicT Fargd fJemed § § &= &

ST B2

#iY U= PETETRT: GHIR FRISY, Faed femey # AT & 99 1R gefHed eI 2
SN ITIHIIST el fofdm SITdT § 8k Uasi| & 918 #Re # S 990 31§, 6T
TS BT ®, sufolv 598 0T Mifdsd &A1 99d J8l 81 peiy ferad d S
BT Bl Afd Tdey faemed # R AfiRed vsfem &¥il, i 981 X 8R<d &I
BRI ft Bt B1f, THTH dRE P SIS B B, SAMU U1 WY 81 B

it uTafer: ST, A FHR AR .. (GETH). ..

el ST See: Bl ey # $Re W v g Bl .. (as). ..

3l U= FEETET: S 1Y fdemery § Y AN Sl TSHer 9ol 8, S99 dls ARe
TE < It B L (ae)... B [ § R g5@t o1 e 8T 8§, 9wt
TFSIH IR 81 BIdll &1 ....(ALT)....

it |HTafer: A1El ST, 319 we Yfeu| ... (@aU). . @i, Tl

S1. I PR WIE: U Heled, H S JeE A AEER G S 9
TSR T dTed § b ga.0./g.E1. & forg Farey fermery # Refder @ 1 g,
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SIfehT <1t fUrseT a1 €, o1fcl st av 7, S99 foTg T sawen &t 718 82 Si TR vT &
T €, 9P g fAeTerd | Udei < 8, oifdhd Taied faemerd § ¢ &H 819 & BRI
IT] TSR e et UTa 81 #R1 AR #3T ST 9 1Ry © 1 arey faeery 7 el
D! AT 9g18 oY iR fUss ot qun o1f fiss a¥1 & g=ai &I W 99 fewigRl &1 Sy

2 U5 HETET: AU HETey, 394 TA.1L/TH.E. & gl & forg Rerder oy
&1 5181 I .11, & gedi BT qare &, Al gq A1 Ew $ Gord R R |

SHRI ANANDA BHASKAR RAPOLU: Respected Chairman, Sir, Jawahar
Navodaya Vidyalaya is a centre of green pasture in desert. But, it is very well known that
there are huge vacancies throughout the country. Several faculty positions in each and
every JNV are lying vacant and it is giving a lot of trouble to the existing faculty to cater

to other subjects so as to keep students at par with other schools.

So, I would like to know from the hon. Minister whether they are going to expedite
filling-up of vacancies in all INVs so that there will not be any dearth of teaching faculty.
Thank you.

il JU=x FEETET: TR HE IS, STaTeR Tdied (el & forg Wil &1 ufshan =
I8! 81 39d foTT CBSE Exam conduct ®Rcll 81 CBSE F Exam already o o ® 8k Sd®
3R WR H FHSIAT § [ STeal 81, 51 fl IHUIST &, Sd! Wil B Afehan 921 81 S|

R Bt W) Arisit & smwure 9+ &) SufRafa
*49. sTrTcht BT g - 7 e Wit 9 9 &1 a1 B e

(@) o1 I8 99 ¢ % AT TR 9RA & 20l &F sl a7 781 7 3R uRd &
JITHITE e BRI R IET T

() FT A AR I §RT G de€ 99 e’ & M W TSOIg BRdh ofF]-
FHIHR & I I A oA B AT 5T 1 8 1 416 S1rgd HEHR o1 &7 &5 31%

() T D1 HT B S §Y R §RT RN haH ISR T 872
forcrer w3ft (shcht o w@a=Ten): (@) 9 () faaRr 991 ved W g far R gl
faawor

(@) @) D T S AT’ I & AU I5 e DI Ieelkd (BT 81 57 U &
3T A S &5 & Aqcdd] Q¥ H davAEl IR I SRS JIGensli $1 f[qdr B
RE1 2 S g8 GIaemy Al et & Sl WIRd b1 s HHT & U &1

T doc I IS (ISR TS o a9 39 &5 H $s <21 H el g
gragreli & e & fofg IRASTIY 3R B IBT 5l AT - 3MIH
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TR (IS, B MR & yqE aRASHT & w0 9 fafea fear w8, s
IR P 37dY Peol & 3T AR Y-&15 A BIPY ORI 8l ARDR Bl ATe
efeaIor 9% 2 fo5 TR 7 1947 | 9RA & 9] 3R SR 359 & 2l ) 3199 w9
A ol B QT gl WRHR 7 I & Ieadq Wk & A1I-1 G 9eT HI Ifheard &
Feol aTel HIHR # et IRifafral & an # oot foamd gfoa @) 8 8l S g
Tffafat &1 e & forg weT

ARPR HRA B GRET PI YHIAT B dTell G4 T3l IR Fad MR @ 2
AR D! FeHToTd & T YT T U Bl &

China's presence around India's maritime boundaries

1*49. SHRIMATI CHHAYA VERMA: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether it is a fact that China is consistently neglecting the interests of India

and a siege is being laid around India's maritime boundaries;

(b) whether through a tie-up between China and Pakistan in the name of 'One
Belt One Road', an agreement has been made to let the road pass through that part of

Jammu and Kashmir which comes under Pak Occupied Kashmir; and
(c) the details of the steps taken by India in view of the intentions of China?

THE MINISTER FOR EXTERNAL AFFAIRS (SHRIMATI SUSHMA SWARALJ):
(a) to (c) A Statement is laid on the table of the House.

Statement

(a) to (c) China has stated its objective to become a 'maritime power'. As part of
this strategy, China is developing ports and other infrastructure facilities in the littoral

countries in the region, including in the vicinity of India's maritime boundary.

Under One Belt One Road (OBOR) initiative, China is undertaking projects for
development of infrastructure facilities in several countries in the region. The so-called
China-Pakistan Economic Corridor (CPEC), which passes through Indian territory
under illegal occupation of Pakistan, has been identified as a flagship project of OBOR.
Government's consistent position is that Pakistan has been in illegal occupation of parts
of the Indian State of Jammu and Kashmir since 1947. Government has conveyed to the
Chinese side, including at the highest level, its concerns about their activities in Pakistan

Occupied Kashmir and asked them to cease these activities.

T Original notice of the question was received in Hindi.
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Government keeps a constant watch on all developments having a bearing on India's

security and takes all necessary measures to safeguard it.

sfircht B qut: FuTal Aeiey, | SMUS ATgH | AT HA ARIGAT B ]
=TEd! g fb WRd SR A & Redl H A SAR-"QE 7T YT 8, Wi 390 G4 Sl
R U= g3 &, 9% 9gd 81 [aroe &l Sfror A9 AR Sid /1 Sigl 9 55 Widal
YR BT ¥, S99 TR 99 gRT R Gt &1 7 99+ & IR & fod ywnfaa g1 <2
120 HBIST, TURIIG § 339 RATIR & ol oI Wil ST 2, d 9¢ 81 & IR TR
g1 anfi-anft te ST firell ® fb weare Wioe # 69 & 9 &1 U 8 e B,
ey I8t & 92d R TS IE B

HIT 31T T I8 5 fog 7eMrR # Wa! oa aRgell 9 fge & fog 99 7
THM I b A1, YRHTY & A o U | bl <7l fhdT 81 I8 HIRT Bl 8= bl
T =T 21 399 Faes & folg IR 39 &3 3 o+ JguIdl & A Afed F7 Hed
SERGEY,

STl GEAT ERTST: 9T Sff, 999 H B8 I Si [y 81 el ugd S8l
Sfaror 9 AR I AT AT Al B AT Hel 21 IHb aR H H qqrr arsd g b qRa
oI RRIfT e 99 PR & 9 H 989 & W 7 {6 wisH 3i% AfRRE 81 91fevy,
commerce unhindered BHT ATRT IT fHT WY ARE & ATIR BT I1EMd e8] a9 ATV
quﬁﬁ?{mﬁﬂﬁaﬂ@ﬁg,T‘ﬁunorossedai:ﬂﬁvllﬂldl%QIﬂ‘S’SHI@IE@Hﬁ
T HIf ¥1 58T 9% &€ FERIR B 8- &1 97 8, 37 9% 8 3 A B 71 2012
H I8 HET AT fh I U Maritime power ST AT € 3R ISP o7 S8 3TT-3TeTTT
S8 W), W TR TR Indian Maritime Boundary & 3TRIUTH I8 11 URSH T T Bl 5
3t I=i+ FIlt 3 Logistic Support Facility & FTH ¥ U facility ST B, S84 RIFR H
PP H UIC F11 &, I8 Hcidl § AT H Uh dav7TE I &, T o J
IR H 9918 91T 81 b I8 He- fb 59 I YR 87 ST ¥&1 ®, 9l el sl §
FET AT o HRA ol [Rem & IR # 9gd e AR wAd 8, 39y S B B
TET Fhdll STEl dd AT Mid-day-meal H I & =1aet &I 91 DI, Il a1 oIl (b 5
BT DI T 5 FATe b A1 T 2

#ielt BRI g IR, One Belt One Road & UTd AP HIHR A ok Bl
SITFHRT YR IRBR BT o1 Tgol I o), T 59 Road & faRIg & T WRd WRaGR 7 99
P THAT TP SAOTR T fhIT? 39 T H 19T faR1e ol R+ § YR WRPR facdid 9
AT AT, 9 BT T BRI 872

ST AT FERTST: IS I8 STFBRI TAd 8, ST BRI I Bl ATTLI el
Tl 81 O B), I8 UdT gl fk S/ OBOR H TATHIAT China Pakistan Economic
Corridor BT ST, BH ST THY 79T faR1e T1 BT AT AT 3R B BRF Pt HIfT dh
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&1 BHT| B9 BRF &I WIS 3 a1 7g & T81| 98f a1 89 faRlevawy wnfid & 721 gy &,
SIfepT BH YU fARTY 9 Ugel WSSl BT (T 2011 $9fery 3ue! SMeR] e 8 fb
I ¥ et garm a1 &9 Uge ¥ fRIy e Siamri g4 S 81 I8 Ul 9er fh OBOR H 4
CPEC ST % &, 89 even direct faRTe &1 STaman, AR frae WY frF <91 9, 391
I8 HEl {5 &9 39 $ [RIg H &l

SHRI RANGASAYEE RAMAKRISHNA: Sir, in 2015, there was a joint meeting
of India, Australia and Japan, which met in Delhi, to discuss the maritime security in the
Indian Ocean as well as in the Pacific Ocean. I do not know whether any meeting took
place after that or not. And, in the recent Malabar exercise, I find that Australia is not

participating. Can we know the developments?

S AT WRTST: F91ART Sff, S8 T Malabar exercise T qdTdl &, iR [ordl
g T8 I8 AT {89 I M B, lfh=T ST Ib Prime Minister Turnbull AT &1, 39
FHY Al I8 91 g3 AN, AT 9T 4301 ST 7 I BT {%h 89K Bilateral exercise Wl et <&l B
Ugel 3 bilateral exercise maturity T Ugd ST, I & d1& 8H 39 g ¥ FIA4Id B Fabel
T 3Ty anfY SIS feTAT Malabar exercise BT 3T &1 &

SHRI RITABRATA BANERJEE: My mike is not working.
MR. DEPUTY CHAIRMAN: You can speak loud enough.

SHRI RITABRATA BANERJEE: Okay; okay. In the answer given by the hon.
Minister, it is mentioned that under the One Belt One Road initiative, the People Republic
of China is undertaking the projects for developing infrastructure facilities in several
countries of the region. I would like to know which neighbouring countries have become
the parts of this One Belt One Road initiative because this is a huge infrastructural

development that is happening. So, which are the countries that are parts of it?

SR A1 RIS A H baet TSIl <2 1 M o, A1 SIeArae &, 7T 2, 3f”
RIHR 2l

it AT AT : FUTART S, AT 1962 § S1d I & A1 TART I gl AT, I Y
STTER AT 8% B8R 3R IS UF <3 Si A18+T & Y& 531 9, 39 F9°I S <20 &
g U T gorm 1, foy d=refiel & M | ST ST 81 I8 |Hsiian S aut 3 g
81 8, BT HW-Hvl SHST Soeta WY goTl 81 59 IR I 7 §ARY AERIa] I
divert B &1 &1 ¥ Ryt 201 STt § S 8 ST A8 6 59 999 = & aa1-aRa1 A1) 8,

A 3R YR & 19 TG BT FIT BROT B2 A RIT-ERIT objection raise PR V8T © 3R 39
TR R BT T ST & AR BIF-P I I 97 59 G IR R b A1 T 87
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STl YT RIS GHTIRT HEIG Y, ST ANeT ST A H8l 8, H A1 Sef &l ofad §
i1 ygell aTd ot g8l U=Riiel &1 a7l Bl 8, 98 TIel R8T AT, T8, dfeth el XaT o1 377l Al
Ig daefiel &1 RIgid et YT 21 319 8T & {3 ST RO 1 82 | S, § dRor
F IR A g A B g W ST € b AeT W S 8 3R 1l HRa SfR A1 @t
AHT 7 B 21 3 A SR e @t WY W G BT § 3R SFI &b U310
mechanism &1 B8R J&t special representative T provision HREESBNENEREERRCIN
319 3157 & NSA 3ol ST, AR AR special representatives g 3R YT T AUAT
¥, T8 K IV ¥ 39 mechanism &1 Il X2 &l I 1 Graulfis 397 1 YRd 3k 94
3Tt AT T HR <, T AR A 3 AT T HR o, oA U ST Ui, R
Trijunction Point @& 1 39 Trijuncion Point H T WEHAMT €, WRd 3R 99 & €19 § Udh
ﬂ":lgﬁ?l'[_gr?ﬂT ofT| P Paragraph 13 i WW@'@T%% Trijunction Point X HIXd, CiG
3R Third Country, Third Country ®T Aded YT, fe®x TF ST 3F St 919 9= #
31T & 31R I8 d19-d19 § 95 IR 3T 8T 2, T8 AU ASh HHl dedl, Bl Taa! 3i”
B TS Y] T 81 8, HHI 98 ASh < T, 1 59 YPHR B fifaferdi Fefel &
%IWWT&’W@,excavatorsSﬁWWSﬁ?WWW:ﬁWﬂg%ﬁ?a—s’
Trijunction T& Tgd SV, il ICHTA IEH 39 S8 7, ST8f | g8 Trijunction point
SITC 81 98 981 R A1 31T <19, fSTRT unilaterally status quo 3% Trijunction Point &7 e
&1 ST, <1 & 379 SiT HfehT H 3T, I8 WA MY &1 97d Teb 1 3R HT= BT A1 =t
<! oft, B BIg faapa 21 ot &9 aroeh <fiT &, fadTe =et XET ®, 9 <1 S¥ehT 31
3T B BR B 8, b Trijunction Point 3TTd & BART & 31 TATI 3R A4 unilaterally
I Trijunction Point o status quoﬁWéﬁ%,ﬁﬁWﬁﬁ-@ﬁWﬁ?ﬁﬁﬁ?ﬁ
Bl B, $9eTy BRUT I8 B 3MUBT Hal & [ #F w7 8, ITd! 71 IE & &b 89 g+
JTY T8 | withdraw B | 3T HEA ¥ 5 &9 91 918 £2 &9 I8 9184 & 6 3R
Tale gof &1 & b 3R JSBY IS Iradld HRAT ©, al Sl I=1-39+11 WU g1y
HRA B % H BIs 1T unreasonable I &1 &1 I&T Bl ... (GET)... T4 T TAN A1
ﬁfﬂ’\’ﬁ:ﬁﬂ—c{"ﬁprotestﬁn‘ﬂT%lWAmbassadorﬁwrittenﬁprotestﬁv_mﬁ?m?l—s’
T H T T AP 918 YT Ta-He 7 protest fama SHferg w+t 37 I8 wwst 3= € f5
HRA = SI YT A G &, ST YT Y&l IET 8, I8 Teid el gl =7 TAN Y&l & A1 §
3R ST A I AF T B

MR. CHAIRMAN: Thank you. Question No. 50. ...(Interruptions)... No, no.

...(Interruptions)... This question is over.
DR. T. SUBBARAMI REDDY: Sir, I want to ask a question. ...(Interruptions)...

MR. CHAIRMAN: This question is over. ...(Interruptions)...
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DR. T. SUBBARAMI REDDY: Nobody from this side was given a chance to speak.

...(Interruptions)...
MR. CHAIRMAN: This question is over. ...(Interruptions)...
DR. T. SUBBARAMI REDDY: It is unfair.
MR. CHAIRMAN: Please give notice. ...(Interruptions)...

DR. T. SUBBARAMI REDDY: Sir, from Congress side, nobody was given a chance
to speak. ...(Interruptions)... This is unfair. ...(Interruptions)... 1 have a supplementary

question.

MR. CHAIRMAN: Subbaramiji, there is an established practice of rotating

questions. Are you questioning the practice?

DR. T. SUBBARAMI REDDY: You are denying us the opportunity. This is unfair.

...(Interruptions)...

MR. CHAIRMAN: Questions are rotated. I will show you the record -- today's

record, yesterday's record, and years' record. Please don't make this kind of a statement.

SHRI GHULAM NABI AZAD: Sir, I highly respect you, that there could be limited
supplementaries against a question. But, we are only asking for a discussion. That should

be allowed.
MR. CHAIRMAN: Agreed. The Chair has no difficulty.

SHRI GHULAM NABI AZAD: We want a discussion on this so that everybody
gets an opportunity to participate.

MR. CHAIRMAN: We will work it out with the Government.

4} A 7} SIS 93 W18, B I, B
A g U g s il aghin 3 AT o 8 Glia

SHRI DEREK O'BRIEN: Sir, the hon. Foreign Minister is here. We all have given
notice. It would be very nice if we get an assurance that it is coming up next week,

because we all have given notice on this.

SN GO W@RIS: 3T S1d ARG T B, 99 PR oil| IR T HRAT 3R]
HDBR 81 Bl

FTransliteration in Urdu script.
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AT g9 H G a1 TN-fRT Arernait & forg s

*50. sft fefracr Rig : 71 wire =me siv fteRan #=ft o' gam @t o
B fop:

(@) TN 2016-17 H ALY U § g3 U TeM-GfekT 11 &b el fba ore
FITTTE;’Q%,

(@) forae gl & fo WHhT ua™ a1 T8 § 3R B e Wi 2g
EIEEESICIN

(M) T T TRTTd 8 3R S 6 ddb Wi T HR &1 Sl?

|AEITS = iR siftreRar #5ht (s enaR = TEe): (@) A () e @
Ued IR 3 eI T B

@) | @) T9 2016-17 & SR, THBA JGoTT BIRIGH AT & I AT TS
RIS 4 G131 &g AT IR<ATE] W 3 I A H AFarT SIRT R feam 1 2 3R v
AHA H, U RIGRIT & IR W A Bl AP [T AT 81 A AF AT $
ferem-frdel & orgaR 781 3, 31d: 32 SrgAIfed T2l fova 7wt o

U UBR, U U4 Teiiel UaTel (GaT) GOUANT B JIHAT B AT & 3fcid
T TS Tl 7 9, A aRarsel & oy srger #oR fRar war § 9o we awal §
SIS 3 w1, FRYerr Ruiet scnfe & SR e STRI 61 (61 ST FahT| 316 HH el
IS & faen-frden & AR 81 9, 3fd: g0 gl el (T T AT

TR SR BRAT Uh Al TshaT B, 31l: ASTIT 3 SIRI $R & olg Big
ffeaa - fafése 981 &1 5 dadt 21

Proposals for Old Age Homes and De-Addiction schemes in Madhya Pradesh

1*50. SHRI DIGVIJAYA SINGH: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) the number of proposals received from Madhya Pradesh under the Old Age
Homes and De-Addiction schemes during 2016-17;

(b) the number of proposals approved together with the number of those pending
approval; and

(c) the number of proposals and the time by which they would be approved?

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT (SHRI
THAAWAR CHAND GEHLOT): (a) to (c) A Statement is laid on the Table of the

House.

T Original notice of the question was received in Hindi.
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Statement

(a) to (c) During 2016-17, out of the seven proposals received for Old Age Homes
under the scheme of Integrated Programme for Older Persons from the State of Madhya
Pradesh, grant has been released in three cases and in one case, grant has been withheld
on the basis of a complaint. Three cases were not as per the scheme guidelines, therefore

these were not approved.

Similarly, under the scheme of Prevention of Alcoholism and Substance (Drugs)
Abuse, out of the twenty three proposals received, grant has been released to nine projects
and in six cases grant could not be released on account of deficient documents, inspection
reports etc. Eight cases were not as per the scheme guidelines, therefore these were not

approved.

Release of grant is a continuous process and therefore, no conclusive timeline can

be indicated for release of grant-in-aid.

=t fefasra Rie: 9y QU #eiea, we & SR 4 I8 a1 o71s ©, |qafdd
JG ST BIRIHH AISTT qAT TefTel UgTe & GHUINT BT JIST181 &b T $& I Sl
RIS WRAR A 8, d MSSArs =T 4 e} N &1 [arafr Sff, 37 9301 o & I8 9% © o 3y
TS ST T B & MR H ST Feud g (b I ARPRI Bl I MsSdIs Pl Hidl
BT AR, AfT T&T TR H5g TRGR B Sil FHfT 39 Aorrell iR far o= g8, 39
qHY Ife |efed 357 & IfwTRAT B AT & G a1 o A1 S@ reTisi bl
AT A AR e waell B1 3R 3AMUh AT | S I8 W1 & b d erueit Aifey 3
gRacH &R, 9id 1 el 57 Bt ARl R, Wiotaed IR 94l gl 7, a4l 99 I &
T BTN BT ) IF WALKT B AT Gl o, FIC BR o, AN ST AT B

Y oTeR TV ME: AEH FETIT wEIed, 59 89 3 faen-fde 99 a=d €,
o 9910 €, 99 39 9HY <Al & A1 W GelTg -\’ S 21 9 S 918 B Y
e g0 €1 391 11 o SR WR 21, 919 399 W URTd 31T &, ol 9 99 W fIaR-
foel BRelt 81 3R fhddl TR BT BIs WHI UTs STl §, A1 89 Fa9d o IRBR Bl
IR R TR BT WY 37 B BT B B & b g9H I-3 wifdt €, afs
$PI GX PP WS 7, A1 3. k| A A1 g H I8 RRART 8 3R &9 gl &1
JUTT R X2 Bl AFHI Gaw 7 Sl g e 8, wifd I8 A ddel ok geg
ATSTT Heel eIra &, o7 ST FeHd 8191 IT 761 811, $Hb [og 84 S |1 d1d Bl
TS| 3R X1 o ARIHTRRT 1 I9 6 H aTgd, dl fdeid Wt 81 FahaT &, fhe 1 &9

SEREIRKGRE IR IR Gal

it fefraera Rye: Aol Aeiea, § wosrar € 16wy 430 St &l 39 9 4 9-1
Ry afdreR 2 f 3 if 7 aRac= o= wad &, SHfelT a1 $8H g # a1em 78
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Hd eS|
[UTART ST, ART GERT U% I8 2 (o 39 AIS181 H JAD Alolae IR H S BRIS

SYY BT @I 3T &1 3Mqh R ff diorae s el X8 €, S99 I8 S+ H o1 ¥&T & f& agf
W T IS BT A FHH R ugach

JHIRT ST, § 3Mad AeEH 9§ gBAl A b S e Wt aRareEg A
Arolded HoR by 8, 99 uR Sl e 1Ry 9ofl & SR 3 R1f1 o1 fobet=n Sy gan
&?

# aER T TEAN: Ui Sff, 89 FuiRd Auds & AgaR € SHd! I
IYAH FRI &l T8l db JfSATSOIe Pl TR 7, AT ITh1 BIg TERT IR<d BIell &, Al
gfearsored Afcfhde M & 915 81, 89 ITd] WP TG R & ST geRTRy & 78
g g8 f1feaa ¥0 9 @ & [ @9 g3 8, 39 AR $ @9 8 & 915 8 89 59D gAY
TR Bl TP el & =T WPl T8l ol B

it fefasra Rie: @d o= & a1e 7€, IR 1 ugel €1 HoR &l o1l 81

i} TR =T TEAId: O} Uob IR VIR < <1 3R g IR, STd STeb] YRITa 377 &,
TG ITHT TR JHTUT-TF 3T & 918 &1 89 S WP G B &l 3D AdAd §
o ST®! S g1 <) 18 B, = 98 geRIf W o) ol 81 3R I SHG! @d Tl Bl
g, A1 ST IRTd ¥idhd 121 8 2l

i} T AT SR : FHIURT Sfl, I8 U9 a1 Uep 199 | §T a1 8, <ifcb 89 MU
H1EGH { H3A ST A I8 A1 A1 & (b X G5 # fba g o118/ € gd ot m
AT AN €2 8 D A1eH F ARPR F I8 W SI1 91ed & & I gg  amsm
g, I 9 b g 33/l &l IgaT faar S Ie1 872

N} ATER T TEANT: UTITT Sff, 2 R H S 450 b TR U g A3 8, T
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ot Iy T Fev 51,

Cradles for unwanted babies

*51. SHRI HARIVANSH: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the Ministry has ordered all hospitals and orphanages
to set up cradles in front of their buildings so that parents can give up their unwanted

babies safely; and
(b) if so, the details in this regard?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) and (b) A Statement is laid on the Table of the

House.
Statement
(a) Yes, Sir.

(b) The Ministry of Women and Child Development is mandated through
the Juvenile Justice (Care and Protection of Children) Act, 2015, to provide care and
protection to children in need of care and protection. For the effective implementation of
the same, the Integrated Child Protection Scheme (ICPS) provides for Institutional and

Non-institutional support systems for children in need of care and protection.

A provision for setting up of Cradle baby reception centre has been provided for in
the ICPS, to enable safe abandonment of children by their biological parents/guardians,
who may not wish to appear before the Child Welfare Committee (CWC) for relinquishing
children. As per the scheme, it is required to install one cradle at the door-step of each
Specialized Adoption Agency (SAA) to receive such babies. The scheme also mentions
that these Cradle baby reception centre should be linked to cradle points at Primary Health
Care Centres (PHCs), Hospitals, Nursing homes, Swadhar units, Short stay homes and
the office of District Child Protection Unit (DCPU) to receive abandoned babies. The
States/UTs have been requested to activate and facilitate this provision by the Ministry of

Women and Child Development.

ot gRdwr: g JuTafy S, § ud Aegw W "EAY G4 S 9 39T ugdl
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SHRIMATI MANEKA SANJAY GANDHh Sir, I would like to thank the hon.
Member for asking this question. One of the reasons why I had asked for cradles to be
put up was because there are a large number of people who don't surrender children in
places where they can survive because they feel too shy or too reluctant to take them to
Child Welfare Committees. So, we ended up picking up children in dustbins, on the side
of a road, in bushes, etc. So, we asked the various State Governments to set up a cradle
system. Some States have been more proactive than the others. Haryana, Assam, Gujarat
and Odisha have placed a significant number of cradles. Karnataka, Delhi, Manipur,
Meghalaya, Punjab and West Bengal have also children in the cradles; Delhi has got
56; Gujarat has got 20, Odisha has got 29; Punjab has got 29; Haryana has got 19 and
Karnataka has got 27. I would like to inform the hon. Members that Jharkhand has got
none. We have three SAAs, unfortunately, eight children were received in the SAAs, but
none in the cradles. In eleven States, we have put cradles in 265 places and the babies that

have been received so far are 205.

ﬁ?ﬁa"ﬂ:QT\’,ﬁ?’[?ﬁ?’[supplementarywsﬂmﬁ%ﬁ?ﬂgwaﬁﬁﬁ?
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SHRIMATI MANEKA SANJAY GANDHI: No, why would I send it to the Home
Ministry?

Y Raer: A=7 Ue 39 T H © 6 oass #3778 HATS ¥ I8 SrgAf Anh
{3 &9 gford o=l & A= Al U YT 8- I 9184 | I8 W) H SRIGRI H ug) |
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SHRIMATI MANEKA SANJAY GANDHI: In the beginning, we thought that we
could ask the Home Ministry to set up a cradle inside the Police Station. But it is not a
good idea. So, we took it back because people who want to throw their children away into
cradles will not do it in front of the Police Station because it is illegal. Therefore, we have
confined it to hospitals, nursing homes, health care centres, short stay homes, swadhar
units. Even in the office of the Deputy Commissioner, we asked for cradles to be put, but

not at Police Stations.
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DR. VINAY P. SAHASRABUDDHE: Sir, it is learnt that recently the Government
introduced a kind of an online system for all the adoption agencies. I just want to know
whether the Government has conducted any impact assessment of the online system. If

so, what are the results of it?

SHRIMATI MANEKA SANJAY GANDHI: The online system comes under
something called CARA. Why did we do it? Why was the JJ Act amended? It was amended
to empower CARA because we found that some of the small adoption centres would sell
children, some of them would deliberately hold back children, some of them would give
us wrong figures, say, 15 children while they have only three. As we speak today, I have
16,000 plus people who want to adopt children, and I only have 2000 children available,
of which about 40 per cent would be special needs children who are abandoned by their
parents because they have special needs. So, Sir, we could not control the SAA system,
which was running rampant. Somebody would charge ¥ 5 lakhs; somebody would charge
T 10 lakhs; somebody would say that this is a girl and give a boy. It was really open.
Except a few orphanages, which were doing brilliantly, this was really a system of black-
mailing. So, people got frightened and were going to other countries to adopt, especially
Indian OCIs. So, we centralized the system and made it online so that it is completely
fair. In this system, anybody, whose number comes, is shown three children and within
48 hours, they have to choose a child. They can choose whichever State they want. For
instance, if they come from Odisha, their first preference would be from Odisha. If there
are no children available at that time, then we tell them and then they can expand their

search to other States as well.

So far, it has its good and bad points. The good point is that it is completely fair,
and except for the Exceptions Committee, which we have made for people, for instance,
if they have lost their child, if there are women over a certain age who are doing very
well, not married and need child. There are certain exceptions that are made and these are

given. But, the online thing is working generally.

There are two problems that we have. One is regarding the Child Welfare Committees
(CWCs) in each State. Sometimes they are not formed. Sometimes they are running very
badly and take a stay from the Court when they are removed. We are trying now with every
DM to work out the CWC problems and those will, probably, be sorted out. The main
problem we do have is of Courts. Sir, we have about 1,700 children stuck in Courts. The
JJ Act passed by this august House says that once a case goes to the Court, because it is in

its final stage and every single area has been looked at, the Court should be passing it in
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just two months and two hearings. That is the maximum that they are allowed. However,
in the District Courts, they are sometimes taking fifteen months or two years because the
Judge simply will not give the child. So, we have requested that either we get it in the
Tribunal, in which one Judge sits and handles this, or, we get the High Court to intervene
and instead of District Courts handling it, it goes to the High Court directly, especially for
international cases, or, I could bring a proposal to this House in which we simply take the
judicial system out of this totally and let the CWCs handle it. After all, in the HAMA Act,
they are handling it. Therefore, they could handle it with us.

sfrcht deder dRAN: Gualy #EIGY, H SMUd HIeH | A WA ST | UE
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SHRIMATI MANEKA SANJAY GANDHI: Sir, I am afraid I can't tell the hon.
Member as to how many children are boys and how many are girls because I don't
have that information. But, yes, all of them will be adopted. In fact, as I said, we have
fewer children and far more adopters even for the special-need children. So, they will
be adopted, but the ones that are found in cradles now have to go through the process
of being declared eligible, so that we don't find suddenly the parents turning up, as has
happened in a few cases. They will then go to the CWC. Then, they will go to the Court

and finally, they will come to the parent or the adopter parent.

SHRINARESH GUIJRAL: Sir, I applaud the hon. Minister for initiating this scheme
because it has been seen that a lot of unwanted children are left in garbage dumps or they
are dumped outside the DCs office, or police stations or railway stations. So, I think, it is
a wonderful scheme. The only problem is that it needs more publicity. Would the Minister
allocate some kind of a budget for each State to publicize as to where these cradles are so

that unwanted babies are not dumped in garbage areas?

SHRIMATI MANEKA SANJAY GANDHI: Yes, it needs more publicity. We just
had a meeting two days ago in which we were discussing media strategy on how to do it,
like posters, ads in films or whatever we could do, and certainly, there will be a big burst

of publicity to inform people where they could put the children.

MR. CHAIRMAN: I am afraid, Question Hour is over.
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WRITTEN ANSWERS TO STARRED QUESTIONS
Vacancies in School of Open Learning, Delhi University

1*52.  SHRIAMAR SHANKAR SABLE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of non-teaching posts sanctioned in School of Open Learning
(SOL), Delhi University and the number of posts sanctioned for Scheduled Caste/
Scheduled Tribes out of those, post-wise;

(b) whether a number of posts are lying vacant inspite of availability of eligible
candidates in the open market including the university and if so, the details thereof and
the reaction of the University Grants Commission thereto;

(c) the reasons for posts reserved for SCs/STs lying vacant; and

(d) the action taken/being taken by Government for filling up of these vacancies

in a time-bound manner?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): (a) to (d) University of Delhi has reported that the School of Open
Learning (SOL) is a University maintained Institution under Ordinance-XX (8) of the
University and there are 419 non-teaching posts (comprising of 22 Group-A posts,
87 Group-B posts and 310 Group-C posts). These posts were sanctioned to erstwhile
School of Correspondence Course and Continuing Education (SOCCE) which were
carried forward to SOL and no fresh creation of posts have been done in SOL.

All the posts approved by the Executive Council, University of Delhi were filled
by direct recruitment and promotion, as per University norms. Last recruitment was
done in the year 2011-12 and thereafter, no positions have been filled. All the vacant
positions were filled after following reservation rosters which were duly approved by
the University till 2011. However, the status of non-teaching positions is currently
undecided. Consequently, the reservation roster with respect to non-teaching positions
has not been finalised.

The UGC has recently issued a Gazette Notification dated 23rd June, 2017 titled
"University Grants Commission (Open and Distance Learning) Regulation, 2017 in
which new guidelines for staffing Norms for Academic and Administrative Staff are

tOriginal notice of the question was received in Hindi.
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defined and accordingly the posts of teaching and non-teaching staff in SOL have to
be worked out. The onus of filling up the non-teaching posts lies on Central Universities
which are autonomous bodies created under the Acts of Parliament. However. MHRD
and UGC have been requesting the Delhi University from time to time to make serious
efforts to fill up the vacant positions of SC/ST/OBC/PWD at the earliest to fulfil the
statutory requirements of the Government of India.

NEET centres in Andhra Pradesh

*53. SHRI V. VIJAYASAI REDDY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the National Eligibility cum Entrance Test (NEET) has
been conducted only at two centres viz. Vijayawada and Visakhapatnam in Andhra
Pradesh;

(b) whether these two centres are sufficient for conducting the test;

(c) whether students from Rayalaseema have to travel a lot to appear In the
examination since the closest NEET centre for them is Vijayawada which is more than

500 kms from Anantapur;

(d) if so, whether the Ministry would consider to designate one more NEET
centre in Kadapa district of the State; and

(e) if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): (a) to (e) No, Sir. There were 04 cities in Andhra Pradesh where the
centres were fixed. These cities are Guntur, Tirupathi, Vijayawada and Visakhapatnam.
These four centres were sufficient for conducting the NEET examination. The nearest

centre was in Tirupathi (Chittoor) which is in Rayalaseema region only.
Foreign visits of Prime Minister

*54, DR. PRADEEP KUMAR BALMUCHU: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the details of the countries visited by the Prime Minister during the last two

months; and
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(b) the details of Memorandums of Understanding, bilateral agreements pertaining
to socio-economic, diplomatic relations, etc. entered into with each country?

THE MINISTER OF EXTERNAL AFFAIRS (SHRIMATI SUSHMA SWARAJ):
(a) During the last two months, Prime Minister visited the following countries: Sri Lanka
(May 11-12, 2017), Germany (May 29-30, 2017), Spain (May 30-31, 2017), Russia
(May 31-June 02, 2017), France (June 02-03, 2017), Kazakhstan (June 08-09, 2017),
Portugal (June 24, 2017), USA (June 25-26, 2017), Netherlands (June 27, 2017), Israel
(July 04-06, 2017) and Germany (July 06-08, 2017).

(b) Details of MoUs and bilateral agreements entered into during these visits are

as fallows:—

SI. No. Visit Details

1. Sri Lanka (May 11-12, 2017) No MoU/Agreement was signed
during the visit.

2. Germany (May 29-30, 2017) 1. Joint Declaration of Intent (JDI)

between the Ministry of Electronics
and Information Technology of the
Government of the Republic of India
and the Federal Ministry for Economic
Affairs and Energy of the Federal
Republic of Germany on Cooperation
in the field of Digitalization-
Empowerment and Economic Impact.

2. Joint Declaration of Intent between
the Federal Ministry of Education and
Research of the Federal Republic of
Germany and the Ministry of Skill
Development and Entrepreneurship of
the Government of the Republic of
India on the advancement of Dual VET
and Collaboration of Training of VET
Cluster Managers and Indian Skill
Development Officers.

3. Joint Declaration of Intent on the
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SI. No.

Visit

Details

Continued Support of the Indo-German
Centre for Sustainability between the
Ministry of Science and Technology
of the Government of the Republic of
India, and the Federal Ministry for
Education and Research of the
Government of the Federal Republic
of Germany.

Joint Declaration of Intent between
the Government of the Republic of
India and the Government of the
Federal Republic of Germany on
Cooperation in the Field of Cyber
Policy.

Joint Declaration of Intent between
the Ministry of Finance of the
Republic of India and the Federal
Ministry for Economic Cooperation
and Development of the Federal
Republic of Germany on Indo-German
Development Cooperation.

Joint Declaration between the
Government of the Federal Republic
of Germany and the Government of
the Republic of India on the
continuation of the cooperation in the
field of advanced training of corporate
executives and junior executives from
India.

Joint Declaration of Intent between
the Ministry of Heavy Industries and
Public Sector Enterprises, Government
of India and the Federal Ministry for
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SI. No. Visit Details

Education and Research of the
Government of the Federal Republic
of Germany on Cooperation in the Field
of Vocational Education and Skill
Development for the Machine Tool
Sector.

8 Joint Declaration of Intent between
the Ministry of Health and Family
Welfare of the Republic of India and
the Federal Ministry of Health of the
Federal Republic of Germany regarding
Cooperation in the Health Sector.

9. Joint Declaration of Intent between
the Ministry of AYUSH of the Republic
of India regarding Cooperation in the
Sector of Alternative Medicine and the
Federal Ministry of Health of the
Federal Republic of Germany.

10. Joint Declaration of Intent between
the Foreign Service Institute, Ministry
of External Affairs and the Foreign
Service Academy, Federal Foreign
Office of the Federal Republic of
Germany.

11. Joint Declaration of Intent between
the Federal Ministry Transport and
Digital Infrastructure of the Federal
Republic of Germany and the Ministry
of Railways of the Republic of India
on Cooperation in the Field of Railway
Safety.

12. Joint Declaration between the Ministry
of Urban Development of the Republic




64  Written Answers to

[RAJYA SABHA] Starred Questions

SI. No. Visit

Details

3. Spain (May 30-31, 2017)

of India and the Federal Ministry for
Economic Cooperation  and
Development of the Federal Republic
of Germany on Indo-German
Development Cooperation and for
Sustainable Urban Development.

MOU on Technical Cooperation in
Civil Aviation between Ministry of
Civil Aviation of India and Ministry of
Public Works and Transport of Spain
for cooperation in development of
airports, inter-modal transport, safety
management, air navigation, air traffic
control and training.

MOU on Cooperation in organ
transplantation between India's
Directorate General of Health Services
and the National Transplant
Organisation of Spain for cooperation
in organ transplantation services
including public health policy,
capacity building, establishment of
National Organ and Tissue Registry
etc.

MOU on Cooperation in Cyber
Security between the Foreign
Ministries of India and Spain for
exchange of best practices, sharing of
information on real time basis,
development of joint mechanisms,
research and development.

MOU on Cooperation in Renewable
Energy between Ministry of New and
Renewable Energy of India and




Written Answers to

[20 July, 2017] Starred Questions 65

SI. No. Visit

Details

4. Russia (May 31-June 02, 2017)

Ministry of Energy and Tourism of
Spain for cooperation in renewable
energy and specifically in the areas of
capacity building, solar energy,
biomass/bio-energy and small hydro.

Agreement for Transfer of Sentenced
Persons between Government of India
and Spain for the transfer of persons
convicted in one country where the
conviction took place to the home
country subject to certain conditions.

MOU between Foreign Service
Institute and Diplomatic Academy of
Spain for cooperation between the two
Institutes by way of exchanging best
practices, training of young diplomats,
conducting of seminars/workshops
etc.

Agreement on visa waiver for holders
of diplomatic passports.

Cultural Exchange Programme between
the Ministry of Culture of the Republic
of India and the Ministry of Culture
of the Russian Federation for the years
2017-2019.

Traditional Knowledge Digital Library
(TKDL) Access Agreement between
Council of Scientific and Industrial
Research and Federal Service for
Intellectual Property (Rospatent).

General Framework Agreement
between Nuclear Power Corporation
of India Limited and Joint Stock
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SI. No. Visit

Details

5. France (June 02-03, 2017)

6. Kazakhstan (June 08-09, 2017) For
SCO Summit

7. Portugal (June 24, 2017)

Company 'ATOMSTROYEXPORT' for
the implementation of Units 5 and 6 of
‘Kudankulam' Nuclear Power Plant.

Memorandum of Cooperation between
the Gem and Jewellery Export
Promotion Council of India and Public
Joint Stock Company 'ALROSA.".

Agreement for the Nagpur-
Secunderabad Semi High Speed
Execution Study in India between the
Ministry of Railways of the Republic
of India and the Joint Stock Company
‘Russian Railways'.

No MoUs/Agreements signed during
the visit.

No MoU/Agreements signed during
the visit. India was admitted as full
member of SCO during the Summit.

India-Portugal cooperation in the
exploration and uses of outer space
for peaceful purpose was signed
between ISRO and Portuguese
Foundation for Science and
Technology (FCT).

Protocol amending the Double
Taxation Avoidance Agreement for the
avoidance of double taxation and the
prevention of fiscal evasion with
respect to taxes on income between
Government of the Republic of India
and the Government of the Portuguese
Republic.
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SI. No. Visit

Details

8. USA (June 25-26, 2017)

9. Netherlands (June 27,2017)

MoU on Public Administration and
Governance Reforms between DOPT
and the Ministry of the Presidency
and Administrative Modernisation of
Portugal to strengthen and promote
bilateral cooperation between the two
countries in Public Administration and
Governance Reforms.

MoU on Cultural Cooperation
between Ministries of Culture of India
and Portugal to strengthen the
collaboration in the field of culture,
encourage dialogue between
institutions and seek to develop
initiatives aiming to promote the
cooperation, in particular in the areas
of visual arts and performing arts,
archives, cultural heritage, literature
and libraries, museums and festivals.

MoU on Youth and Sports between
Ministry of Youth Affairs and Sports
and the Ministry of Education of
Portugal to share the knowledge,
experience and resources and to
develop a long term cooperation
between the two countries in the fields
of Youth and Sports.

No MoU/Agreements signed during
the visit.

MoU between the Ministry of Culture
of the Republic of India and, the
Ministry of Foreign Affairs of the
Kingdom of the Netherlands and the
Ministry of Education, Culture and
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SI. No. Visit

Details

10. Israel (July 04-06,2017)

Science of the Netherlands on Cultural
cooperation in various fields of
modern visual arts, films, architecture,
design and performing arts.

MoU on Cooperation in the field of
Water Management between the
Ministry of Water Resources, River
Development and Ganga Rejuvenation
of the Republic of India and the
Ministry of Infrastructure and the
Environment of the Netherlands. This
MOU aims to strengthen the
collaboration between the two
countries in the field of Water and
Delta management and water
technology.

Protocol Amending the Agreement on
Social Security between the Republic
of India and the Kingdom of the
Netherlands and its Administrative
Arrangement, signed at New Delhi on
22 October, 2009.

MoU between the Ministry of
Drinking Water and Sanitation and the
Ministry of Energy of the State of
Israel on National Campaign for Water
Conservation in India.

MoU between the Government of
Uttar Pradesh, of the Republic of India
and the Ministry of Energy of the
State of Israel on State Water Utility
Reform in India.

MoU between the DST and National
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SI. No. Visit

Details

11. Germany (July 06-08, 2017)
For G-20 Summit

Technological Innovation Authority,
Israel on India-Israel Industrial R&D
and Technological Innovation Fund
(14F).

MoU between the ISRO and Israel
Space Agency and Israel Space
Agency for cooperation in Electric
Propulsion for Small Satellite.

MoU between the ISRO and the Israel
Space Agency for cooperation in GEO-
LEO Optical Link.

Plan of Cooperation between the ISRO
and the Israel Space Agency for
cooperation in Atomic Clocks.

India-1srael Development Cooperation
Three Year Work Program in
Agriculture 2018-2020.

No MoU/Agreement was signed at the
G-20 Summit. The G-20 Leaders'
Declaration; and the Hamburg G-20
Leaders' Statement on Countering
Terrorism were adopted.

Trilateral agreement for transport and transit corridor

*55. SHRI MAJEED MEMON: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether India, Iran and Afghanistan have signed a trilateral agreement in 2016
for establishing a transport and transit corridor for the strategically located Chabahar

Port in Iran;

(b) whether Japan has also shown its interest with India for development of the
Port and has committed an investment to help improve Afghanistan's access to the

Port;

(c) whether Japan's interest in the Port is seen as a counterbalance to China's
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Gwadar port, barely 75 kms. away in Pakistan; and
(d) if so, the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRIMATI SUSHMA SWARAJ):
(a) and (b) Yes. During the visit of Prime Minister to Iran in May 2016, India, Iran and
Afghanistan signed a Trilateral Agreement to establish an International Transport and
Transit Corridor through the Chabahar port.

The Joint Statement issued during the visit of Prime Minister to Japan on
11 November 2016, stated that the two Prime Ministers welcomed the prospects of
cooperation between the two countries for promoting peace and prosperity in South
Asia and neighbouring region, such as Iran and Afghanistan, through both bilateral
and trilateral cooperation, inter-alia, in the development of infrastructure and
connectivity for Chabahar.

(©)  No, Sir.
(d)  Does not arise.
Unutilized funds in North Eastern States

*56. DR. KANWAR DEEP SINGH: Will the Minister of DEVELOPMENT OF
NORTH EASTERN REGION be pleased to state:

(a) whether it is a fact that significant part of funds allocated to North-Eastern
States remains unspent after every financial year;

(b) if so, the details of such unspent funds during the last three years, State-
wise and the reasons therefor; and

(c) the corrective measures being taken in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF NORTH
EASTERN REGION (DR. JITENDRA SINGH): (a) In addition to devolution of funds to
the State Governments, Government of India allocates funds for the development of
North Eastern Region under various Schemes of Union Ministries. In 2016-17, ¥ 31281.19
crore (provisional) was released to various Ministries for the schemes in North Eastern
Region against the earmarked funds of ¥ 29124.79 crore at BE stage, which was
enhanced to ¥32180.08 crore at RE stage. This includes the amount allocated by
Ministry of Development of North Eastern Region to North Eastern States under the
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scheme of Non-Lapsable Central Pool of Resources (NLCPR). The percentage of the
amount lying with the States for which Utilization Certificate is due is not very significant
compared to the total amount released to the States.

(b) Details of unspent balance with the States under the scheme of NLCPR for
the last three years are given in the Statement (See below). The unspent balance in the
States includes amount released towards the end of the financial year for which
Utilization Certificate is not due. In addition, due to the limited working season and
procedural delay in awarding of contract etc. in the North East, some funds are
unutilized and carried forward to the next year. In some instances, funds also remained
unutilized due to the time lag in transfer of funds from the State treasury to the
implementing agencies.

()  Some of the steps taken to reduce the unspent balance include:—

()  Just-in-time release of the first instalment under the NLCPR scheme
by releasing only "10 lakh as token amount and balance only at
finalization of tender.

(i)  Expediting submission of Utilization Certificates including online
reports, extensive review meetings both in the Ministry and State
Headquarters.

(i) Focus on completion of ongoing projects where subsequent
instalments are linked to utilization of released funds and commensurate
physical progress in the projects.

Statement

Unspent balance with the North Eastern States, State-wise in respect of the
scheme of Non Lapsable Central Pool of Resources

(% in crore)

States Till 31st March, 2015 Till 31st March, 2016  Till 31st March, 2017

Releases  Unspent Releases Unspent  Releases  Unspent

Balance Balance Balance
1 2 3 4 5 6 7
Arunachal 1595.64 342.79 1688.95 296.89 178858  257.86

Pradesh
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1 2 3 4 5 6 7
Assam 2187.90 549.48 2352.30 527.38 250593  450.95
Manipur 1093.44 195.23 1191.51 215.28 128127  122.36
Meghalaya 829.45 167.99 891.46 166.04 96843  165.76
Mizoram 890.81 184.06 95541 185.29 99192 11837
Nagaland 1243.66 153.99 1304.52 161.37 135510  109.56
Sikkim 862.93 12911 921.52 72.78 991.95 939
Tripura 1264.15 98.02 133041 139.02 1414.48 78.08
Total 9968.58 1820.67 10636.08 1764.05 11297.66 1396.84*

* Against this, Utilization Certificate is due only for ¥ 146.74 crore.
Construction of Dhola Sadiya bridge on Brahmaputra

*57. SHRI RIPUN BORA: Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(&) whether Government has received any communication from any of our
neighbouring countries on construction of Dhola Sadiya bridge on river Brahmaputra;

(b) if so, the details thereof; and
(c) the response of India thereto?

THE MINISTER OF EXTERNAL AFFAIRS (SHRIMATI SUSHMA SWARAJ):
(a) No.

(b) and (c) Question do not arise.
Vacancies in Kendriya and Jawahar Navodaya Vidyalayas

1*58. SHRI MOTILAL VORA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether, as per Kendriya Vidyalaya Sangathan's Annual Report 2015-16, 200
posts of Principals, 113 posts of Vice Principals, 10,039 posts of TGTs, PGTs and PRTs
and 14,144 posts of non-teaching staff are lying vacant in Kendriya Vidyalayas across
the country;

tOriginal notice of the question was received in Hindi.
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(b) whether 125 posts of Principals, 53 posts of Vice-Principals and 2023 posts
of teachers are also lying vacant in Jawahar Navodaya Vidyalayas; and

(c) if so, the steps being taken by Government for filling up of these vacancies
for uninterrupted education of students?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): (a) As per the Annual Report of Kendriya Vidyalaya Sangathan (KVS)
for 2015-16, 200 posts of Principals, 113 posts of Vice Principals, 2036 posts of Post
Graduate Teachers (PGTs), 4335 posts of Trained Graduate Teachers (TGTs), 3668 posts
of Primary Teachers (PRTSs), 262 posts of Head Masters and 3530 posts of non-teaching
staff were lying vacant in Kendriya Vidyalayas (KVs) across the country as on 31.3.2016.

(b) As per the Annual Report of Navodaya Vidyalaya Samiti (NVS) for 2015-16,
125 posts of Principals, 53 posts of Vice Principals, 999 posts of Post Graduate Teachers
(PGTs) and 1024 posts of Trained Graduate Teachers (TGTs) were lying vacant in
various Jawahar Navodaya Vidyalayas (JNVs) across the country as on 31.3.2016.

(c) Filling up of vacancies is a continuous process and action is taken from time
to time as per the provisions of the relevant Recruitment Rules for filling up of the
posts. Teachers are also engaged on contractual basis for temporary duration by KVS
and NVS to ensure that the teaching-learning process is not hampered.

KVS has informed that written examination has been conducted and interviews
have been held for filling up of 6205 teaching posts through Direct Recruitment. Offers
of appointment have also been issued by KVS for 84 posts of Principals. In addition,
action has also been initiated for filling up of 4473 teaching posts through Limited
Departmental Examination.

NVS has informed that recruitment process has been completed for filling up of
103 posts of Principals and 838 PGTs and 914 TGTs. Offers of appointment have been
issued to 33 PGTs for promotion as Vice Principals. 518 candidates have also qualified
for appearing in the Trade Test for filling up of the vacant posts of TGTs (Miscellaneous
category) and Regional Language Teachers.

CBI investigating bullion importers

*59. SARDAR BALWINDER SINGH BHUNDER: Will the PRIME MINISTER be
pleased to state:

(@) whether Central Bureau of Investigation (CBI) is investigating cases of
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irregularities or misconduct of entrepreneurs who have business of importing bullion
under the Gold Import Policy for implementation of which Handicrafts and Handloom
Export Corporation of India (HHEC) is a nodal agency under the Ministry of Textiles;

(b) if so, the details thereof and names of entrepreneurs involved therein;

(c) whether CBI has ever given any direction to HHEC to block margin money
of genuine and clean cases of small entrepreneurs on the pretext of some other identical

cases involved in irregularities; and
(d) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) and (b) Yes, Sir. The CBI
has registered two cases relating to irregularities or misconduct of entrepreneurs who
have business of importing bullion under the Gold Import Policy coming under the
Handicrafts and Handloom Export Corporation of India (HHEC). The details are given

in the Statement (See below).

(c) and (d) No, Sir.

Statement
Sl.  Details of Case(s) Names of accused persons Names of entrepreneurs
No.
1. RC-20(E)/2015/ /EO-III The then Vice President, Edelweiss Commodities
dated 31.12.2015 Edelweiss Commodities Services Ltd.

U/s 120-B r/w 420 IPC Services Ltd. and others.
& Section 13(2) riw 13(1)
(d) of PC Act 1988

2. RC-7 (E)/2016 dt.28.04.2016 Directors and repre- M/s Aaryavart
U/s 120-B r/w 420, 467, sentative of M/s Aaryavart Commodities Pvt. Ltd.
468, 471 IPC and Sections Commodities Pvt. Ltd. (ACPL)
13(2) r/w 13(1)(d) of PC (ACPL) Ahmedabad,
Act, 1988 unknown public servants

and unknown private

persons.
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Import of sophisticated timekeepers for satellites
*60. SHRI SANJAY SETH: Will the PRIME MINISTER be pleased to state:

(a) whether the Indian Space Research Organisation (ISRO) had imported twenty
seven sophisticated timekeepers for the nine satellites of the Indian Regional Navigation
Satellite System;

(b) if so, the details thereof;

(c) whether three atomic clocks of one of the seven satellites of the country's
newly operational navigation satellite system also called desi GPS have stopped working;

(d) if so, the details thereof and the reasons therefor;

(e) whether this has affected the overall performance of our navigation system;
and

(f) if so, the steps taken by Government to overcome this problem?

THE MINISTER OF STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA
SINGH): (a) Yes, Sir.

(b) Twenty seven numbers of Rubidium Atomic Frequency Standard (RAFS) for
use in Indian Navigation Satellite are procured by ISRO from a supplier in Germany.

(c) Yes, Sir.

(d) Three RAFS of the IRNSS-1A have shown anomalous performance and have
been switched off. The department is going through the process of identifying the
cause of the anomaly.

(e) and (f) NAVIC constellation continues to provide the requisite performance.
As part of the initial project plan, two spare satellites were planned to deal with any
contingency. A replacement satellite IRNSS-1H is getting ready for launch in 2nd half
of this year.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS

Financing of atomic power stations by private sector
481. SHRIA. VIJAYAKUMAR: Will the PRIME MINISTER be pleased to state:

(a) whether there is any proposal to open atomic power stations financed by
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private sector in the country;
(b) if so, the details thereof;
(c) if not, the reasons therefor;

(d) whether public scrutiny of atomic power plants is not allowed by Government;
and

(e) if so, the reasons therefor?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) No, Sir. There is presently no proposal to open private
sector to equity financing of nuclear power plants in the country.

(b) Does not arise in view of (a) above.

(c) As per the present policy, nuclear power stations are to be set up by the
public sector enterprises of the Department of Atomic Energy viz. Nuclear Power
Corporation of India Limited (NPCIL). Bharatiya Nabhikiya Vidyut Nigam Limited
(BHAVINI) and the Joint Ventures of NPCIL with other Public Sector Enterprises.

(d)  The safety of nuclear power plants in India is scrutinized by an independent
regulatory authority, the Atomic Energy Regulatory Board (AERB). The AERB publishes
the relevant details of its scrutiny in the public domain through its annual reports, press
releases etc.

(e) Nuclear power plants use prescribed substances like uranium fuel, heavy
water etc. and their security is of paramount importance Their security cannot be

compromised.
Viability of monazite found in Visakhapatnam

482. SHRI V. VIJAYASAI REDDY: Will the PRIME MINISTER be pleased to
state:

(&) whether it is a fact that 0.10 million tonnes of monazite was found in
Visakhapatnam, Andhra Pradesh;

(b) if so, the details thereof and the details of steps the department is taking to

exploit monazite for use in our nuclear reactors;

(c) whether the quality of monazite so found has been tested; and



Written Answers to [20 July, 2017] Unstarred Questions 77

(d) if so, the viability of utilizing the monazite so found?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) Yes, Sir.

(b) The monazite resource of 0.21 million tonne (Mt) in Visakhapatnam district,
Andhra Pradesh are distributed in three areas viz. Bhimunpatnam (0.04 Mt), Achutapuram
(0.07Mt) and Tandava-Varaha (0.10Mt).

Various feasibility studies and vision documents have been prepared to shape the
third stage nuclear power programme with usage of thorium on a large scale. These
studies provide a roadmap for technology development and for deployment of thorium
based systems. Thorium bearing mineral monazite occurs in association with other

economic minerals.
(c) Yes, Sir.

(d) Though prima-facie the processing of monazite found in Andhra Pradesh is
viable, plant level viability can be ascertained upon receiving the material for process.

Threat on nuclear facilities

483. SHRI M.P. VEERENDRA KUMAR: Will the PRIME MINISTER be pleased
to state:

(a) whether the United Nation's International Atomic Energy Agency and the US-
based Nuclear Threat Initiative have alerted of a possible threat of cyber and terrorist
attack on the nuclear facilities;

(b) if so, the details thereof and Government's reaction thereto;

(c) the measures taken by Government to check the disastrous radioactive
radiation in the event of an attack; and

(d) the salient features of cyber security policy for nuclear reactors?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY (DR.
JITENDRA SINGH): (a) and (b) Yes, Sir. International Atomic Energy Agency (IAEA)
has expressed concern in general terms about possibility of cyber and terrorist threats
to nuclear installations globally, without indicating any specific details. Government
takes these concerns seriously and remains alert and prepared to deal with such
threats.
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(¢)  All nuclear installations in India are designed and operated following a
defence in depth philosophy. Inherently safe and highly reliable designs are
supplemented with control and protection features to detect any deviation in plant
safety parameters and restore the same to normal plant state. In case of any event,
these features will ensure safe shut-down of reactor and mitigating the radiological
consequences with containment as the final barrier to contain the radioactivity. In case
of highly unlikely events leading to release of radioactivity, Emergency Preparedness
and Response (EPR) plans are in place to protect the public. Trained Emergency
Response Teams are available with Department of Atomic Energy's 23 Emergency
Response Centres and the trained National Disaster Response Force teams will be able
to help the authorities in the implementation of counter-measures and protection to
people.

(d)  All the units of DAE have Information Security Policy/Cyber Security
Policy based on ISO 27000 standards. The salient features of policy are - Critical
infrastructure of DAE is subjected to strict security requirements. All critical systems
of Indian nuclear establishment's plant control systems/electronic systems are designed
and developed in-house using custom built hardware and software which are subjected
to regulatory verification and validation, thereby making them immune to cyber security
threats. Critical infrastructure of Indian nuclear establishment is isolated from Internet
and access to such systems is restricted to authorized personnel and closely monitored.

Department of Atomic Energy has specialist groups like Computer and Information
Security Advisory Group (CISAG) and Task force for Instrumentation and Control
Security (TAFICS) to look after cyber security/information security of DAE units
including regular cyber security audit.

Negotiations for supply of nuclear fuel

t484. SHRI MAHENDRA SINGH MAHRA: Will the PRIME MINISTER be pleased
to state:

(@  whether Government is proposing to set up atomic power stations to meet
the shortage of power in the country;

(b)  if so, the States and the locations of such power stations where these
would be set up;

tOriginal notice of the question was received in Hindi.
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(c)  the countries with whom negotiations for supply of fuel for these stations
have been held; and
(d)  the time by when these stations would be set up?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) Yes, Sir.

(b)  Presently, following nuclear power projects are under various stages of

construction:

Project Location & State Capacity(MW)
KAPP-3&4 Kakrapar, Gujarat 2x700
RAPP-7&8 Rawatbhata, Rajasthan 2X700
KKNPP-3&4 Kudankulam, Tamil Nadu 2 X 1000
PFBR Kalpakkam, Tamil Nadu 500
GHAVP1 & 2 Gorakhpur, Haryana 2x 700

In addition, following nuclear power projects have been accorded financial sanction
and administrative approval by the Government:

Project Location & State Capacity(MW)

Projects Accorded Administrative Approval & Financial Sanction

GHAVP-3&4@ Gorakhpur, Haryana 2X700
Kaiga-5&6 Kaiga, Karnataka 2X700
Chutka-1&2 Chutka, Madhya Pradesh 2X700
Mahi Banswara-1 to 4 Mahi Banswara, Rajasthan 4X700
KKNPP-5&6 Kudankulam, Tamil Nadu 2 X 1000

@ Work has commenced at GHAVP-1&2

The Government has also accorded 'In principle' approval of the following sites
for setting up nuclear power plants in future.
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Sites Accorded 'In-Principle’ Approval

Bhimpur, Units-1 to 4 Bhimpur, Madhya Pradesh 4X700
Jaitapur, Units-1 to 6 Jaitapur, Maharashtra 6 x 1650
Kovvada, Units - 1 to 6 Kovvada, Andhra Pradesh 6 x1208
Chhaya Mithi Virdi, Chhaya Mithi Virdi, Gujarat 6x1000*
Units - 1 to 6

Haripur, Units - 1 to 6 Haripur, West Bengal 6x1000*

* Nominal Capacity
Currently, pre-project activities at these sites have commenced.

(c) Negotiation meetings for supply of fuel were held with various firms of
Australia, Russia, Kazakhstan and Canada.

(d)  The approved projects are expected to be progressively completed by the
year 2031.

Global Centre for Nuclear Energy Partnership

485. SHRI P. BHATTACHARYA: Will the PRIME MINISTER be pleased to
state:

(@  whether India has made any progress towards setting up a Global Centre
for Nuclear Energy Partnership in the country;

(b)  if so, the details thereof;

(¢)  whether India is in consultation with expected members of partnering
countries to set up the centre; and

(d) if so, the details thereof including the number of countries which have
agreed to participate in it?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) Yes, Sir.

(b)  Project for setting up of the Global Centre for Nuclear Energy Partnership
(GCNEP) in India was sanctioned during September, 2010 with a proposal for construction
in phases. The construction activities of Phase-l buildings have been completed and
the construction activities for the next phase is being taken up. The facility is operational
in the buildings completed in Phase-I.
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(c) and (d) Setting up of the facility is being done indigenously by the Department
of Atomic Energy (DAE).

Progress in Indo-US nuclear deal
486. SHRI MAJEED MEMON: Will the PRIME MINISTER be pleased to state:
(@  the details of progress made in the Indo-US nuclear deal;

(b)  the number of new nuclear reactors ready to be installed in the country
thereby; and

(c)  the financial sanctions accorded to nuclear power plants and the expected
cost of power per megawatt from the imported reactors?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) The fruition of International cooperation in nuclear energy
or Indo - US nuclear deal as has been commonly known, has resulted in enabling import
of fuel for reactors placed under International Atomic Energy Agency (IAEA) Safeguards
and paved the way for setting up of large capacity Light Water Reactors (LWRs) with
foreign technical cooperation. In this regard, the Government has accorded 'in principle'
approval of five coastal sites and designated them for locating such reactors in
cooperation with the Russian Federation, France & the USA. Two projects, KKNPP 3&4
(2X1000 MW) and KKNPP 5&6 (2X1000 MW), to be set up in technical cooperation
with Russian Federation at Kudankulam, Tamil Nadu have been accorded financial
sanction. Construction of KKNPP 3&4 has commenced. Discussions with technology
partners from France and USA have commenced to arrive at viable project proposals.

(b) At present there are nine reactors under construction and another twelve
have been accorded administrative approval and financial sanction by the government,
work on which is being taken up progressively.

()  The Government has recently accorded financial sanction for ten indigenous
700 MW reactors and two reactors to be set up in technical cooperation with Russian
Federation [KKNPP 5&6 (2X1000 MW)].

The approved completion cost of KKNPP 1 to 6 is ¥106740 crore for the total
capacity of 6 x 1000 MW.

Efforts of Ministry for North Eastern Region

487. DR.VINAY P. SAHASRABUDDHE: Will the Minister of DEVELOPMENT
OF NORTH EASTERN REGION be pleased to state:
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(@  the details of new measures taken or special efforts made by the Ministry
to reach out to the States of North Eastern Region in a more proactive manner since
May, 2014; and

(b)  the details of overall impact of such efforts?

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF NORTH
EASTERN REGION (DR. JITENDRA SINGH): (a) The measures taken by Ministry of
Development of North Eastern Region to reach out to the States of North Eastern

Region in a more proactive manner, inter alia, include:

i) Various officials of the Ministry regularly visit and camp in the State capitals
for expediting processing of reports and Utilization Certificates by the State
Governments. In respect of projects taken under the scheme of Non-Lapsable
Central Pool of Resources (NLCPR), the Ministry is in constant touch with
the officials concerned of the State Governments through video-conferencing
and other IT tools like Whatsapp, SMSs and E-mails.

i)  Guidelines of the Ministry's flagship scheme, Non-Lapsable Central Pool of
Resources (NLCPR), have been revised to incentivize faster completion of
projects taken up under the scheme.

iii) Automation has been enabled by launching NLCPR Project Portal through
which all the required documents from the State Governments are received
online in the Ministry.

(b)  The overall impact of such efforts made by the Ministry has been that, the
pending Utilisation Certificates under the NLCPR Scheme has come down to the level
of ¥ 146.74 crore by the end of 31st March, 2017 from its earlier figure of ¥1,158.95 crore
as on 1st April, 2016. The number of completed projects had risen from 30 in the year
2015-16 to 76 in the year 2016-17. The fund utilisation against ongoing projects was
90% during 2016-17.

SCO Membership to India

488. SHRI T. G. VENKATESH: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@  whether the Prime Minister has attended the Shanghai Cooperation
Organisation (SCO) Summit recently held in Kazakhstan.
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(b)  if so, the details thereof;

(c)  the details of discussions held with regard to bilateral relations, and curbing

terrorism, etc.; and

(d)  whether the matter of according SCO membership to India has also come
for discussion and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) V.K. SINGH): (a) Yes.

(b) and (c) India has joined the SCO to secure peace, progress and prosperity for
the region as also to create new opportunities for economic engagement. SCO comprising
of two regional bodies - SCO Secretariat and SCO-RATS (Regional Anti-Terrorism
Structure). SCO-RATS deals with counter terrorism and promotes interaction among the
security agencies of the region. All the Member States work towards combating terrorism
by eliminating infrastructure and ending the support structure financing terrorism.

(d)  India was admitted as a Full Member of Shanghai Cooperation Organization
(SCO) on 9th July 2017 during SCO Heads of state Summit in Astana, Kazakhstan.

Countries visited by Prime Minister

489. SHRI K. SOMAPRASAD: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@  the names and number of countries visited by the Prime Minister during
the last three years;

(b)  how many bilateral agreements were signed during these visits; and
(c) how many defence agreements were signed during the above period?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) V.K. SINGH): (a) to (c) Information is given in the Statement.
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Indians working in Qatar

490. SHRI C. M. RAMESH: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:
(@ how many Indians are working/ staying in Qatar;

(b)  what would be the fate of these Indians with Qatar being cut off from major
Middle East countries;

(¢)  whether the Ministry has taken any initiative to bring them back; and

(d)  if so, the details thereof and what steps Ministry has taken to protect them
till they return home?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) V.K. SINGH): (a) to (d) About 6,30,000 Indian expatriates are
working/staying in Qatar. As per our Embassy in Qatar, there has been no adverse
effect on Indians living in Qatar in the wake of some Middle East countries severing
diplomatic ties with Qatar.

There was no need to evacuate any Indian national as the situation in Qatar was
normal. However, to meet the additional demand for travel due to Eid and school
holiday period in June 2017, additional commercial flights were operated by Indian
carriers from Doha to some cities in India in the light of decision by some Gulf carriers
to stop flight operations to and fro Doha.

The Government has been closely following the emerging situation in the region.
We are in regular touch with the regional countries who have assured us of their
continued support for the welfare and well-being of over eight million Indian expatriates.

Social Security Agreements

491.  SHRI D. KUPENDRA REDDY: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(@  whether Government has signed any Social Security Agreements with

various countries; and

(b)  if so, the details thereof and the number of Indian expatriates, benefited
through such agreements during the last three years, country-wise?
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) VK. SINGH): (a) Yes.

(b)  As on date, India has signed Social Security Agreements (SSAs) with 18
countries - Australia, Austria, Belgium, Canada, Czech Republic, Denmark, Finland,
France, Germany, Hungary, Japan, Luxembourg, Netherlands, Norway, Portugal, Sweden,
Switzerland, South Korea; and with the Quebec Province of Canada.

Employees covered under the various SSAs are issued a Certificate of Coverage
(CoC) by the Employees Provident Fund Organisation (EPFO) which exempts them from
making social security contribution in the foreign country concerned. The number of
CoCs issued by EPFO in the last three years (country-wise) is given in the Statement.

Statement

Certificates of Coverage issued by EPFO in the last 3 years

SI.No Country SSA (with COCs issued COCs issued COCs

effect from) during during issued

2014-15 2015-16 during

2016-17

1 2 3 4 5 6

1 Belgium 01 Sep 2010 2094 2293 3193
2. Denmark 01 May 2011 723 865 1149
3. France 01 July 2011 821 1251 1339
4. Germany 01 Oct 2008 8193 7371 7250
5. Hungary 01 Apr 2013 126 314 291
6. Luxembourg 01 Jun 2011 105 167 110
7. Netherlands 01 Dec 2011 2911 3644 4534
8. South Korea 01 Nov 2011 308 276 249
9. Switzerland 29 Jan 2011 2295 2824 2757
10.  Finland 01 Aug 2014 691 842 776
11.  Sweden 01 Aug 2014 1215 2681 2954
12.  Czech Republic 01 Sep 2014 15 121 165
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1 2 3 4 5 6
13.  Norway 01 Jan 2015 0 1105 893
14.  Austria 01 Jul 2015 0 0 0
15. Canada 01 Aug 2015 0 0 0
16. Australia 01 Jan 2016 0 0 0
17.  Japan 01 Oct 2016 0 0 0
18.  Portugal 08 May 2017 0 0 0

19.  Quebec Province To be

of Canada operationalized

Total 19497 25400 40054

Solution of Indo-China Border Dispute

492.  SHRI DARSHAN SINGH YADAV:
SHRI P. BHATTACHARYA:
Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(@  whether Government has any plan regarding solution of Indo-China Border
Dispute in near future;

(b)  if so, the details thereof;
() if not, the reasons therefor; and

(d)  the details of the time limit for getting some concrete solution along with
legal constraints, if any?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) V.K. SINGH): (a) to (d) India and China have agreed to each appoint
a Special Representative (SR) to explore the framework for a boundary settlement from
the political perspective of the overall bilateral relationship. There have been nineteen
meetings of SRs so far, last one being in Beijing on 20-21 April, 2016. The two sides
agree that peace and tranquility in the border areas is the basis for the continued
expansion of India-China relations. The two sides are committed to seeking a fair,
reasonable and mutually acceptable solution to the boundary question through dialogue
and peaceful negotiations.
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Prime Minister's visit to Bern

493. DR.PRADEEP KUMAR BALMUCHU: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(@  whether the Prime Minister has recently visited Bern and if so, the details
thereof; and

(b)  the details of discussions with regard to Indian Membership in Nuclear
Suppliers Group?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI
M.J. AKBAR): (a) No, the Prime Minister has not so far visited Bern, the capital of
Switzerland. However, he visited Geneva, another city of Switzerland, during 5-6 June
2016. During the visit, the Prime Minister held discussions with the President of Swiss
Confederation. The Prime Minister also attended a Business Roundtable with the CEOs
of leading Swiss companies.

(b)  During his discussions there, Prime Minister thanked Switzerland for their

understanding and support for India's membership of the Nuclear Suppliers Group.
Visa norms by USA for Indians working in Libya, Iraq and Syria

494.  SHRIMATI VIJILA SATHYANANTH: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(@  whether it is a fact that Indian workers in Iraqg, Libya and Syria would not
be able to get US Visa as per the strict visa norms introduced by the Government of
United States of America (USA);

(b)  if so, the details thereof;
()  whether Government has taken up this issue with the USA; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) V.K. SINGH): (a) and (b) No. There is no ban on Indians working
in Irag, Libya and Syria or in any other country to obtain US visa.

(c) and (d) Do not arise.
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Simplification in procedure for getting passports

495.  SHRI RANJIB BISWAL: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(@  whether Government has decided to print personal details of individuals
on passports, both in Hindi and English;

(b)  if so, the details thereof;

()  whether Government proposes to reduce passport fee for children and
elderly people and if so, the details thereof; and

(d)  the other steps taken by Government to simplify the procedure for getting
passports?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) V.K. SINGH): (a) and (b) Yes. The Government has decided to print
personal details on passports in both Hindi and English languages. The pre-printed
portion of the passport is already in Hindi and English languages.

(€)  Yes. The Government has implemented with effect from 24 June, 2017 a new
scheme under which senior citizens of the age of 60 years and above and minor children
upto the age of eight years would be given a discount of 10 per cent on the applicable
passport fee on fresh application for passports.

(d)  The Government has taken several steps to simplify the procedure for
getting passports by general public. These involve simplification of the passport rules
and outreach to the people in the delivery of passport related services. The steps taken

in this direction are as follows:
A. Outreach

(i) The Government has opened 14 Passport Seva Kendras (PSK) since May
2014 which includes all the States in the North East of India. Two more PSK
at Siliguri in West Bengal and at Sholapur in Maharashtra are scheduled to
be inaugurated shortly to take the total number of PSK in the country to
93.

(i)  The Ministry of External Affairs in association with the Department of Posts
has taken an innovative initiative and has decided to open Passport Offices
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o

at the Head Post Offices (HPO) in the country called 'Post Office Passport
Seva Kendra' (POPSK). The Government has announced the opening of 235
POPSK in two phases - 86 in Phase-1 and 149 in Phase-11. 55 POPSK out of
the 86 announced in Phase-1 have become functional as on 15 July, 2017.
With the addition of 235 POPSKSs, the total number of Passport Seva Kendras
including POPSK to have been set-up since May 2014 for the benefit of the
citizens would be 251.

(iii)  There will be 93 PSK and 235 POPSK after the operationalization of all the
PSK and POPSK announced in Phases | and Il. The Government intends to
open POPSK in the HPO in the country in such a manner that Passport Seva
Kendra facility is available to citizens within a radius of 50 kms.

Simplification of rules

In order to streamline, liberalize and ease the process of issue of passport, the
Ministry of External Affairs has announced steps in the realm of passport policy
to ease the process of issue of passports. The details of these steps are given
below:

Documents in support of proof of Date of Birth

As per the extant statutory provisions of the Passport Rules, 1980, all the applicants
born on or after 26/01/1989, in order to get a passport, had to, hitherto, mandatorily
submit the Birth Certificate as the proof of Date of Birth (DOB). It has now been
decided that all applicants of passports can submit any one of the following
documents as the proof of DOB while submitting the passport application:

(i) Birth Certificate (BC) issued by the Registrar of Births & Deaths or the
Municipal Corporation or any other prescribed authority whosoever has
been empowered under the Registration of Birth & Deaths Act, 1969 to
register the birth of a child born in India;

(i)  Transfer/School leaving/Matriculation Certificate issued by the school last
attended/recognized educational board containing the DOB of the applicant;

(i)  PAN Card issued by the Income Tax Department with the DOB of applicant;
(iv) Aadhaar Card/E-Aadhaar having the DOB of applicant;

(v) Copy of the extract of the service record of the applicant (only in respect
of Government servants) or the Pay Pension Order (in respect of retired
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(vi)

(vii)

(viii)

Government Servants), duly attested/certified by the officer/in-charge of the
Administration of the concerned Ministry/Department of the applicant, having
his DOB;

Driving license issued by the Transport Department of concerned State
Government, having the DOB of applicant;

Election Photo Identity Card (EPIC) issued by the Election Commission of
India having the DOB of applicant;

Policy Bond issued by the Public Life Insurance Corporations/Companies
having the DOB of the holder of the insurance policy.

Il.  Other steps:

0]

(i)

(i)

(iv)

V)

(vi)

The online passport application form now requires the applicant to provide
the name of father or mother or legal guardian, i.e., only one parent and not
both. This would enable single parents to apply for passports for their
children and to also issue passports where the name of either the father or
the mother is not required to be printed at the request of the applicant.

The total number of Annexes prescribed in the Passport Rule, 1980, has been
reduced to 9 from the present 15. Annexes A, C, D, E, J, and K have been
removed and certain Annexes have been merged.

All the annexes that are required to be given by the applicants would be
in the form of a self-declaration on a plain paper. No attestation/swearing
by/before any Notary/Executive Magistrate/First Class Judicial Magistrate
would be henceforth necessary.

Married applicants would not be required to provide the erstwhile Annexure
K or any marriage certificate.

The passport application form does not require the applicant to provide the
name of her/his spouse in case of separated or divorced persons. Such
applicants for passports would not be required to provide even the Divorce
Decree.

In case of children not born out of wedlock, the applicant for the passport
of such children should submit only extant Annexure C while submitting the
passport application.
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(vii)

(viii)

®)

®)

In case of issue of passport to in-country domestically adopted children,
submission of the registered adoption deed would no longer be required. In
the absence of any deed to this effect, the passport applicant may give a
declaration on a plain paper confirming the adoption.

Government servants, who are not able to obtain the Identity Certificate
(extant Annexure-A)/ No-Objection Certificate (extant Annexure-G) from their
concerned employer and intend to get the passport on urgent basis can now
get the passport by submitting a self-declaration in extant Annexure-'H' that
he/she has given prior Intimation Letter to his/her employer informing that
he/she was applying for an ordinary passport to a Passport Issuing Authority.

Sadhus/ Sanyasis can apply for a passport with the name of their spiritual
Guru mentioned in the passport application in lieu of their biological parent(s)
name(s) subject to their providing of at least one public document such as
Election Photo Identity Card (EPIC) issued by the Election Commission of
India, PAN card, Aadhaar Card, etc wherein the name of the Guru has been
recorded against the column(s) for parent(s) name(s).

Orphaned children who do not have any proof of DOB such as Birth
Certificate or the Matriculation Certificate or the declaratory Court order,
may now submit a declaration given by the Head of the Orphanage/Child
Care Home on their official letter head of the organization confirming the
DOB of the applicant.

GSR 1170(E) and 1171(E) dated 26.12.2016 and other executive instructions have
been issued bringing into force these changes with effect from 26 December, 2016. All

the above changes are expected to benefit the citizens of India applying for a passport.

C. Others

0]

An applicant for a passport has to submit any one of the documents as
mentioned in B (I) above as proof of Date of Birth (DOB) while submitting
the passport application. The DOB mentioned in the document would be
recorded in the passport. In case there is a discrepancy between the DOB
previously recorded in the passport and the new proof of DOB submitted
by the applicant, the Passport Issuing Authorities (PIA) have been authorized
to consider the explanation of each applicant seeking change in the DOB
(irrespective of the period that would have lapsed after the issue of the
passport) to find the genuineness of the claim and if the PIA is satisfied with
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(i)

(i)

(iv)

V)

(viii)

496.

the claim and with the document(s) submitted by the applicant in support
of the claim, the PIA shall accept all such requests made by the applicant
to issue the passport with revised DOB.

Police Verification of the applicants plays an important role in timely dispatch
of passports. The Ministry along with the Passport Offices continues to
engage closely with the Police Departments across States/Union Territories
and with concerned Home Departments to reduce time taken in police
verification.

In order to speed up passport issuance, Walk-in facility has been allowed
for certain categories of services/ citizens having Application Registration
Number (ARN) to enable them to apply for Tatkaal services; issue of Police
Clearance Certificate (PCC); deletion of Emigration Check Required(ECR)
status; inclusion of name of spouse in passport and new booklets where
pages have been exhausted. Senior citizens (above 60 years); minors below
15 whose parents hold valid passports; differently-abled persons; Central/
State Government servants and their spouse/dependent minor children, have
also been permitted walk-in facility.

With a view to meet heavy and seasonal demand for passport services,
Passport Melas are being organized on weekends from time to time by
Passport Offices.

In order to provide closer and speedier passport services to people located
far away from PSKs, Passport Seva Camps are being organized at various
locations in the country.

Passport Adalats, on need basis, are also being conducted by Passport
Offices to redress passport service grievances by dealing with citizens
directly.

Compensation to Indian Nationals dying abroad

SHRI A. VHJAYAKUMAR: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

@

whether there is any scheme for claiming compensation in case of Indian

Nationals dying abroad;

(b)

if so, the details thereof; and
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(c)  the number of Indian citizens who got the claimed compensation during
the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) V.K. SINGH): (a) to (c) At present, there is no scheme of Government
of India that provides compensation in respect of Indian nationals dying abroad.

However, there is a mandatory insurance scheme, the Pravasi Bharatiya Bima
Yojana for emigrant workers who need Emigrance Clearance for overseas employment.
The scheme has been further strengthened recently which will be beneficial to Indian
emigrant workers. The scheme provides an insurance cover of 10 lakhs in case of death
or permanent disability and a few other limited benefits at a nominal insurance premium
of ¥ 275 and ¥ 375 for a period of two and three years respectively.

Agreements signed with USA and Netherlands

497.  SHRI KIRANMAY NANDA: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@  whether any bilateral agreements have been signed with United States of
America (USA) and Netherlands during recent visit of the Prime Minister;

(b)  if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) V.K. SINGH): (a) to (c) Prime Minister visited the USA on
25-26 June, 2017. No formal agreements were signed during the visit. A Joint Statement
was issued summarizing the key outcomes and understandings reached during the visit
in the areas of counter-terrorism, defence and security, trade & economy, energy,
entrepreneurship and people-to-people contacts.

Prime Minister visited the Netherlands on 27 June, 2017. During the visit, the
following three MOUs/Agreements between India and the Netherlands were signed:—

(i) MoU on Cooperation in the Field of Water Management;
(i) MoU on Cultural Cooperation;

(iii)  Protocol Amending the Agreement on Social Security.
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People from Rajasthan in jails of Pakistan

1498. SHRI OM PRAKASH MATHUR: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(@  whether people hailing from the districts of Rajasthan like Jaisalmer, Barmer
and Ganga Nagar situated along international border have inadvertently crossed over
to Pakistan during previous decades and currently languishing in prisons over there,

if so, the number thereof;

(b)  whether many of them have been released by Pakistan Government and
whether there are any instances where problems are being faced in bringing them back

as they have already been declared dead; and

()  whether the Central Government have taken any concrete steps to bring

them back, if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) V.K. SINGH): (a) to (c) As per the list provided by the Government
of Pakistan on July 1, 2017 under bi-annual exchange of lists of Prisoners between India
and Pakistan, there are 52 civilian prisoners believed-to-be Indian in Pakistani jails.

Details pertaining to the state, that they may be belonging to, have not been provided.

Government consistently takes up with the Pakistan authorities the matter of early
release and repatriation of all the Indian prisoners as well as providing regular consular
access to them. Due to Government's persistent efforts five civilian prisoners have been
released by Pakistan in 2017, so far. This includes Shri Surja Ram S/o Teko Ram from

Rajasthan, who was released and repatriated on June 22, 2017.
Issue of H-1B and L1 visa with USA

499.  SHRI N. GOKULAKRISHNAN: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(@  whether it is a fact that the Congress of United States of America (USA)
had not passed any Bills that could put curbs on issuing H-I B visas to Indian IT

professionals;

tOriginal notice of the question was received in Hindi.
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(b)  whether it is also a fact that there was no sword hanging over Indians
employed under H-1B or L1 visa categories;

(c)  whether Government is conducting a dialogue with the USA at a very high
level regarding this issue; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) VK. SINGH): (a) Yes.

(b)  Inthe current (115th) Congress, the following six Bills relating to H-1B and
L-I visa programmes have been introduced by individual congressmen and senators.

(i) The "Protect and Grow American Jobs Act" introduced by Congressman
Darrell Issa on 5 January, 2017.

(i) The "H-1B and L-I Visa Reform Act of 2017" introduced by Senators Chuck
Grassley and Dick Durbin on 20 January, 2017.

(iii) The "High-Skilled Integrity and Fairness Act of 2017" introduced by US
Congresswoman Zoe Lofgren on 24 January, 2017.

(iv) The "H-1B and L-1 Visa Reform Act of 2017" introduced by Congressmen
Bill Pascrell Jr. on 2 March, 2017.

(v) The "American Jobs First Act of 2017" introduced by Congressman Mo
Brooks on 28 April, 2017.

(vi) The "Stopping Trained in America Ph.Ds. From Leaving the Economy
(STAPLE) Act of 2017" introduced by Congressmen Erik Paulsen and Mike
Quigley on 25 May, 2017.

The above Bills seek to amend the various provisions relating to the grant of
H-1 B and L-1 visas. However, so far none of these bills have been passed and no
comprehensive policy changes have been made.

(c) and (d) The Government of India remains closely engaged with the U.S.
Congress and the U.S. Administration on this issue. There is positive recognition in
the US of the contributions made by Indian skilled professionals to the growth and
development of the U.S. economy as well as in helping the U.S. retain its competitive
edge and innovation advantage.
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Refusal for entry in Canada for people serving in Indian Forces

500. SHRI N. GOKULAKRISHNAN: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(@  whether it is a fact that Government of Canada has been refusing entry to
Indians who are serving and/or had served in forces like Central Reserve Police Force
(CRPF), etc.;

(b)  whether it is also a fact that in recent time a similar refusal was widely
reported in the press;

(c) if so, the details thereof;
(d)  whether Government has taken up this issue with Canada; and
(e) if so, their reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) VK. SINGH): (a) to (e) Government is aware that Shri Tejinder Singh
Dhillon, former CRPF official, was denied entry in Canada on 20 May, 2017 by officials
of Citizenship and Immigration Canada (CIC) despite having a valid Canadian visa. The
denial report by CIC official made negative references to CRPF and inter alia accused
the organization of having committed "widespread and systemic human rights abuses".

The Government of India strongly took up the matter with Government of Canada
both in Ottawa and New Delhi and conveyed that such a characterization of a reputed
force like the CRPF was completely unacceptable. The Canadian High Commission
issued a statement on 23 May, 2017 regretting the incident. The statement said that the
language used in the denial report issued by the CIC "does not reflect the Government
of Canada's policy towards India or any particular organization, including the Central
Reserve Police Force of India. The Central Reserve Police Force plays an important role
in upholding law and order in India". The statement further said that Canada values
its relationship with India, based on shared values of democracy, pluralism, human
rights and rule of law. The Canadian High Commission also provided fresh visa and
tickets to Shri Dhillon for his travel to Canada.

Threat of Indians losing jobs abroad

501. SHRI BASAWARAJ PATIL: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:
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(@  whether any new laws of United States of America (USA), Europe, and
Australia are putting hurdles for Indians in getting jobs in those countries; and

(b)  whether there is any threat of losing job for Indians in these countries due
to these new laws?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) V.K. SINGH): (a) and (b) No new law which creates hurdles for
Indians in getting jobs in the US, has been passed by the US Congress. In April, 2017,
President Trump issued an Executive Order titled "Buy American and Hire American"
which states that in order to create higher wages and employment rates for workers in
the US, and to protect their economic interests, it shall be the policy of the executive
branch to rigorously enforce and administer laws governing entry into the United
States of workers abroad.

The UK Government introduced certain changes to its work visa regime in
November, 2016 and April, 2017. The changes include increase in salary thresholds and
levy of charges such as Immigration Health Surcharge and Immigration Skills Charge.
These changes have made it difficult for skilled professionals to obtain a work visa for
the UK.

In April, 2017, Australia announced phased abolition of 457 visa category for
skilled workers. It will be replaced with the "Temporary Skills Shortage Visas' programme
starting March 2018, providing for a short-term visa for up to two years and medium
term visas of up to four years depending on the occupation. English language proficiency
requirement has been made stringent. As the number of professions in the eligible
Occupation List is curtailed, it will impact the number of jobs available under "'Temporary
Skills Shortage Visas' programme.

These changes/proposed changes are not India specific and their impact will be
assessed in due course.

Decline in number of Indian workers in Gulf countries

1502. SHRI JAVED ALI KHAN: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@  the total number of Indian workers working in Gulf countries, United Arab
Emirates, Saudi Arabia, Kuwait, Qatar, Oman and Bahrain for the last three years, year-

Wise;

tOriginal notice of the question was received in Hindi.
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(b)  whether any decline has been registered in the number of workers in these
countries since 2014;

()  whether Government has conducted any study on the reasons for this
decline; and

(d)  whether Government has made any estimate of loss of foreign exchange
due to this?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) V.K. SINGH): (a) The Government maintains the data in respect of
Emigration Check Required (ECR) passport holders, travelling legally to any of the
18 ECR countries for overseas employment. The number of such Indian workers
emigrating to six gulf countries during the last three years is as under:—

SI.No.  Name of Country 2014 2015 2016
1 Bahrain 14207 15619 11964
2 Kuwait 80419 66543 72402
3 Oman 51317 85028 63224
4, Qatar 75983 59340 30619
5. S. Arabia 329882 306642 165356
6. U.A E 224037 225512 163731
TotaL 775845 758684 507296

(b) and (c) There has been a decline in the number of Indian workers emigrating
to the gulf countries for employment due to economic slowdown in GCC countries
triggered by the weak oil prices, which has resulted in lack of demand for workers.
However, it has been reported by the Indian Missions that by undertaking different
fiscal measures, these countries have been able to cope with the depressed oil and gas
prices.

(d)  As per information provided by the Reserve Bank of India, the overall
remittances/private transfers made by the Indians working abroad, all over the world,
including Gulf countries, as recorded in India's balance of payments statistics has fallen
slightly from US$ 69,819 Million in 2014-15 to US$ 65,592 Million in 2015-16.
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China seeking evidence against terrorists

503. SHRI. K.R. ARJUNAN: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@  whether it is a fact that China has sought concrete evidence about the role
played by the terrorists of Jaish e-Mohammad in terror activities before seeking United
Nations censure for them;

(b)  if so, the details thereof;

(c)  whether Government has provided any convincing response in this regard;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) V.K. SINGH): (a) to (d) In February 2016, Government approached
the UN Security Council Sanctions Committee established under Resolutions
1267/1989/2253 with the proposal to designate Masood Azhar under the 1267 sanction
regime. It was emphasized that while the Pakistan based Jaish-e-Mohammed (JeM) had
been designated by the 1267 Committee as far back as 2001 for its well known terror
activities and links to the Al Qaeda, the Committee had not designated Masood Azhar
who is the JeM's main leader, financier and motivator. The working procedures
(guidelines) of the 1267 Committee stipulate that if an entity (organization) is designated
by the Committee, its main leaders should also be designated. The requirement to
designate Masood Azhar would, therefore, be self evident to the 1267 Committee.

Government has raised this issue with China, including at the highest levels, and
has pointed out that China's position on listing of well known terrorists under the 1267

Sanctions regime should be in consonance with its stated positions on terrorism.
Security of Indians living in USA

504. SHRI K.R. ARJUNAN: Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(@  whether it is a fact that for Government the strategic partnership with
United States of America (USA) is secondary to the welfare and security to the US
based people of Indian origin;
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(b)  whether it is also a fact that Government is continuously in talks with USA

and the country's missions are in contact with local Indian communities there; and

()  whether Government had asked USA Government to investigate the racial
angle in the recent killing of Indians there?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) V.K. SINGH): (a) Government of India attaches highest priority to
safety and security of Indian Diaspora abroad, including in the USA. Strong people-
to-people links are an important component of India-US strategic partnership.

(b) and (c) Government of India remains continuously engaged with the US
authorities on all matters concerning the wellbeing of Indian Diaspora including in the
US. The US authorities have responded promptly and positively to incidents involving
members of the Indian Diaspora in the US. They have assured us that they are working
with all concerned agencies to ensure speedy justice. Where applicable, the incidents
have been investigated as possible hate-crimes.

Our Embassy and Consulates in the US are also in constant touch with local
Indian community groups to address any emergent issue relating to the Diaspora. They
conduct regular community outreach programmes and extend all possible support in
any situation impacting the Diaspora. The Government remains vigilant to developments
impacting the lives of Indians abroad and will do everything possible to safeguard their

interests and welfare.
Fishermen in custody of Sri Lanka

505. SHRIMATI KANIMOZH]I: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

@ the number of Indian fishermen who are in the custody of Sri Lankan
authorities, as on date; and

(b)  the steps taken/proposed to be taken by Government to bring such
fishermen back and rehabilitate them?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) V.K. SINGH): (a) The number of Indian fishermen in the custody
of Sri Lankan authorities as on 17 July, 2017 is 81 (eighty one).
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(b)  Government regularly takes up the matter of early release and repatriation
of Indian fishermen with the Government of Sri Lanka. Our High Commission in Colombo
provides humanitarian and legal assistance to the apprehended fishermen. As a result
of sustained diplomatic efforts, Government has so far secured the release of 174
fishermen in Sri Lankan custody in 2017.

Government has taken up the fishermen issues at the highest level, including by
the Prime Minister with the Sri Lankan President and Prime Minister during his visit to
Sri Lanka in May, 2017. External Affairs Minister also raised the matter with the visiting
Sri Lankan Prime Minister in April, 2017 and subsequently with the Sri Lankan Minister
of Foreign Affairs during the latter's visit to India in June, 2017.

Following our 2+2 initiative in November 2016 when the Foreign and Fisheries
Ministers of the two countries met in New Delhi, a bilateral Joint Working Group (JWG)
mechanism was institutionalized to address the fishermen issues. It was also agreed
that Ministers for Fisheries of the two countries meet every six months to review the
progress. So far two rounds of the JWG meeting have been held. The 2nd meeting of
the JWG held on 7 April, 2017 in Colombo took stock of the implementation of the
Confidence Building Measures (CBMs) agreed to by both sides pending a permanent
solution to the fishermen issues.

Government has taken several measures to encourage our fishermen to diversify
into deep-sea fishing using tuna long-liners. An amount of Rupees 200 crore has been
allocated by the Government during the current financial year as its share to support
the fishermen under the "Assistance for Deep Sea Fishing" scheme. As part of the
efforts to rehabilitate the fishermen, training and capacity building programmes
commenced in January, 2017. Three batches of fishermen from Tamil Nadu have been
trained so far in deep-sea fishing, long-lining and onboard handling and processing of
fish. Among other initiatives jointly implemented with the State Government of Tamil
Nadu, construction of fishing harbours at Kunthukal and Mookaiyur is currently in
progress.

Agreement signed with USA

506. SHRI NEERAJ SHEKHAR: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@  the details of agreements signed between India and United States of
America (USA) during recent visit of Prime Minister in June, 2017;
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(b)  whether H-1B Visa issue was discussed with US President;
(c) if so, the details and outcome thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) V.K. SINGH): (a) No formal agreements were signed during PM's
recent visit to the US. A Joint Statement was issued summarizing the key outcomes and
understandings reached during the visit in the areas of counter-terrorism, defence and
security, trade & economy, energy, entrepreneurship and people-to-people contacts.

(b) to (d) Government of India remains closely engaged with the U.S. Congress
and the U.S. Administration on issues relating to mobility of Indian skilled professionals,
including through the H-1B visa programme. The Joint Statement issued following PM's
talk with President Trump states that President Trump "applaud(ed) the entrepreneurship
and innovation of Indians and Indian-Americans that have directly benefited both
nations...". The Statement also notes that "Recognizing that we are in an increasingly
digital world, the leaders agreed to intensify the mutually beneficial partnership to fully
harness their innovation capabilities to solve global development changes."

Objective of know India programme

507. SHRI PARIMAL NATHWANI: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(@  the aims and objectives of 'Know India Programme’;

(b)  whether the number of participants under the above programme has come
down during the last few years;

() if so, the details and the reasons therefor, during the last three years; and

(d)  the manner in which the Ministry is planning to improve the programme
for Indians abroad?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) V.K. SINGH): (a) The Know India Programme (KIP) is an important
initiative of the Government with an aim to engage and make the young Indian diaspora
feel a sense of connect with their motherland. Aim is to motivate and inspire them by
transformational changes taking place in India and give them an exposure to various
aspects of contemporary India, and India's diverse forms of art, heritage, and culture.
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(b) and (c) No, on the contrary the number has increased to 260 in 2016-17. Five
editions of KIP with 151 participants and two editions of KIP with participation of
70 Overseas Indians were organised in 2014-15 & 2015-16 respectively. After a review
of KIP scheme in 2016, it was decided to host 6 editions of Know India Programme in
a Financial Year in addition to hosting 20 finalists from "Bharat Ko Jaaniye Quiz".
Accordingly, seven KIPs were organized in 2016-17 with 260 participants.

(d)  The following steps have been taken by the Ministry to further improve
the Programme for Indians abroad:—

(i) Duration of KIP was increased from 21 to 25 days with preference given to
P10s from Girmitiya countries;

(i) KIP portal was revamped to facilitate online application and processing;
(iii) The age of participants has been increased from 18 to 26 to 18 to 30.

(iv) Recognizing that Indian Diaspora has an emotional connect with their place
of origin in India, more States were made partners in the Know India
Programme. Accordingly, the state leg of the programme has also been
increased from 7 to 10 days to give KIP participants exposure to our regional
diversity and to specific states;

(v) Two States can now be the partners of the programme.

(vi) A KIP Facebook page has been created to promote KIP and engagement
with young diaspora;

(viiy Board and lodging for the KIP participants has been upgraded.
Persons prosecuted under Prevention of Money Laundering Act

508. SHRI DEREK O' BRIEN: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@  the details of the persons who have been prosecuted under the Prevention
of Money Laundering Act and have absconded;

(b)  whether the Ministry has received any communication from the Ministry
of Home Affairs regarding the same; and

(¢)  whether the Ministry is in talks with the United Kingdom to bring back
persons under investigation as per the 1992 India-UK Mutual Legal Assistance Treaty,
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if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) V.K. SINGH): (a) As per information received from the Directorate
of Enforcement, New Delhi, the prosecution complaint has been filed against 53 persons,
who are absconding, under the Prevention of Money Laundering Act, 2002. The list
is given in the Statement (See below).

(b)  The Ministry of External Affairs has not received any request from the
Directorate of Enforcement, New Delhi or from the Ministry of Home Affairs for extradition
of persons mentioned in the list in connection with cases under Prevention of Money
Laundering Act, 2002.

()  The Ministry of Home Affairs, the nodal Ministry for Mutual Legal
Assistance Treaty (MLAT) in Criminal Matters, has conveyed that the India-UK MLAT
in criminal matters does not cover the subject to bring back persons under investigation.
However, the CBI had submitted extradition request in respect of Mr. Vijay Mallya
regarding the case under Indian Penal Code, 1860 and Prevention of Corruption Act,
1988 for his extradition from UK. The extradition request has been sent to UK for their
consideration under bilateral extradition treaty.

Statement

The List of persons prosecuted under the Prevention of Money Laundering Act

S.No. Name of Persons S.No. Name of Persons
1 Anil Jain 9. Madan Lal Jain

2. Yash Dilip Jain 10. Meena Madan Lal Jain
3. Pukhraj Anandmal Mutha 11. Parmeshwar Arjun Pareek
4. Munnichand S.Bhandari 12, Javeri Jain

5. Surendra Kumar Dungarwal 13. Jayesh Jain

6.  Ajit Annu Kamath 14. Kavit Kedia

7. Amit Khicha 15.  Mukesh Jain

8.  Bilal Haroon Galani 16. Irfan Furniturewala
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S.No. Name of Persons S.No. Name of Persons

17. Sunil Kothari 36. Smt. Longjam Ningol Kangujam Ongbi

Elizabeth Devi
18. Harshad Maganlal Modi izabeth Devi

19, Deepak Shenoy 37.  Smt. Kangujam Sanajaobi Devi

38.  Md Komiruddin alias Kalimuddin alias
Karimuddin

20. Santosh Naik

21. Sarfaraj Godil o
39. Paramjit Singh Sandhu

22. Mukund bhai .
40. Gulshan Masih

23.  Ashvin bhai .
41.  Vijay Mallaya

24. P.Umesh Chandra .
42. Nitish Thakur

25. Dipak kumar Vitthal Das .
43.  Shri Pasha@satyanarayan

26. Patel Ashwin Haribhai . .
44. Shri Jagadeesh Alaga Raja

27.  Urvish Dilipbhai Shah . .
45.  Anjana Choksi

28. Abdul Karim Jaka .
46. Kustubh Choksi

29. Satyanarayan Tarachand Jaju .
47. Ravindra Deshmukh

30. Vikram Jayantilal Choksi .
48.  Ajit Satam

31. Rakesh Shyamlal Jariwala .
49. Gangadharam G Yeligetti

32. Surendra Singh Siddhu . .
50. Vijay Kothari

33.  Vinod Gangaram Datta o
51.  Shri Sridhar Dhanapal
34.  Uritkhinbam Budhichandra Singh 5 Shril ¢ Sinah
: ri Harpreet Sin
@Budhi @Poirei @Bobby P g

35.  Shri Kangujam Premyjit Singh 53 Amit Kumar

Death of Indian student in USA

1509. SHRI LAL SINH VADODIA: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@  whether it is a fact that one more case of death of Indian student in United
States of America (USA) has come to notice;

tOriginal notice of the question was received in Hindi.
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(b)  if so, whether Government has taken any step in this regard, so far; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) V.K. SINGH): (a) to (c) An Indian student Shri Sai Kumar Adluru
died in a road accident on 14 May, 2017 in DeKalb, Illinois. He was a student of
Northern Illinois University in DeKalb.

The Government, through Consulate General of India in Chicago, immediately
reached out to the family of the victim and extended all possible support, including
arranging the completion of mortuary procedures and transportation of mortal remains
to India.

Safety and security of Indians abroad is top priority to the Government of India.
Our Embassy and Consulates in the US are in constant touch with the US authorities
and local Indian community groups to address any emergent issues pertinent to their

welfare.
Illegal Migrants in USA

1510. SHRI PRABHAT JHA: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@  whether the proposal to exempt the illegal migrants residing in United
States of America (USA) has been cancelled by the American administration;

(b)  if so, the details thereof;
()  whether a large number of Indians would have to come back due to this;
(d) if so, the details thereof;

(e)  whether Prime Minister discussed this issue with President of USA during
his recent visit there; and

® if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) V.K. SINGH): (a) and (b) President Trump issued an Executive Order
titled "Enhancing Public Safety in the Interior of the United States" dated 25 January,
2017 which inter alia "directs agencies to employ all lawful means to ensure the faithful

tOriginal notice of the question was received in Hindi.
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execution of the immigration laws of the United States against all removable aliens"”.
Subsequently, Department of Homeland Security (DHS) issued two Implementation
Memorandums dated 20 February, 2017 which inter alia instructs all DHS personnel
to "initiate enforcement actions against removable aliens encountered during the
performance of their official duties." Those who have been involved in any criminal
conduct or pose a risk to public safety or national security have been prioritized for
arrest and removal by the US Government. Exemption granted to undocumented
immigrants who entered the country as minors has not been impacted so far.

(c) and (d) The Government remains closely engaged with the U.S. Government
on all issues relating to safety and welfare of Indian Diaspora in the U.S. There are no
authoritative figures on the number of undocumented Indian immigrants in the U.S. GOI
does not encourage illegal migration of Indian citizens into other countries. From time
to time, Indian Embassy and Consulates in the US, facilitate repatriation of
undocumented Indian immigrants after their nationality verification. Since 2014, 702
undocumented Indian nationals have been issued travel documents to enable their safe
return to India.

(e) and (f) Issues relating to the welfare of the Indian Diaspora in the United
States are constantly under discussion between the two Governments. During Prime
Minister's talks with President Trump, both leaders agreed to work towards strengthening
people-to-people links.

Indian workers in Bahrain

511. SHRI AK. SELVARAJ: Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(@  whether it is a fact that many hundreds of Indian workers in Bahrain were
not paid salary for the past several months by the companies;

(b)  if so, the details thereof;

()  whether Government took any action to help these workers to get their
salary; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) VK. SINGH): (a) to (d) The Indian Embassy in Bahrain has informed
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that M/s G.P. Zachariades Overseas Ltd. a construction company employing nearly
1500 Indian expatriate workers, laid off around 700 workers on completion of contract
but was unable to repatriate them after clearing their dues, due to financial crisis. The
Mission took up the matter with the local authorities for facilitating settlement of their
dues and the repatriation of stranded Indian workers. The matter was resolved with
their intervention. As a result, around 700 Indian expatriate workers were repatriated
after settlement of their dues during the period from April to June, 2017, while around
500 workers chose mobility and opted to work with other employers. The remaining
Indian workers continue to work with the same company.

Indians abducted in conflict torn countries

512.  SHRIMATI SAROJINI HEMBRAM: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

@ how many Indian citizens are still trapped/ or are in the custody of militants
who were abducted in the conflict torn places of Syria, Iraq and Afghanistan;

(b)  how many Indians have been safely evacuated and returned home from
these places, so far; and

()  whether Government has taken steps to safely bring back Indians who are
still trapped in these places?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) V.K. SINGH): (a) As per the information available, in June, 2014 39
Indian nationals were abducted in Irag. In Afghanistan and Syria, there is no Indian
in the custody of militants/extremists.

(b) 5 Indians were safely released and repatriated to India from Afghanistan
since 2.6.2014 to 9.6.2016.

(€)  Yes, Our Embassy in Baghdad and Consulate in Erbil (Iraq) are in regular
contact with the local government authorities and other sources for tracing the missing
Indian nationals. The Government has also activated various channels for locating the
missing Indian nationals. Local authorities have conveyed that all cooperation would
be extended and instructions have been passed on to all relevant local agencies in this
connection. Minister of State for External Affairs General (Dr.) V.K. Singh (Retd.) visited
Baghdad and Erbil on 11-15 July, 2017 and Secretary (Economic Relations) in the
Ministry of External Affairs visited Erbil in June, 2017 for this purpose.
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Asia-Africa growth corridor

513.  SHRI ANAND SHARMA: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(@  whether a vision document has been launched to develop an "Asia-Africa

Growth Corridor" between India and Japan;
(b)  if so, the details and the reasons therefor;

(c)  whether any agreement has been signed between India, Japan and Africa
to extend the line of credit for the project; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) VK. SINGH): (a) Yes.

(b)  There exists vast and untapped potential among countries in Asia and
Africa, which could be explored for shared growth, development, peace, prosperity and
stability of these regions. The opportunities and aspirations in the two regions can be
connected through Asia Africa Growth Corridor.

()  No.
(d)  Does not arise.
Intrusion of Chinese army in Indian territory

514.  SHRI NEERAJ SHEKHAR: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(@  whether Chinese army has intruded in Indian territory in Sikkim in the
month of June, 2017 and destroyed the bunkers in Indian territory;

(b)  if so, the details thereof;

()  whether Government has taken up the matter with Chinese Government;

and
(d) if so, the details thereof and the response of China thereto?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) VK. SINGH): (a) No.
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(b) to (d) Question do not arise.
Indian participation in one belt one road projects

515.  SHRI MD. NADIMUL HAQUE: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(@  whether China's One Belt One Road projects crosses through the Indian
territory, Pakistan occupied Kashmir, due to which Government chose not to participate

in this Forum;

(b)  how the Ministry is planning to take up the issue further, the details
thereof; and

(¢)  whether it would use the platform of the next Brazil, Russia, India, China
and South Africa (BRICS) Forum to address the issue, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) V.K. SINGH): (a) to (c) The so-called China-Pakistan Economic
Corridor (CPEC), which is being projected as a flagship project of China's One Belt One
Road (OBOR) initiative, passes through parts of the state of Jammu & Kashmir that has
been in illegal occupation of Pakistan since 1947. Government has conveyed to the
Chinese side, including at the highest level, its concerns about their activities in
Pakistan Occupied Kashmir and asked them to cease these activities.

Government will continue to convey these concerns to the Chinese side at all
appropriate opportunities.

Infrastructure status to affordable housing

516. SHRI C.M. RAMESH: Will the Minister of HOUSING AND URBAN AFFAIRS
be pleased to state:

(@  whether the Ministry proposes to giving infrastructure status to affordable
housing;

(b)  to what extent this would help in constructing more and more houses to
achieve Housing for All Goal by 2022; and

(c)  towhat extent the National Housing Bank, giving ¥ 20,000 crores to banks
and housing finance companies, would help to double the affordable housing Finance
market from ¥ 90,000 crores to ¥ 2 lakh crores?
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THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (RAO INDERJIT SINGH): (a) and (b) The Institutional Mechanism (IM) on
the Harmonized Master List of Infrastructure Subsectors during its meeting held on
20.02.2017 recomnended that "Affordable Housing" may be included under the
Harmonized list of Infrastructure sub-sectors by insertion of a new item in the category
of "Social and Commercial Infrastructure™ with a footnote stating that "Affordable
Housing" is defined as a housing project using at least 50% of the Floor Area Ratio
(FAR)/Floor Space Index (FSI) for Dwelling Units with carpet area of not more than 60
square meters.

Granting the 'Infrastructure Status' to 'Affordable Housing' will facilitate access
to low cost and long term funds for the sector, which when passed on to the consumers/
home buyers, will reduce the cost of affordable housing. The new status will augment
resource allocation for the sector which in turn will boost housing supply and reduce
huge demand backlog. This will also make the financial institutions (lenders) look at
the sector favourably as they would have lower risk weightage in giving loans for
affordable housing.

()  The Hon'ble Union Finance Minister, in his Union Budget Speech for
2017-18, made the following announcement:—

"The National Housing Bank will refinance individual housing loans of about
%20,000 crore in 2017-18"

The National Housing Bank (NHB) extends refinance assistance to Primary Lending
Institutions (PLIs) like Housing Finance Companies (HFCs), Scheduled Commercial
Banks, Regional Rural Banks, etc. in respect of their housing loans to individuals. The
refinance assistance is extended under two windows, viz. concessional refinance and
general refinance. While the general refinance contributes to the overall resource
basket of the PLIs, the concessional refinance, which is extended in respect of loans
to target segments such as weaker sections, women, etc. catalyses the PLIs especially
catering to the lower income segments, to expand their reach among the target segments.

The Rural Housing Fund (RHF) and the Urban Housing Fund (UHF) have been
established in NHB, with funds being provided from the priority sector shortfall of
banks. The RHF and UHF are being used to extend refinance to PLIs at concessional
rates of interest to target borrower segments in rural and urban areas (weaker sections,

women, etc.). To ensure that the benefit of concessional rates is passed on to the
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borrowers, the on-lending interest rates on the refinanced loans are capped. Till
30-06-2017, refinance aggregating ¥ 29,483 crore (in respect of 18.94 lakh households)
and ¥8,184 crore (in respect of 1.91 lakh households) has been disbursed by NHB under
RTF and UHF respectively.

During the April-June, 2017 quarter, NHB made refinance disbursements of ¥ 9,825
crore (about 49% of the target announced in the Union Budget), out of which ¥ 1,671
and 1,437 were made under RHF and UHF respectively.

Thus, the leveraging effect of NHB refinance, particularly for the HFCs, will result
in improved credit flow to the lower income segments, and have a multiplier effect on
the overall quantum of institutional housing finance.

National Urban Livelihood Mission in Bihar

1517.  SHRI RAM NATH THAKUR: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@  whether it is a fact that the objective of Deen Dayal Antyodaya Yojana is
to implement National Urban Livelihood Mission;

(o)  if so, the number of beneficiaries under this scheme in Bihar;

(¢)  whether the number of beneficiaries is less in that State as against other
States; and

(d)  if so, the reasons therefor and the details of the steps taken by Government
to improve it?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (RAO INDERJIT SINGH): (a) This Ministry has launched National Urban
Livelihoods Mission (DAY-NULM) in September, 2013 to reduce poverty and vulnerability
of urban poor households by enabling them to access gainful self-employment and
skilled wage employment opportunities, for improvement in their livelihoods on a
sustainable basis. The mission also aims at building strong grassroot level institutions
of the urban poor. Further, the mission aims at providing shelter equipped with essential
services to the urban homeless. In addition, the Mission also aims at addressing
livelihood concerns of the urban street vendors by facilitating access to suitable
spaces, institutional credit, social security, etc. The mission has been renamed as
Deendayal Antyodaya Yojana-National Urban Livelihood Mission (DAY-NULM) and
extended to all statutory towns in the country in February, 2016.

tOriginal notice of the question was received in Hindi.
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(b)  Since 1st April, 2014 till 17 June, 2017, 32954 persons have been provided
skill training, 1403 beneficiaries have been assisted for setting up individual or group
micro-enterprises, 9192 Self-Help Groups (SHG) have been formed, 6521 SHGs have
been given Revolving Fund and 339 SHGs have been disbursed loans under SHG Bank
Linkage Programme under DAY-NULM in Bihar. Further 79,945 Street Vendors have
been identified in Bihar under "Support to Urban Street Vendors (SUSV) component of
DAY-NULM in Bihar.

(c) and (d) The beneficiaries under DAY-NULM are the urban poor below poverty
line identified by the State/UTs. The criteria may vary from State to State. The State
may also broaden the coverage to include disadvantaged groups like SCs, STs, Women
etc. subject to maximum 25% of urban poor population.

Notification of RERA rules in Karnataka

518. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@  whether Government is aware that the rules under the Real Estate (Regulation
and Development) Act (RERA) has not been notified by the State Government of
Karnataka;

(b)  whether Government considers that this is in blatant violation of law
denying the citizens of the State the rights enshrined under the Law; and

(c) if so, whether Government has taken any steps to ensure that (RERA) rules
are notified in that State?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (RAO INDERJIT SINGH): (a) to (c) The Rules under the Real Estate (Regulation
and Development) Act, 2016 have been notified by the Government of Karnataka on
10th July, 2017.

Achievement under HOMES

519. SHRI KAPIL SIBAL: Will the Minister of HOUSING AND URBAN AFFAIRS
be pleased to state:

(@  the details about the Home Owners Mortgage Equity Subvention Scheme
(HOMES) along with its comparison with Rajiv Rinn Yojana (RRY) which was there to
cater to the needy in a similar way;
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(b)  whether there is any yearly target under this scheme and if so, the details
thereof; and

(c)  the details regarding the achievement under HOMES during the last three
years, States/UT-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (RAO INDERJIT SINGH): (a) to (c) Ministry of Housing and Urban Affairs
has not launched any Home Owners Mortgage Equity Subvention Scheme (HOMES).

Delay in farming RERA rules

520. SHRI HUSAIN DALWAI: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@  whether there is delay in framing of rules under the Real Estate (Regulation
and Development) Act (RERA) by many States and if so, the details of States that have
notified the rules and States that are yet to do so;

(o)  whether the builders are facing problems in registering their projects, in
view of this delay; and

(c) if so, the manner in which Government proposes to resolve the problems
of these builders?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (RAO INDERJIT SINGH): (a) to (c) The Rules under the Real Estate (Regulation
and Development) Act, 2016 have been notified by the States / UTs of - Uttar Pradesh;
Gujarat; Odisha; Andhra Pradesh; Maharashtra; Madhya Pradesh; Bihar; Chhattisgarh;
Rajasthan; Uttarakhand; Assam; Jharkhand; Punjab; Tamil Nadu; Karnataka. Also, the
Rules have been notified the erstwhile Ministry of Urban Development for NCT of Delhi
and by the erstwhile Ministry of Housing & Urban Poverty Alleviation for the UTs of
Andaman and Nicobar Islands; Chandigarh; Dadra and Nagar Haveli; Daman and Diu;
and Lakshadweep.

The States of Tripura; Kerala; Haryana; Himachal Pradesh; Telangana; Puducherry;
West Bengal; Goa; Sikkim; Arunachal Pradesh; Meghalaya; Nagaland; Manipur; and
Mizoram have yet to notify the Rules under the Act.

Yes, the Ministry has received representations from certain associations of
developer that they were facing problems in registering their projects in certain States.
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The Ministry of HUPA vide letter dated 4th July, 2017 written to the States / UTs of
Kerala; Punjab; Rajasthan; Mizoram; Haryana; NCT of Delhi; Andaman and Nicobar
Islands; Chandigarh; Bihar; Uttar Pradesh; Jharkhand; Assam; Gujarat; Uttarakhand;
Goa; Andhra Pradesh; Tamil Nadu; and Puducherry, which have interim Regulatory
Authority, to take immediate steps to register projects, even through hard copy
applications as permitted under the Act, until the establishment of the web-portal.

Registration under RERA

521. SARDAR BALWINDER SINGH BHUNDER: Will the Minister of HOUSING
AND URBAN AFFAIRS be pleased to state:

(@  whether it is a fact that the pace of registration for ongoing projects in
various States/Union Territories under the Real Estate (Regulation and Development)
Act (RERA) is slow;

(b)  if so, the details in this regard; and
(c)  the States/Union Territories which have not, so far, become RERA compliant?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (RAO INDERIJIT SINGH): (a) to (c) All the Sections of the Real Estate
(Regulation and Development) Act, 2016 have come into effect from 1st May, 2017.

As per the First proviso to Sub-Section (1) of Section 3, '‘Ongoing Projects' are
required to be registered within a period of three months of the commencement of the
Act. Section 3 was notified for commencement with effect from 1st May, 2017.
Consequently, promoters of ‘ongoing projects' have time till 31st July, 2017 to register
the said projects.

Towards the implementation of this Act, 14 States out of 29 States and 06 Union
Territories have notified Rules. 11 States and 03 Union Territories have set up Regulatory
Authorities. UT of Lakshadweep has informed that it has no urban areas, thus, there
is no requirement of implementation of the Act at this stage.

Houses constructed during Twelfth Five Year Plan

522.  SHRI MAJEED MEMON: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@  the details of houses likely to be constructed during the Twelfth Five Year
Plan specially for the lower and middle income categories under various schemes;
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(b)  the fund allocated for implementation of the scheme and its actual utilization;
and

(c)  the number of units/houses allotted under various schemes during the last
three years and the cuirent year, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (RAO INDERJIT SINGH): (a) Under the Central Government's schemes namely
Jawaharlal Nehru National Urban Renewal Mission (JNNURM) (the extended period of
which ended on 31.03.2017), Pradhan Mantri Awas Yojana (Urban) - Housing for All
{PMAY (U)-HFA} and Rajiv Awas Yojana (RAY) (since subsumed in PMAY-U), the
number of houses sanctioned/ considered for construction for urban poor including
slum dwellers of Economically Weaker Sections (EWS)/ Low Income Group (LIG) during
the period of Twelfth Five Year Plan (2012-17) is 17,72,028 of which 5,54,723 houses
have been constructed and 5,86,734 houses are at various stages of construction.
Government of India has recently launched a new Credit Linked Subsidy Scheme
(CLSS) scheme under PMAY (U) to provide interest subsidy for housing loans to
eligible beneficiaries belonging to Middle Income Group (CLSS for MIG). The scheme
is being implemented initially for a period of one year effective from 01.01.2017.

(b)  Forth the sanctioned houses, ¥ 12,223.64 crore have been released to
States/UTs during the period of Twelfth Five Year Plan. Out of the fund released,
Utilization Certificates of ¥ 9,074.99 crore have been received from States/UTs so far.

(c)  State-wise details of houses allotted to the beneficiaries under the above
schemes during the last three years and the current year is given in the Statement.

Statement

States/UTs-wise details of houses allotted to beneficiaries during last three years
and current year under the schemes of INNURM and PMAY(U)
including subsumed RAY

[as on 10th July, 2017]

Sl. No. State/ UT JNNURM PMAY (U) Total
1 Andaman and Nicobar Island (UT) - - -
2. Andhra Pradesh 24517 2,990 27,507

3. Arunachal Pradesh 244 1 245
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SI. No. State/ UT IJNNURM PMAY (U) Total
4. Assam 2,397 69 2,466
5. Bihar 23,780 2572 26,352
6. Chandigarh (UT) 2,689 8 2,697
7. Chhattisgarh 10,897 1,403 127300
8. Dadra and Nagar Haveli (UT) % 103 199
9. Daman and Diu (UT) - 7 7
10. Delhi (UT) 1,616 294 1,910
11. Goa - 4 n
12. Gujarat 53,245 29,380 82625
13. Haryana 1,324 1,067 2,391
14. Himachal Pradesh 333 25 358
15. Jammu and Kashmir 2,485 8312568

16. Jharkhand 6,320 3129 9,449
17. Karnataka 8,428 13152 21,580
18. Kerala 4,780 583 5,363
19. Lakshadweep (UT) - - -
20. Madhya Pradesh 31571 3276 34,847
21. Maharashtra 63,035 11,503 74,538
22. Manipur 1,489 &4 1553
23. Meghalaya 254 24 278
24, Mizoram 78 122 200

25. Nagaland 4,033 3 4,036
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Sl. No. Name of the State/ UT JNNURM PMAY (U) Total
26. Odisha 3585 1,353 4938
27. Puducherry (UT) 718 17 735
28. Punjab 2,601 336 2,937
29. Rajasthan 25,697 6,582 32,279
30. Sikkim 110 1 11
3L Tamil Nadu 29,933 10,242 40,175
32. Telangana 15977 421 16,398
Tripura 178 420 598
Uttar Pradesh 18,968 4,560 23,528
Uttarakhand 1,927 898 2,825
36. West Bengal 26,868 8,243 35,111
ToTAL 370,173 105,390 475,563

Source: Monitoring Division-MoHUPA.

Extension for registration of projects under RERA

523.  SHRI DEVENDER GOUD T.: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@  whether it is a fact that the Real Estate (Regulation and Development) Act
(RERA) mandates registration of all projects before July, 2017;

(b)  whether it is also a fact that many States have neither appointed regulator
nor notified rules and regulations under the Act;

() if so, whether there is any proposal before the Ministry to extend the
deadline; and

(d) the status of ongoing projects, State-wise and the procedure for registration
of such projects?



176  Written Answers to [RAJYA SABHA] Unstarred Questions

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (RAO INDERJIT SINGH): (a) All the Sections of the Real Estate (Regulation
anc Development) Act, 2016 including Section 3 have come into effect from 01st May,
2017.

Section 3 of the Act states that no promoter shall advertise, market, book, sell or
offer for sale, or invite persons to purchase in any mcner any plot, apartment or
building, as the case may be, in any real estate project or part of it, in any planning
area, without registering the real estate project with the Real Estate Regulatory Authority
established under this Act.

For the projects that are ongoing on the date of commencement of this Act and
for which the completion certificate has not been issued, the promoter shall make an
application to the Authority for registration of the said project within a period of three
months from the date of commencement of this Act i.e. by 31.07.2017.

(b)  The Rules under the Real Estate (Regulation and Development) Act, 2016
have been notified by 21 States / Union Territories.

The States of Tripura; Kerala; Haryana; Himachal Pradesh; Telangana; West
Bengal; Puducherry; Goa; Sikkim; Arunachal Pradesh; Meghalaya; Nagaland; Manipur;
and Mizoram have yet to notify the Rules under the Act.

The State of Maharashtra and Madhya Pradesh have set up permanent Regulatory
Authorities. The States / UTs of Kerala; Punjab; Rajasthan; Mizoram; Haryana; NCT
of Delhi; Andaman and Nicobar Islands; Chandigarh; Bihar; Uttar Pradesh; Jharkhand;
Assam; Gujarat; Uttarakhand; Goa; Andhra Pradesh; Tamil Nadu; and Puducherry have
set up interim Regulatory Authorities.

The UT of Daman and Diu and Dadra and Nagar Haveli is tying up with the
Regulatory Authority of Maharashtra. The UT of Chandigarh is tying up with the
Regulatory Authority of Delhi. The UT of Andaman and Nicobar Islands is tying up
with the Regulatory Authority of Tamil Nadu. UT of Lakshadweep has informed that
it has no urban areas, thus, there is no requirement of implementation of the Act at this
stage.

(©)  No, Sir.

(d)  The Ministry of Housing & Urban Affairs does not maintain such data.
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The procedure for registration of '‘ongoing projects' is to be specified by Rules,
which are required to be made by the State/Union Territory Governments in consonance
with the provision of the Real Estate (Regulation and Development) Act, 2016.

Housing for All scheme in Himachal Pradesh

524.  SHRIMATI VIPLOVE THAKUR: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@  the number of cities/towns in Himachal Pradesh which have been selected
for development of dwelling units under the Housing for All scheme;

(b)  the eligibility criterion laid by Government to provide houses under the
scheme; and

()  whether new features have been included in the scheme and if so, the
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (RAO INDERJIT SINGH): (a) As proposed by the State Government of
Himachal Pradesh, total 54 Statutory cities/towns of Himachal Pradesh have so far been
included under Pradhan Mantri Awas Yojana (Urban) [PMAY (U)] Mission.

(b)  The PMAY (U) Mission aims to provide central assistance to implementing
agencies through States/UTs for providing houses to all eligible beneficiaries.

A beneficiary family will comprise husband, wife, unmarried sons and/or unmarried
daughters. The beneficiary family should not own a pucca house (an all-weather
dwelling unit) either in his/her name or in the name of his / her family in any part of
India.

An adult earning member (irrespective of marital status) can be treated at a
separate household.

Provided that he / she does not own a pucca house (an all weather dwelling unit)
in his / her name in any part of India.

Provided also that in the case of a married couple, either of the spouses or both
together in joint ownership will be eligible for a single house, subject to income
eligibility of the household under the Scheme.

Selection/identification of beneficiaries for the projects taken up under the Pradhan
Mantri Awas Yojana-Housing for All (Urban) Mission comes within the purview of
State/UT Governments.
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(c) Under the PMAY (U) Mission, Gol has recently launched a new Credit
Linked Subsidy Scheme to provide interest subsidy for housing loans to eligible
beneficiaries belonging to Middle Income Group (CLSS for MIG). The scheme is initially
for a period of one-year w.e.f 01.01.2017.

The Scheme covers two income segments in the MIG viz, annual household
income between % 6,00,001 to ¥ 12,00,000 (MIG-I) and annual household income between
¥ 12,00,001 to ¥ 18,00,000 (MIG-II). The interest subsidy under the new scheme will be
available to beneficiaries of M1G-1 category and MIG-II for loan amounts upto
¥ 9,00,000/- and 12,00,000/, respectively. The interest subsidy will be at the rate of 4%
and 3% on the principal amount of the loan for the MIG | and MIG Il beneficiary,
respectively. Additional housing loans beyond "% 9,00,000/- and ¥ 12,00,000/-,
respectively, if any, will be at non-subsidized rate.

Technical cells under PMAY

525. SHRIMATI VIPLOVE THAKUR: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@  whether Government has sanctioned the establishment of State Level
Technical Cells (SLTC) and City Level Technical Cells (CLTC) under Pradhan Mantri
Awas Yojana (PMAY), for the States particularly for Himachal Pradesh;

(b)  if so, the details thereof along with the financial support Government
intends to extend to State/UTs;

()  whether Government proposes to extend full financial support for
establishment of SLTCs and CLTCs to hilly States like Himachal Pradesh and Uttarakhand;
and

(d) if so, the details thereof and if not the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (RAO INDERJIT SINGH): (a) to (d) Yes, Sir. As on date, approval for
establishment of State Level Technical Cell (SLTC) / City Level Technical Cells (CLTCs)
for 29 States including the State of Himachal Pradesh has been accorded by this
Ministry under Pradhan Mantri Awas Yojana (Urban) [PMAY (U)] Mission.

As per the PMAY (U) Mission Guidelines, Ministry assists States/UTs Government
in constitution of their SLTC & CLTCs. The fund sharing pattern between Government
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of India / and State Government for establishment of SLTC and CLTCs is in the ratio
of 75:25 and the same is 90:10 in case of North East and Special Categories States (viz.
Himachal Pradesh, Uttarakhand and Jammu & Kashmir).

Central Assistance of ¥ 109.19 crore has so far been sanctioned/committed to the
States/UTs including the State of Himachal Pradesh for SLTC and CLTCs under the
PMAY (U) Mission. States/UTs-wise details are given in the Statement.

Statement

State/UTs-wise details of sanctions for establishment of SLTC/CLTCs under

PMAY(U)

SI No. State/UT Fund Sanctioned
for establishment
of SLTC/ CLTCs

1 2 3

1 Andaman and Nicobar Islands -

2. Andhra Pradesh 9.15

3 Arunachal Pradesh 2.00

4, Assam 579

5. Bihar 6.62

6. Chandigarh (UT) -

7. Chhattisgarh 0.69

8. Dadra and Nagar Haveli -

9. Daman and Diu -

10. Delhi -

11. Goa -

12, Gujarat 16.68

13. Haryana 3.19

14. Himachal Pradesh 317

15. Jammu and Kashmir 194

16. Jharkhand 2.70

17. Karnataka 257
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1 2 3
18. Kerala 3.38
19. Lakshadweep -
20. Madhya Pradesh 5.07
21. Maharashtra 0.56
22. Manipur 097
23. Meghalaya 113
24, Mizoram 174
25. Nagaland 0.85
26. Odisha 302
27. Puducherry 0.86
28. Punjab 297
29. Rajasthan 501
30. Sikkim 043
3L Tamil Nadu 155
32. Telangana 5.60
33. Tripura 1.02
34. Uttar Pradesh 1251
35. Uttarakhand 2.65
36. West Bengal 537

TotaL 109.19

Monitoring Division- MoHUA.

Fraudulent practices under PMAY scheme

1526. SHRI LAL SINH VADODIA: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@  whether it is a fact that fraudulent practices have started under the Pradhan
Mantri Awas Yojana (PMAY);

tOriginal notice of the question was received in Hindi.
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(b)  if so, whether Government is considering to take any steps to stop such
practices by getting them investigated; and

(c) if so, the details thereof and by when such steps would be taken and if
not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (RAO INDERJIT SINGH): (a) to (c) To deal with fraudulent practices in the
name of Pradhan Mantri Awas Yojana (Urban) {PMAY (U)}, the following actions have
been taken by the Ministry:

0] To ensure transparency and facilitate the citizens in registration for demand
assessment, the Ministry has enabled the facility of online application using the
platform of Common Service Centre(CSC) and PMAY (U) MIS Portal.

(i) A disclaimer has been posted on the website of the Ministry intimating
general public that this Ministry has not authorized any private entity or person to
collect money as a consideration for availing of any benefit under the PMAY (U)
Mission.

(i)  State/UT Governments have been requested to issue disclaimer/public
notice cautioning the general public about unscrupulous individuals/entities from
cheating the general public.

(iv)  Principal Secretaries/Secretaries in charge of Housing/Urban Development
have been requested to exercise vigil on such advertisements or instances where the
nomenclature of PMAY (U) mission is being used with mala fide intentions and to
proceed against the wrongdoers as per law. The States/UTs have further been advised
to issue appropriate instructions to the concerned officials at the district/ULB level for

similar action at their end.

(v) A public notice cautioning general public against possible fraud in the
name of PMAY (U) (coloured advertisement) has been published on 14" May, 2017 in
51 major regional dailies (pan India) through DAVP.

PMAY in Maharashtra

1527.  SHRI SANJAY RAUT: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

tOriginal notice of the question was received in Hindi.
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(@  the number of houses constructed under the Pradhan Mantri Awas Yojana
(PMAY) and the number of people to whom constructed houses have already been

allotted, city-wise and State-wise;

(b)  whether it is a fact that the implementation of this project in Maharashtra

is not in accordance with its stipulated time-limit and if so, the reasons therefor; and

(c)  whether Government has taken appropriate steps for spreading awareness

among people with regard to PMAY in that State and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (RAO INDERJIT SINGH): (a) and (b) PMAY (U) mission scheme guidelines
provide flexibility to States/UTs to appraise and approve projects based on the demand
assessed by it. States/UTs are thus required to approach the Central Government only

for release of Central assistance.

So far, 4,884 projects for construction of 21,00,475 Houses of EWS category have

been sanctioned under PMAY (U) in various States/UTs including Maharashtra.

Details of Houses sanctioned, constructed and occupied by beneficiaries under
the 'Pradhan Mantri Awas Yojana-(Urban) {PMAY[U]} Mission, States/UTs and City-

wise, are given in the Statement (See below).

(€)  In order to increase the awareness of the PMAY (Urban) mission as well
as to enhance the capacity of the State/city level functionaries dealing with the
PMAY (Urban) Mission, regular workshops at the National, Regional and State level
including in the State of Maharashtra have been conducted. Workshops at Divisional
level are also conducted by Government of Maharashtra and State Level Nodal Agency
(SLNA). The Urban Local Bodies (ULBs) at city level are making people aware of the
PMAY (U).
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State/UTs and city-wise details of Houses sanctioned, Constructed and Occupied '

by urban poor beneficiaries including slum dwellers under Pradhan
Mantri Awas Yojana- PMAY (Urban)

As on 10th July, 2017

SI. No. City Name State Houses Houses  Occu-
Sanct- Comp- pied
ioned leted by

bene-
ficiary
2 3 4 5 6
1. Port Blair Andaman and 609 - -
Nicobar Islands
TotaL (Andaman and 609 - -
Nicobar Islands)

2. Atmakur Andhra Pradesh 1,028 - -

3. Nellimarla Andhra Pradesh 325 170 170

4. Palasa Andhra Pradesh 192 100 -

5. Rajam Andhra Pradesh 1 1 1

6. Amadalavalasa Andhra Pradesh 512 432 -

7. Srikakulam Andhra Pradesh 1,476 196 4

8. Parvathipuram Andhra Pradesh 836 23 23

9. Bobbili Andhra Pradesh 385 48 48

10. Salur Andhra Pradesh 588 12 12

11.  Vizianagaram Andhra Pradesh 9,257 562 82

12.  Vishakhapatnam Andhra Pradesh 20,262 2,738 506

13. Tuni Andhra Pradesh 5,100 29 29

14. Peddapuram Andhra Pradesh 1,724 - -
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15. Rajahmundry Andhra Pradesh 4,214 14 14
16.  Samalkota Andhra Pradesh 1,048 - -
17.  Pithapuram Andhra Pradesh 874 - -
18. Kakinada Andhra Pradesh 4,620 12 12
19. Mandapeta Andhra Pradesh 4,064 - -
20. Ramachandrapuram Andhra Pradesh 1,090 2 2
21.  Amalapuram Andhra Pradesh 1,636 - -
22.  Tadepalligudem Andhra Pradesh 5,786 53 53
23. Eluru Andhra Pradesh 1,551 13 13
24. Bhimavaram Andhra Pradesh 9,501 1 1
25.  Palacole Andhra Pradesh 7,470 52 52
26.  Vijaywada Andhra Pradesh 11,443 49 49
27.  Gudivada Andhra Pradesh 3,317 5 5
28.  Pedana Andhra Pradesh 1 1 1
29.  Machilipatnam Andhra Pradesh 1,851 253 253
30.  Tadepalle Andhra Pradesh 1 1 1
31 Mangalagiri Andhra Pradesh 2,592 - -
32.  Sattenapalli Andhra Pradesh 642 2 2
33. Narasaraopet Andhra Pradesh 1,507 3 3
34. Chilakaluripet Andhra Pradesh 4,514 2 2
35.  Guntur Andhra Pradesh 11,837 219 219
36.  Tenali Andhra Pradesh 1,154 2 2
37.  Ponnur Andhra Pradesh 2,368 - -
38. Bapatla Andhra Pradesh 1 1 1
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39. Markapur Andhra Pradesh 1,020 - -
40. Chirala Andhra Pradesh 615 34 34
41. Ongole Andhra Pradesh 2,002 111 111
42. Kandukur Andhra Pradesh 1,438 1 1
43. Kavali Andhra Pradesh 4,512 131 131
44, Nellore Andhra Pradesh 10,052 248 248
45.  Gudur Andhra Pradesh 5,106 3 3
46.  Proddatur Andhra Pradesh 2,001 1 1
47. Kadapa Andhra Pradesh 4,337 156 156
48.  Rayachoti Andhra Pradesh 640 54 54
49. Rajampet Andhra Pradesh 2 2 2
50. Yemmiganur Andhra Pradesh 3,266 2 2
51. Kurnool Andhra Pradesh 10,013 13 13
52.  Adoni Andhra Pradesh 4,711 7 7
53.  Nandyal Andhra Pradesh 660 146 146
54.  Rayadurg Andhra Pradesh 1,307 13 13
55.  Guntakal Andhra Pradesh 2,002 11 11
56.  Tadipatri Andhra Pradesh 3,009 - -
57.  Anantapur Andhra Pradesh 2,024 67 67
58.  Dharmavaram Andhra Pradesh 1,401 69 69
59.  Kadiri Andhra Pradesh 1,002 5 5
60.  Hindupur Andhra Pradesh 504 40 40
61. Srikalahasti Andhra Pradesh 3,441 13 13
62.  Tirupati Andhra Pradesh 2,263 126 126
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63. Madanapalle Andhra Pradesh 1,021 9 9
64.  Chittoor Andhra Pradesh 1,457 90 90
65.  Mydukur Andhra Pradesh 500 78 78

TotaL (Andhra Pradesh) 1,95,074 6,426 2,990
66.  Palin Arunachal Pradesh 256 - -
67.  Dirang Arunachal Pradesh 320 - -
68.  Bomdila Arunachal Pradesh 454 1 1
69.  Itanagar Arunachal Pradesh 576 - -

TotaL (Arunachal Pradesh) 1,606 1 1
70. Kokrajhar Assam 2,145 1 1
71. Dhubri Assam 3,246 3 3
72. Bilasipara Assam 1 1 1
73. Barpeta Road Assam 2 2 2
74. Barpeta Assam 1 1 1
75.  Pathsala Assam 9 9 9
76. Nagaon Assam 1,738 - -
7. Raha Assam 1 1 1
78. Tezpur Assam 1,923 - -
79. North Lakhimpur Assam 1 1 1
80. Tinsukia Assam 1,440 - -
81. Dibrugarh Assam 1,285 1 1
82.  Chabua Assam 1 1 1
83. Moranhat Assam 1 1 1
84.  Jorhat Assam 589 3 3
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85.  Mariani Assam 1 1 1
86. Dergaon Assam 1 1 1
87. Golaghat Assam 1 1 1
88.  Silchar Assam 1,179 - -
89.  Abhayapuri Assam 2 2 2
90. Rangia Assam 2 2 2
91.  North Guwahati Assam 1 1 1
92.  Guwahati Assam 13,225 33 33
93.  Tihu Assam 1 1 1
94. Mangaldoi Assam 2 2 2

TotaL (Assam) 26798 69 69
95. Simri Bakhtiyarpur Bihar 1,085 - -
96. Ekma Bazar Bihar 250 - -
97. Parsa Bihar 602 - -
98.  Mahua Bihar 523 - -
99. Mohania Bihar 158 - -
100. Kochas Bihar 388 - -
101. Ramnagar Bihar 38 - -
102.  Narkatiaganj Bihar 362 - -
103. Bagha Bihar 152 - -
104. Chanpatia Bihar 75 - -
105. Bettiah Bihar 39 - -
106. Raxaul Bazar Bihar 1,306 - -

107.  Sugauli Bihar 270 - -
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108. Dhaka Bihar 677 - -
109. Motihari Bihar 248 - -
110. Arergj Bihar 214 - -
111. Kesaria Bihar 300 - -
112.  Chakia Bihar 100 - -
113. Pakridayal Bihar 471 - -
114.  Mehsi Bihar 1,029 - -
115. Sheohar Bihar 2,191 - -
116. Bairgania Bihar 51 - -
117. Belsand Bihar 670 - -
118.  Sitamarhi Bihar 500 3 3
119. Dumra Bihar 428 23 23
120. Janakpur Road Bihar 254 - -
121. Jainagar Bihar 277 - -
122.  Madhubani Bihar 2,138 1 1
123.  Jhanjharpur Bihar 500 - -
124.  Ghoghardiha Bihar 408 - -
125.  Nirmali Bihar 60 - -
126. Birpur Bihar 128 - -
127.  Supaul Bihar 594 - -
128. Jogbani Nagar Bihar 460 - -
129. Farbishganj Bihar 461 - -
130. Araria Bihar 1,913 - -
131. Thakurganj Bihar 591 - -
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132.  Bahadurganj Bihar 830 - -
133.  Kishanganj Bihar 2,948 - -
134. Banmankhi Bazar Bihar 875 - -
135.  Purnia Bihar 6,756 586 562
136. Kasha Bihar 216 - -
137.  Katihar Bihar 2,909 109 87
138. Manihari Bihar 114 - -
139. Madhepura Bihar 1,012 - -
140. Murliganj Bihar 786 - -
141. Saharsa Bihar 1,000 - -
142.  Darbhanga Bihar 3,134 369 344
143.  Benipur Bihar 1,517 1 1
144.  Sahebganj Bihar 78 - -
145.  Motipur Bihar 280 4 4
146. Kanti Bihar 1,562 1 1
147.  Muzaffarpur Bihar 793 24 24
148. Kataiya Bihar 711 - -
149.  Mirganj Bihar 163 - -
150. Gopalganj Bihar 500 - -
151. Barauli Bihar 230 - -
152.  Siwan Bihar 69 - -
153. Maharajganj Bihar 1,045 23 23
154.  Mairwa Bihar 278 - -
155. Revelganj Bihar 100 - -
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156. Chapra Bihar 562 - -
157. Marhaura Bihar 160 - -
158. Dighwara Bihar 359 - -
159.  Sonpur Bihar 800 - -
160. Lalganj Bihar 501 1 1
161. Hajipur Bihar 638 7 7
162. Mahnar Bihar 605 - -
163. Samastipur Bihar 260 - -

164. Dalsingsarai Bihar 56 -

165. Rosera Bihar 443 - -
166. Teghra Bihar 100 - -
167. Bihat Bihar 375 - -
168. Begusarai Bihar 403 26 26
169. Bakhri Bihar 225 1 1
170. Balia Bihar 211 3 3
171.  Khagaria Bihar 500 - -
172.  Gogri Jamalpur Bihar 1,243 - -
173.  Nawghachiya Bihar 636 - -
174. Kahalgaon Bihar 364 - -
175.  Sultanganj Bihar 150 - -
176. Bhagalpur Bihar 710 1 1
177.  Amarpur Bihar 149 - -
178. Banka Bihar 200 - -
179.  Munger Bihar 816 - -
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180. Jamalpur Bihar 199 1 1
181. Kharagpur Bihar 154 - -
182. Barahiya Bihar 472 18 18
183.  Lakhisarai Bihar 145 - -
184. Barbigha Bihar 244 - -
185.  Sheikhpura Bihar 144 - -
186. Biharsharif Bihar 3,021 2 2
187. Hilsa Bihar 508 - -
188.  Islampur Bihar 40 - -
189.  Rajgir Bihar 300 - -
190.  Silao Bihar 168 - -
191. Maner Bihar 317 3 3
192. Danapur Bihar 179 2 2
193.  Khagaul Bihar 45 - -
194. Patna Bihar 3,347 40 40
195.  Phulwari Sharif Bihar 322 2 2
196. Naubatpur Bihar 350 - -
197.  Bikram Bihar 974 - -
198. Masaurhi Bihar 304 1 1
199. Fatuha Bihar 350 - -
200. Khusrupur Bihar 500 - -
201. Bakhtiyarpur Bihar 636 - -
202. Barh Bihar 500 - -
203. Mokama Bihar 200 - -
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204.  Shahpur Bihar 84 - -
205. Arrah Bihar 112 5 5

206. Koilwar Bihar 103 -

207. Bihiya Bihar 100 - -
208. Jagdishpur Bihar 639 - -
209. Piro Bihar 500 - -
210. Dumraon Bihar 500 - -
211. Buxar Bihar 111 - -
212. Bhabua Bihar 53 - -
213.  Koath Bihar 329 - -
214. Bikarmaganj Bihar 758 - -
215. Nasariganj Bihar 193 - -
216. Nokha Bihar 150 - -
217. Sasaram Bihar 296 - -
218. Dehari Dalmianagar Bihar 69 1 1
219. Daudnagar Bihar 136 16 16
220. Rafiganj Bihar 552 15 15
221.  Aurangabad Bihar 389 9 9
222.  Navinagar Bihar 305 - -
223.  Tekari Bihar 151 1 1
224. Gaya Bihar 5,649 1,341 1,330
225.  Sherghati Bihar 60 - -
226. Bodh Gaya Bihar 737 - -
227. Nawada Bihar 276 13 13
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228. Warisaliganj Bihar 999 1 1
229. Hisua Bihar 388 - -
230.  Jamui Bihar 1,520 - -
231. Jhajha Bihar 495 - -
232.  Jehanabad Bihar 195 - -
233.  Makhdumpur Bihar 294 - -
234.  Arwal Bihar 474 - -

TotaL (Bihar) 88,319 2,654 2,572
235. Chandigarh Chandigarh 8 8 8

TotaL (Chandigarh) 8 8 8
236. Baikunthpur Chhattisgarh 88 - -
237. Manendragarh Chhattisgarh 98 - -
238.  Wadrafnagar Chhattisgarh 3 3 3
239.  Ambikapur Chhattisgarh 191 9 9
240. Jaspur Chhattisgarh 88 88 88
241. Raigarh Chhattisgarh 1,089 9 9
242.  Korba Chhattisgarh 657 15 15
243. Akaltara Chhattisgarh 2 2 2
244. Baloda Chhattisgarh 2 2 2
245.  Chandrapur Chhattisgarh 4 4 4
246. Kota Chhattisgarh 5 4 j4
247. Takhatpur Chhattisgarh 1 1 1
248. Bilaspur Chhattisgarh 3,204 297 297

249. Tifra Chhattisgarh 1 1 1




194 Written Answers to [RAJYA SABHA] Unstarred Questions

1 2 3 4 5 6
250. Bodri Chhattisgarh 1 1 1
251. Bilha Chhattisgarh 2 2 2
252. Kawardha Chhattisgarh 195 10 10
253.  Khairagarh Chhattisgarh 1 1 1
254. Dongargarh Chhattisgarh 3 3 3
255.  Rajnandgaon Chhattisgarh 1,954 286 50
256. Nawagarh Chhattisgarh 1 1 1
257. Bemetara Chhattisgarh 3 3 3
258.  Kumbhari Chhattisgarh 15 15 15
259.  Jamul Chhattisgarh 218 - -
260. Bhilai Charoda Chhattisgarh 588 26 26
261. Bhilai Chhattisgarh 4,060 12 12
262. Durg Chhattisgarh 1,750 56 56
263. Patan Chhattisgarh 8 8 8
264. Balod Chhattisgarh 300 10 10
265. Simga Chhattisgarh 4 4 4
266. Bhatapara Chhattisgarh 7 7 7
267. Baloda Bazar Chhattisgarh 20 20 20
268. Bhatgaon Chhattisgarh 1 1 1
269. Arang Chhattisgarh 129 129 129
270.  Abhanpur Chhattisgarh 11 11 11
271. Gobra Nawapara Chhattisgarh 208 - -
272. Birgaon Chhattisgarh 436 - -

273.  Raipur Chhattisgarh 17,396 754 558
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274. Rajim Chhattisgarh 1 1 1
275.  Saraipali Chhattisgarh 1 1 1
276. Mahasamund Chhattisgarh 356 20 20
277. Bagbahara Chhattisgarh 2 2 2
278. Dhamtari Chhattisgarh 375 3 3
279. Kanker Chhattisgarh 408 119 5
280. Jagdalpur Chhattisgarh 600 - -
281. Narayanpur Chhattisgarh 8 8 8
282. Dantewada Chhattisgarh 465 20 -
283. Sukma Chhattisgarh 164 - -

TotaL (Chhattisgarh) 35,124 1,969 1,403
284.  Silvassa Dadra and Nagar Haveli 906 103 103
TotaL (Dadra and Nagar) 906 103 103
Haveli)
285. Diu Daman and Diu 77 - -
286. Daman Daman and Diu 55 7 7
TotaL (Daman and Diu) 132 7 7
287. DMC (V) Delhi 271 184 184
288. NDMC Delhi 17 16 16
289. Delhi Cantonment (CB) Delhi 95 94 94
TotaL (Delhi) 383 294 294
290. Mapusa Goa 2 2 2
291. Panaji Goa 1 1 1
292. Ponda Goa 1 1 1
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293.  Mormugao Goa 5 5 5
294. Margao Goa 2 2 2

TotaL (Goa) 11 11 11
295. Kadodara Gujarat 2 2 2
296. Bhachau Gujarat 4 4 4
297.  Anjar Gujarat 98 98 98
298. Bhuj Gujarat 371 66 66
299. Mandvi Gujarat 8 8 8
300. Gandhidham Gujarat 35 35 35
301. Tharad Gujarat 1 1 1
302. Dhanera Gujarat 2 2 2
303. Palanpur Gujarat 1,825 49 49
304. Deesa Gujarat 1,718 77 77
305. Bhabhar Gujarat 19 19 19
306. Radhanpur Gujarat 1,480 15 15
307.  Sidhpur Gujarat 12 12 12
308. Patan Gujarat 578 53 53
309. Harij Gujarat 337 9 9
310. Kheralu Gujarat 9 9 9
311. Unja Gujarat 367 7 7
312.  Visnagar Gujarat 288 23 23
313.  Vadnagar Gujarat 1 1 1
314.  Vijapur Gujarat 204 22 22

315. Mehsana Gujarat 1,048 201 201
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316. Kadi Gujarat 376 245 245
317. Khedbrahma Gujarat 13 13 13
318. Idar Gujarat 409 25 25
319. Himatnagar Gujarat 56 56 56
320. Prantij Gujarat 225 1 1
321. Talod Gujarat 3 3 3
322. Modasa Gujarat 69 69 69
323. Bayad Gujarat 9 9 9
324. Chhatral INA Gujarat 169 169 169
325.  Kalol Gujarat 2,788 367 367
326. Mansa Gujarat 430 72 72
327.  Pethapur Gujarat 4 4 4
328. Gandhinagar Gujarat 154 154 154
329. Dehgam Gujarat 170 10 10
330. Viramgam Gujarat 41 41 41
331. Sanand Gujarat 107 107 107
332.  Ahmedabad Cantonment (CB) Gujarat 13 13 13
333.  Ahmedabad Gujarat 49,460 13,651 10,725
334. Bareja Gujarat 310 7 7
335. Dholka Gujarat 274 34 34
336. Bavla Gujarat 848 88 88
337. Dhandhuka Gujarat 267 3 3
338. Halvad Gujarat 10 10 10
339. Dhrangadhra Gujarat 37 37 37
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340. Patdi Gujarat 903 3 3
341. Surendranagar Gujarat 1,564 40 40
342.  Wadhvan Gujarat 132 32 32
343. Thangadh Gujarat 431 11 11
344. Chotila Gujarat 59 59 59
345.  Morbi Gujarat 1,613 13 13
346. Wankaner Gujarat 198 6 6
347. Rajkot Gujarat 17,312 5129 4,888
348. Lodhika Gujarat 4 4 4
349. Jasdan Gujarat 15 15 15
350. Gondal Gujarat 155 155 155
351. Bhayavadar Gujarat 1 1 1
352. Upleta Gujarat 264 8 8
353. Dhoraji Gujarat 108 8 8
354.  Jetpur Gujarat 805 5 5
355.  Okha Gujarat 2 2 2
356. Dwarka Gujarat 2 2 2
357. Khambhalia Gujarat 57 57 57
358.  Jamnagar Gujarat 4,737 1,241 849
359. Dhrol Gujarat 1 1 1
360. Kalavad Gujarat 2 2 2
361. Porbandar Gujarat 95 94 94
362. Chhaya Gujarat 26 26 26

363. Ranavav Gujarat 3 3 3
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364. Kutiyana Gujarat 1 1 1
365. Bantwa Gujarat 352 - -
366. Manavadar Gujarat 1 1 1
367. Vanthali Gujarat 1 1 1
368. Junagadh Gujarat 1,055 172 172
369. Keshod Gujarat 133 5 5
370. Mangrol Gujarat 306 2 2
371. Chorwad Gujarat 792 - -
372. Talala Gujarat 33 33 33
373.  \eraval Gujarat 382 40 40
374. Sutrapada Gujarat 1 1 1
375.  Kodinar Gujarat 483 3 3
376. Una Gujarat 421 5 5
377. Babra Gujarat 7 7 7
378.  Lathi Gujarat 1 1 1
379. Damnagar Gujarat 1 1 1
380. Amreli Gujarat 315 91 91
381. Bagasara Gujarat 3 3 3
382. Savarkundla Gujarat 13 12 12
383. Rajula Gujarat 24 24 24
384. Botad Gujarat 352 32 32
385. Gadhada Gujarat 1 1 1
386. Bhavnagar Gujarat 5,615 1,705 199
387.  Sihor Gujarat 7 7 7
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388. Gariadhar Gujarat 1 1 1
389. Palitana Gujarat 3 3 3
390. Talaja Gujarat 1 1 1
391. Mahuva Gujarat 739 3 3
392.  Umreth Gujarat 5 5 5
393.  Anand Gujarat 68 68 68
394.  Vallabh Vidyanagar Gujarat 1 1 1
395. Karamsad Gujarat 10 10 10
396. Petlad Gujarat 17 17 17
397. Khambhat Gujarat 1 1 1
398. Borsad Gujarat 507 3 3
399. Kapadvanj Gujarat 657 2 2
400. Balasinor Gujarat 145 - -
401. Mahemdavad Gujarat 259 3 3
402. Kheda Gujarat 3 3 3
403. Nadiad Gujarat 62 62 62
404. Thasra Gujarat 1 1 1
405. Dakor Gujarat 2 1 1
406. Lunawada Gujarat 1 1 1
407.  Shehera Gujarat 10 10 10
408. Godhra Gujarat 57 57 57
409. Kalol Gujarat 4 4 4
410. Halol Gujarat 51 51 51

411. Jhalod (Zalod) Gujarat 410 14 14
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412. Dohad Gujarat 72 72 72
413.  Savli Gujarat 16 16 16
414.  Vadodara Gujarat 14,544 3,897 2,112
415.  Por-Ramangamdi Gujarat 2 2 2
416. Vaghodia Gujarat 35 35 35
417. Chhota Udaipur Gujarat 1 1 1
418.  Dabhoi Gujarat 531 15 15
419. Padra Gujarat 13 13 13
420. Karjan Gujarat 8 7 7
421. Bharuch Gujarat 1 1 1
422.  Bharuch Gujarat 609 225 97
423.  Ankleshwar Gujarat 964 228 228
424.  Anklesvar Gujarat 10 10 10
425.  Panoli Gujarat 2 2 2
426. Valia - Jhagadia (GNFC Gujarat 1 1 1

Scooter Project Area)

427.  Navsari Gujarat 135 135 135
428.  Vijalpor Gujarat 95 95 95
429. Valsad Gujarat 197 197 197
430. Pardi Gujarat 26 26 26
431.  Vapi Gujarat 425 425 425
432.  Vapi Gujarat 1 1 1
433. Sarigam Gujarat 10 10 10

434.  Umbergaon Gujarat 134 134 134
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435. Tarsadi Gujarat 14 14 14
436. Surat Gujarat 28,095 6,209 5,432
437. Hajira Gujarat 8 8 8
438. Magdalla Gujarat 20 20 20
439. Sachin Gujarat 16 15 15
440. Kansad Gujarat 1 1 1
441. Bardoli Gujarat 7 7 7
442. Songadh Gujarat 12 12 12
443.  \Wara Gujarat 13 13 13

TotaL (Gujarat) 152471 37135 29380
444,  Kalka Haryana 2 2 2
445.  Pinjore Haryana 4 4 4
446. Panchkula Haryana 4 4 4
447. Naraingarh Haryana 1 1 1
448.  Ambala Haryana 215 126 126
449. Ambala Cantt. (CB) Haryana 3 3 3
450. Jagadhri Haryana 2 2 2
451.  Yamuna Nagar, Jagadhry Haryana 764 5 5
452.  Shahbad Haryana 1 1 1
453.  Thanesar Haryana 9 9 9
454.  Cheeka Haryana 1 1 1
455.  Kaithal Haryana 10 10 10
456.  Pundri Haryana 3 3 3

457.  Nilokheri Haryana 1 1 1
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458.  Karnal Haryana 16 16 16
459.  Nissing Haryana 1 1 1
460. Gharaunda Haryana 1 1 1
461. Panipat Haryana 17 16 16
462. Gohana Haryana 1 1 1
463. Ganaur Haryana 1 1 1
464. Sonipat Haryana 32 29 29
465. Jind Haryana 5 5 5
466. Fatehabad Haryana 1 1 1
467. Mandi Dabwali Haryana 1 1 1
468. Barwala Haryana 2 2 2
469. Hisar Haryana 1,522 124 124
470. Narnaund Haryana 4 4 4
471. Hansi Haryana 2 2 2
472.  Bhiwani Haryana 1 1 1
473. Rohtak Haryana 1,531 436 436
474. Bahadurgarh Haryana 1 1 1
475.  Jhajjar Haryana 1 1 1
476. Dharuhera Haryana 2 2 2
477.  Rewari Haryana 16 14 14
478. Hailey Mandi Haryana 2 2 2
479. Gurgaon Haryana 59 55 55
480. Sohna Haryana 8 8 8
481. Faridabad Haryana 164 164 164
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482. Palwal Haryana 7 7 7

TotaL (Haryana) 4418 1067 1067
483. Chamba Himachal Pradesh 436 1 1
484. Dharmsala Himachal Pradesh 1,329 - -
485.  Kullu Himachal Pradesh 157 - -
486. Mandi Himachal Pradesh 261 - -
487.  Hamirpur Himachal Pradesh 40 - -
488. Daulatpur Himachal Pradesh 1 1 1
489. Una Himachal Pradesh 876 - -
490. Bilaspur Himachal Pradesh 393 10 10
491. Nalagarh Himachal Pradesh 532 1 1
492. Baddi Himachal Pradesh 25 - -
493. Parwanoo Himachal Pradesh 1 - -
494.  Solan Himachal Pradesh 42 3 3
495. Rajgarh Himachal Pradesh 1 1 1
496. Nahan Himachal Pradesh 430 - -
497. Rampur Himachal Pradesh 1 1 1
498.  Shimla Himachal Pradesh 368 7 7

TotaL (Himachal Pradesh) 4,893 25 25
499. Kupwara Jammu and Kashmir 31 - -
500. Handwara Jammu and Kashmir 603 1 1
501. Sopore Jammu and Kashmir 205 - -
502. Watra Gam Jammu and Kashmir 2 1 1
503. Baramula Jammu and Kashmir 757 2 2
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504. Hajan Jammu and Kashmir 1 1 1
505.  Srinagar Jammu and Kashmir 663 - -
506. Badami Bagh (CB) Jammu and Kashmir 1 1 1
507.  Ganderbal Jammu and Kashmir 185 - -
508. Khansahib Jammu and Kashmir 4 3 3
509. Badgam Jammu and Kashmir 477 1 1
510. Chadura Jammu and Kashmir 3 0 0
511. Charar-i-Sharief Jammu and Kashmir 1 0 0
512.  Pulwama Jammu and Kashmir 271 1 1
513. Shupiyan Jammu and Kashmir 161 2 2
514. Bijbehara Jammu and Kashmir 76 - -
515.  Anantnag Jammu and Kashmir 241 1 1
516. Leh Jammu and Kashmir 468 62 62
517. Kargil Jammu and Kashmir 261 - -
518. Doda Jammu and Kashmir 306 - -
519. Bhaderwah Jammu and Kashmir 176 - -
520. Ramban Jammu and Kashmir 60 - -
521. Kishtwar Jammu and Kashmir 114 1 1
522.  Udhampur Jammu and Kashmir 433 2 2
523. Reasi Jammu and Kashmir 1 1 1
524.  Punch Jammu and Kashmir 81 - -
525.  Surankote Jammu and Kashmir 15 - -
526. Rajauri Jammu and Kashmir 72 - -

527. Jammu Jammu and Kashmir 2 2 2
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528. R.S. Pora Jammu and Kashmir 143 - -
529. Samba Jammu and Kashmir 121 - -
530. Bashohli Jammu and Kashmir 106 - -
531. Kathua Jammu and Kashmir 209 1 1

TotaL (Jammu and Kashmir) 6250 83 83
532. Nagar Uttari Jharkhand 465 4 4
533.  Bishrampur Jharkhand 787 - -
534. Bundu Jharkhand 748 14 14
535. Majhion Jharkhand 1,192 6 6
536. Garhwa Jharkhand 2,042 212 212
537. Chatra Jharkhand 977 - -
538. Kodarma Jharkhand 1,100 27 27
539. Jhumri Tilaiya Jharkhand 2,595 55 55
540. Giridih Jharkhand 2,478 - -
541. Deoghar Jharkhand 6,242 53 53
542.  Madhupur Jharkhand 2,092 21 21
543. Godda Jharkhand 1,542 124 124
544.  Sahibganj Jharkhand 1,291 26 26
545. Rajmahal Jharkhand 903 11 11
546. Pakaur Jharkhand 1,365 62 62
547.  Dhanbad Jharkhand 7,117 1,351 1,199
548.  Chirkunda Jharkhand 517 31 31
549.  Phusro Jharkhand 247 70 70
550. Bokaro Jharkhand 5,276 268 78




Written Answers to [20 July, 2017] Unstarred Questions 207
1 2 3 4 5 6
551. Lohardaga Jharkhand 4,056 13 13
552.  Mango Jharkhand 564 91 91
553.  Jamshedpur Jharkhand 458 53 53
554.  Jugsalai Jharkhand 23 - -
555.  Chakulia Jharkhand 1,155 29 29
556. Hussainabad Jharkhand 1,152 34 34
557.  Medininagar Jharkhand 2,180 136 136
558. Latehar Jharkhand 1,085 17 17
559. Hazaribagh Jharkhand 2,893 16 16
560. Ramgarh Cantonment Jharkhand 1,383 10 10
561. Basukinath Jharkhand 699 10 10
562. Dumka Jharkhand 529 15 15
563. Jamtara Jharkhand 1,407 1 1
564. Mihijam Jharkhand 293 1 1
565. Ranchi Jharkhand 15,547 862 72
566. Khunti Jharkhand 1,563 1 1
567. Gumla Jharkhand 1,854 222 222
568. Simdega Jharkhand 1,850 100 100
569. Chakardharpur Jharkhand 1,400 209 209
570. Chaibasa Jharkhand 1,693 75 75
571. Adityapur Jharkhand 695 - -
572.  Seraikela Jharkhand 226 31 31

TotaL (Jharkhand) 81,681 4,261 3,129
573.  Naganur Karnataka 59 3 3
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574. Boragaon Karnataka 103 1 1
575. Examba Karnataka 231 44 44
576. Kabbur Karnataka 212 - -
577. Ugar Khurd Karnataka 160 1 1
578.  Shedbal Karnataka 95 1 1
579.  Chinchali Karnataka 611 25 25
580. Kankanawadi Karnataka 35 1 1
581. Harugeri Karnataka 560 12 12
582. Mugalkhod Karnataka 496 50 50
583. Kallolli Karnataka 161 - -
584. Mallapur (P.G.) Karnataka 315 3 3
585.  Arabhavi Karnataka 224 8 8
586. M.K.Hubli Karnataka 62 - -
587. Belagali Karnataka 426 14 14
588. Kamatgi Karnataka 387 20 20
589. Aminagad Karnataka 261 11 11
590. Chadchan Karnataka 344 10 10
591.  Almel Karnataka 314 7 7
592. Devara Hippargi Karnataka 361 76 76
593. Kolhar (Old) Karnataka 227 4 4
594.  Nidagundi Karnataka 275 1 1
595. Managuli Karnataka 191 - -
596. Nalatawad Karnataka 379 2 2
597.  Maski Karnataka 95 - -
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598.  Sirwar Karnataka 355 3 3
599. Turvihal Karnataka 133 26 26
600. Balganur Karnataka 132 11 11
601. Kuknoor Karnataka 366 - -
602. Kanakgiri Karnataka 193 1 1
603. Karatgi Karnataka 318 1 1

604. Tawargera Karnataka 387 -

605. Jali Karnataka 19 - -
606. Guttal Karnataka 295 8 8
607. Hagaribommanahalli Karnataka 49 6 6
608. Mariyammanahalli Karnataka 548 2 2
609. Kurugodu Karnataka 641 - -
610. Kudathini Karnataka 290 3 3
611. Kurekuppa Karnataka 89 3 3
612. Nayakanahatti Karnataka 197 - -
613. Malebennur Karnataka 78 7 7
614. Kaapu Karnataka 138 - -
615. Chandapura Karnataka 26 - -
616. Hebbagodi Karnataka 173 51 51
617. Bommasandra Karnataka 67 - -
618. Attibele Karnataka 97 6 6
619. Jigani Karnataka 114 4 4
620. Kotekara Karnataka 12 2 2
621. \Vittal Karnataka 60 9 9
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622. Aurad Karnataka 51 - -
623. Kembhavi Karnataka 110 17 17
624. Kekkera Karnataka 200 - -
625. Bidadi Karnataka 15 - -
626. Nipani Karnataka 726 14 14
627.  Sadalgi Karnataka 685 60 60
628. Chikodi Karnataka 755 80 80
629. Athni Karnataka 272 19 19
630. Kudchi Karnataka 852 7 7
631. Raybag Karnataka 430 29 29
632. Mudalgi Karnataka 257 12 12
633.  Konnur Karnataka 328 9 9
634. Gokak Karnataka 976 13 13
635.  Sankeshwar Karnataka 222 27 27
636. Hukeri Karnataka 134 21 21
637. Belgaum Karnataka 2,226 360 72
638. Khanapur Karnataka 337 12 12
639. Bail Hongal Karnataka 428 36 36
640. Saundatti-Yellamma Karnataka 191 9 9
641. Ramdurg Karnataka 965 50 50
642. Mahalingpur Karnataka 434 17 17
643. Terdal Karnataka 526 138 138
644. Jamkhandi Karnataka 533 - -
645. Rabkavi Banhatti Karnataka 880 57 57
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646. Bilgi Karnataka 1,254 108 108
647.  Mudhol Karnataka 961 - -
648. Kerur Karnataka 502 19 19
649. Badami Karnataka 509 13 13
650. Guledgudda Karnataka 198 10 10
651. Bagalkot Karnataka 1,265 25 25
652. Hungund Karnataka 325 18 18
653. llkal Karnataka 651 29 29
654. Bijapur Karnataka 2,502 169 169
655. Indi Karnataka 921 53 53
656.  Sindgi Karnataka 198 4 4
657. Basavana Bagevadi Karnataka 913 5 5
658. Muddebihal Karnataka 620 32 32
659. Talikota Karnataka 113 - -
660. Basavakalyan Karnataka 276 35 35
661. Bhalki Karnataka 970 146 146
662. Aurad Karnataka 160 1 1
663. Bidar Karnataka 2,050 5 5
664. Homnabad Karnataka 773 2 2
665. Chitgoppa Karnataka 205 2 2
666. Mudgal Karnataka 82 - -
667. Lingsugur Karnataka 824 165 165
668. Devadurga Karnataka 475 10 10
669. Raichur Karnataka 2,993 85 85
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670. Manvi Karnataka 631 22 22
671.  Sindhnur Karnataka 1,996 275 275
672. Yelbarga Karnataka 338 - -
673. Kushtagi Karnataka 356 33 33
674. Gangawati Karnataka 143 2 2
675. Koppal Karnataka 1,564 14 14
676. Nargund Karnataka 229 17 17
677. Ron Karnataka 291 1 1
678. Gajendragarh Karnataka 910 4 4
679. Naregal Karnataka 111 - -
680. Gadag-Betigeri Karnataka 8,277 3 3
681. Mulgund Karnataka 1,243 169 169
682.  Shirhatti Karnataka 216 1 1
683.  Lakshmeshwar Karnataka 1,120 143 143
684. Mundargi Karnataka 610 - -
685. Hubli -Dharwad Karnataka 5,988 716 544
686. Alnavar Karnataka 64 - -
687. Navalgund Karnataka 81 5 5
688.  Annigeri Karnataka 167 5 5
689. Kalghatgi Karnataka 618 1 1
690. Kundgol Karnataka 396 75 75
691. Dandeli Karnataka 2,208 7 7
692. Karwar Karnataka 71 4 4

693. Haliyal Karnataka 839 - -
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694. Yellapur Karnataka 300 66 66
695. Mundgod Karnataka 243 - -
696.  Sirsi Karnataka 108 2 2
697. Ankola Karnataka 108 - -
698. Kumta Karnataka 60 - -
699. Siddapur Karnataka 137 - -
700. Honavar Karnataka 22 - -
701. Bhatkal Karnataka 34 - -
702.  Shiggaon Karnataka 373 5 5
703. Bankapura Karnataka 678 6 6
704.  Savanur Karnataka 1,208 10 10
705. Hangal Karnataka 784 45 45
706. Haveri Karnataka 1,744 119 119
707. Byadgi Karnataka 688 42 42
708.  Hirekerur Karnataka 244 24 24
709. Ranibennur Karnataka 861 18 18
710. Hoovina Hadagalli Karnataka 217 21 21
711. Hospet Karnataka 825 11 11
712.  Kamalapuram Karnataka 678 1 1
713.  Kampli Karnataka 275 3 3
714. Siruguppa Karnataka 134 5 5
715. Tekkalakote Karnataka 578 26 26
716. Bellary Karnataka 5,413 208 208
717.  Sandur Karnataka 300 10 10
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718.  Kudligi Karnataka 367 27 27
719. Kotturu Karnataka 154 19 19
720. Molakalmuru Karnataka 349 57 57
721. Challakere Karnataka 2,006 40 40
722.  Chitradurga Karnataka 2,227 1,148 1,088
723.  Holalkere Karnataka 632 - -
724. Hosadurga Karnataka 346 42 42
725.  Hiriyur Karnataka 1,088 56 56
726. Harihar Karnataka 914 1 1
727. Harapanahalli Karnataka 1,057 91 91
728.  Jagalur Karnataka 353 72 72
729. Davangere Karnataka 4,183 409 288
730. Honnali Karnataka 661 5 5
731.  Channagiri Karnataka 675 24 24
732. Jog Kargal Karnataka 20 1 1
733.  Sagar Karnataka 1,762 60 60
734.  Sorab Karnataka 331 2 2
735. Siralkoppa Karnataka 123 3 3
736.  Shikarpur Karnataka 198 4 4
737. Hosanagara Karnataka 91 - -
738.  Tirthahalli Karnataka 8 - -
739. Shimoga Karnataka 2,729 111 111
740. Bhadravati Karnataka 1,053 64 64

741. Kundapura Karnataka 63 8 8
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742.  Saligram Karnataka 36 21 21
743.  Udupi Karnataka 810 55 55
744.  Karkal Karnataka 192 8 8
745.  Narasimharajapura Karnataka 2 - -
746. Tarikere Karnataka 365 5 5
747.  Birur Karnataka 179 1 1
748. Kadur Karnataka 466 - -
749.  Chikmagalur Karnataka 462 8 8
750.  Mudigere Karnataka 10 4 4
751.  Chiknayakanhalli Karnataka 16 1 1
752. Sira Karnataka 1,475 - -
753. Pavagada Karnataka 310 3 3
754.  Madhugiri Karnataka 461 3 3
755. Koratagere Karnataka 38 - -
756.  Tumkur Karnataka 2,978 2,182 972
757.  Gubbi Karnataka 14 3 3
758. Tiptur Karnataka 174 1 1
759.  Turuvekere Karnataka 209 - -
760.  Kunigal Karnataka 530 - -
761. Bangalore Karnataka 26,363 4896 3,297
762.  Anekal Karnataka 186 33 33
763. Krishnarajpet Karnataka 47 7 7
764. Nagamangala Karnataka 291 4 4

765. Pandavapura Karnataka 68 1 1
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766. Shrirangapattana Karnataka 408 16 16
767. Mandya Karnataka 1,970 12 12
768. Maddur Karnataka 536 50 50
769. Malavalli Karnataka 1,225 92 92
770.  Sakleshpur Karnataka 414 7 7
771. Belur Karnataka 175 4 4
772.  Arsikere Karnataka 1,852 7 7
773. Hassan Karnataka 643 10 10
774, Alur Karnataka 27 1 1
775.  Arkalgud Karnataka 672 4 4
776. Hole Narsipur Karnataka 1,804 6 6
777. Channarayapatna Karnataka 909 9 9
778.  Mulki Karnataka 14 2 2
779. Mudbidri Karnataka 49 2 2
780. Mangalore Karnataka 1,772 70 70
781. Ullal Karnataka 244 49 49
782. Bantval Karnataka 123 7 7
783. Beltangadi Karnataka 62 5 5
784. Puttur Karnataka 168 9 9
785. Sulya Karnataka 200 6 6
786. Madikeri Karnataka 111 2 2
787. Somvarpet Karnataka 95 8 8
788.  Kushalnagar Karnataka 294 10 10
789. Virajpet Karnataka 107 14 14
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790. Piriyapatna Karnataka 365 33 33
791.  Hunsur Karnataka 692 4 4
792.  Krishnarajanagara Karnataka 1,727 151 151
793. Mysore Karnataka 2,172 19 19
794. Heggadadevankote Karnataka 50 9 9
795.  Saragur Karnataka 259 - -
796. Nanjangud Karnataka 659 4 4
797.  Bannur Karnataka 424 - -
798. Tirumakudal Narsipur Karnataka 395 14 14
799. Gundlupet Karnataka 395 27 27
800. Chamarajanagar Karnataka 812 122 122
801. Yelandur Karnataka 94 18 18
802. Kollegal Karnataka 756 10 10
803. Hanur Karnataka 425 52 52
804. Aland Karnataka 336 11 11
805. Afzalpur Karnataka 1,159 98 98
806. Gulbarga Karnataka 4,861 1,798 940
807.  Chincholi Karnataka 926 12 12
808.  Sedam Karnataka 1,073 8 8
809. Chitapur Karnataka 2,005 49 49
810. Shahabad Karnataka 485 6 6
811. Wadi Karnataka 208 - -
812. Jevargi Karnataka 519 8 8
813.  Shorapur Karnataka 981 3 3
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814.  Shahpur Karnataka 550 1 1
815. Gurmatkal Karnataka 76 3 3
816. Yadgir Karnataka 1,779 23 23
817.  Srinivaspur Karnataka 773 5 5
818. Kolar Karnataka 1,233 508 302
819. Malur Karnataka 288 - -
820. Bangarapet Karnataka 692 5 5
821. Robertson Pet Karnataka 965 5 5
822. Mulbagal Karnataka 615 - -
823.  Gauribidanur Karnataka 1,392 4 4
824.  Chikkaballapura Karnataka 1,097 20 20
825. Gudibanda Karnataka 49 - -
826. Bagepalli Karnataka 108 - -
827. Sidlaghatta Karnataka 1,048 79 79
828. Chintamani Karnataka 650 1 1
829. Nelamangala Karnataka 233 17 17
830. Dod Ballapur Karnataka 1,058 97 97
831. Vijayapura Karnataka 1,121 11 11
832. Devanahalli Karnataka 387 30 30
833. Hosakote Karnataka 204 2 2
834. Magadi Karnataka 638 5 5
835. Ramanagara Karnataka 2,097 14 14
836. Channapatna Karnataka 1,917 7 7

837. Kanakapura Karnataka 3,226 12 12
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TotaL (Karnataka) 2,03,033 17,666 13,152
838.  Anthoor Kerala 202 - -
839. Mukkom Kerala 126 - -
840. Iritty Kerala 33 - -
841. Nileswaram Kerala 153 - -
842.  Sreekandapuram Kerala 167 - -
843.  Panoor Kerala 207 - -
844. Mananthavady Kerala 360 - -
845.  Sulthan Bathery Kerala 175 - -
846. Payyoli Kerala 102 - -
847. Ramanattukara Kerala 64 - -
848.  Feroke Kerala 217 - -
849. Koduvally Kerala 49 - -
850. Kondotty Kerala 603 - -
851. Thanur Kerala 1,123 - -
852. Kottakkal Kerala 45 - -
853.  Tirurangadi Kerala 47 - -
854. Cherplassery Kerala 100 - -
855.  Pattambi Kerala 182 1 1
856. Mannarkad-I Kerala 124 - -
857.  Wadakkanchery Kerala 659 - -
858.  Eloor Kerala 42 - -
859. Thrikakara Kerala 133 - -
860. Maradu Kerala 155 - -
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861. Piravom Kerala 123 - -
862. Koothattukulam Kerala 161 - -
863. Kattappana Kerala 133 - -
864. Erattupetta Kerala 165 - -
865.  Ettumanoor Kerala 198 - -
866. Haripad Kerala 58 - -
867. Pandalam Kerala 102 - -
868. Karunagappally Kerala 215 - -
869. Kottarakkara Kerala 140 - -
870. Kasargod Kerala 210 - -
871. Kanhangad Kerala 531 1 1
872. Payyannur Kerala 250 3 3
873. Taliparamba Kerala 199 9 9
874. Kannur Kerala 556 12 12
875. Kannur Cantonment (CB) Kerala 1 0 0
876. Mattannur Kerala 133 10 10
877. Koothuparamba Kerala 286 7 7
878. Thalassery Kerala 211 1 1
879. Kalpetta Kerala 283 3 3
880. Vadakara Kerala 272 2 2
881. Quilandy Kerala 636 2 2
882. Kozhikode Kerala 1,865 40 40
883. Manjeri Kerala 532 - -
884. Malappuram Kerala 885 15 15
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885.  Perinthalmanna Kerala 98 - -
886.  Tirur Kerala 82 2 2
887.  Ponnani Kerala 755 - -
888.  Shoranur Kerala 66 - -
889. Ottapalam Kerala 437 11 11
890. Palakkad Kerala 1,036 26 26
891.  Chittur-Thathamangalam Kerala 316 2 2
892.  Kunnamkulam Kerala 258 - -
893.  Guruvayoor Kerala 396 2 2
894. Chavakkad Kerala 357 1 1
895.  Thrissur Kerala 616 26 26
896. Kodungallur Kerala 170 1 1
897. Irinjalkuda Kerala 187 2 2
898. Chalakudy Kerala 79 1 1
899.  Perumbavoor Kerala 72 7 7
900. Angamaly Kerala 50 7 7
901. Aluva Kerala 48 17 17
902. Paravur- North Kerala 111 5 5
903. Kochi Kerala 2,370 99 99
904. Kalamassery Kerala 256 7 7
905. Thrippunithura Kerala 302 9 9
906. Muvattupuzha Kerala 103 13 3
907. Kothamangalam Kerala 183 2 2
908. Thodupuzha Kerala 491 9 9
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909. Palai Kerala 14 - -
910.  Vaikom Kerala 36 2 2
911. Kottayam Kerala 344 7 7
912. Changanassery Kerala 67 5 5
913.  Cherthala Kerala 107 7 7
914. Alappuzha Kerala 2,293 13 13
915.  Kayamkulam Kerala 308 3 3
916. Chengannur Kerala 63 1 1
917. Mavelikkara Kerala 82 2 2
918. Thiruvalla Kerala 364 2 2
919. Pathanamthitta Kerala 360 3 3
920. Adoor Kerala 48 1 1
921. Kollam Kerala 1,711 38 38
922.  Punalur Kerala 202 2 2
923.  Paravoor-South Kerala 315 - -
924. Varkala Kerala 265 2 2
925.  Attingal Kerala 44 4 4
926. Nedumangad Kerala 855 5 5
927.  Thiruvananthapuram Kerala 2,482 125 123
928. Neyyattinkara Kerala 508 7 7
929.  Irritty Kerala 1 1 1

TotaL (Kerala) 32521 585 583
930. Narsinghgarh Madhya Pradesh 959 8 8
931. Athana Madhya Pradesh 509 - -
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932. Nayagaon Madhya Pradesh 217 - -
933. Sarwaniya maharaj Madhya Pradesh 183 - -
934. Nemawar Madhya Pradesh 337 - -
935. Kurawar Madhya Pradesh 370 - -
936. Shahganj Madhya Pradesh 563 - -

937. Bankhedi Madhya Pradesh 290 -

938. Bichua Madhya Pradesh 317 - -
939. Chand Madhya Pradesh 419 - -
940. Chourai Madhya Pradesh 400 - -
941. Shadora Madhya Pradesh 691 - -
942. Meghnagar Madhya Pradesh 348 - -
943.  Vijaypur Madhya Pradesh 129 - -
944.  Sheopur Madhya Pradesh 505 3 3
945. Badoda Madhya Pradesh 308 - -
946. Ambah Madhya Pradesh 292 - -
947. Porsa Madhya Pradesh 210 - -
948. Morena Madhya Pradesh 1,962 2 2
949.  Bamor Madhya Pradesh 312 - -
950. Joura Madhya Pradesh 281 - -
951. Kailaras Madhya Pradesh 173 - -
952. Jhundpura Madhya Pradesh 184 - -
953.  Sabalgarh Madhya Pradesh 288 - -
954.  Bhind Madhya Pradesh 608 1 1
955. Akoda Madhya Pradesh 38 - -
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956. Mehgaon Madhya Pradesh 144 - -
957.  Gormi Madhya Pradesh 121 - -
958. Gohad Madhya Pradesh 579 - -
959. Mau Madhya Pradesh 368 - -
960. Mihona Madhya Pradesh 332 - -
961. Lahar Madhya Pradesh 366 - -
962. Daboh Madhya Pradesh 236 - -
963. Gwalior Madhya Pradesh 5,792 784 104
964. Dabra Madhya Pradesh 2,441 1 1
965. Bhitarwar Madhya Pradesh 176 - -
966. Antari Madhya Pradesh 3 3 3
967. Indergarh Madhya Pradesh 597 - -
968. Datia Madhya Pradesh 2,314 6 6
969. Bhander Madhya Pradesh 484 - -
970.  Shivpuri Madhya Pradesh 3,664 9 9
971. Narwar Madhya Pradesh 218 - -
972. Karera Madhya Pradesh 296 - -
973. Kolaras Madhya Pradesh 401 1 1
974. Badarwas Madhya Pradesh 232 1 1
975.  Pichhore Madhya Pradesh 100 - -
976. Khaniyadhana Madhya Pradesh 100 - -
977. Tarichar Kalan Madhya Pradesh 129 - -
978.  Niwari Madhya Pradesh 343 - -

979. Orchha Madhya Pradesh 106 -
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980. Jeron Khalsa Madhya Pradesh 114 - -
981. Prithvipur Madhya Pradesh 233 - -
982. Lidhora Khas Madhya Pradesh 179 - -
983. Jatara Madhya Pradesh 106 - -
984. Palera Madhya Pradesh 91 - -
985. Baldeogarh Madhya Pradesh 388 - -
986. Khargapur Madhya Pradesh 230 - -
987. Kari Madhya Pradesh 476 - -
988. Tikamgarh Madhya Pradesh 559 1 1
989. Badagaon Madhya Pradesh 258 - -
990. Chandla Madhya Pradesh 536 - -
991. Nowgong Madhya Pradesh 245 2 2
992. Maharajpur Madhya Pradesh 100 - -
993. Chhattarpur Madhya Pradesh 3,369 6 6
994. Rajnagar Madhya Pradesh 174 1 1
995.  Khajuraho Madhya Pradesh 575 - -
996. Ghuwara Madhya Pradesh 110 - -
997. Bijawar Madhya Pradesh 393 - -
998.  Ajaigarh Madhya Pradesh 400 - -
999. Panna Madhya Pradesh 474 2 2
1000. Devendranagar Madhya Pradesh 560 - -
1001. Kakarhati Madhya Pradesh 432 - -
1002. Amanganj Madhya Pradesh 44 - -
1003. Pawai Madhya Pradesh 347 - -
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1004. Bina- Etawa Madhya Pradesh 688 12 12
1005. Khurai Madhya Pradesh 2,885 - -
1006. Shahpur Madhya Pradesh 898 - -
1007. Sagar Madhya Pradesh 10,741 1,182 84
1008. Garhakota Madhya Pradesh 301 1 1
1009. Rehli Madhya Pradesh 1,057 2 2
1010. Patharia Madhya Pradesh 1,289 - -
1011. Hindoria Madhya Pradesh 1 1 1
1012. Damoh Madhya Pradesh 4,398 16 16
1013. Kaothi Madhya Pradesh 543 - -
1014. Satna Madhya Pradesh 5,189 7 7
1015. Chitrakoot Madhya Pradesh 509 - -
1016. Jaitwara Madhya Pradesh 266 - -
1017. Nagod Madhya Pradesh 656 - -
1018. Unchehara Madhya Pradesh 1,000 - -
1019. Rampur Baghelan Madhya Pradesh 970 - -
1020. Amarpatan Madhya Pradesh 1 1 1
1021. Maihar Madhya Pradesh 2,049 -

1022. Baikunthpur Madhya Pradesh 135 - -
1023. Rewa Madhya Pradesh 4,189 21 21
1024. Umaria Madhya Pradesh 208 - -
1025. Pali Madhya Pradesh 300 - -
1026. Nowrozabad Madhya Pradesh 893 - -

1027. Diken Madhya Pradesh 179 - -
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1028. Jawad Madhya Pradesh 424 - -
1029. Singoli Madhya Pradesh 148 - -
1030. Ratangarh Madhya Pradesh 113 - -
1031. Neemuch Madhya Pradesh 1,980 26 26
1032. Jiran Madhya Pradesh 249 - -
1033. Rampura Madhya Pradesh 70 - -
1034. Manasa Madhya Pradesh 224 14 14
1035. Kukdeshwar Madhya Pradesh 185 - -
1036. Bhanpura Madhya Pradesh 469 - -
1037. Malhargarh Madhya Pradesh 449 1 1
1038. Narayangarh Madhya Pradesh 147 - -
1039. Piplya Mandi Madhya Pradesh 161 1 1
1040. Garoth Madhya Pradesh 210 - -
1041. Shamgarh Madhya Pradesh 608 1 1
1042. Mandsaur Madhya Pradesh 1,482 9 9
1043. Nagri Madhya Pradesh 212 - -
1044. Sitamau Madhya Pradesh 210 1 1
1045. Suwasara Madhya Pradesh 311 2 2
1046. Jaora Madhya Pradesh 416 7 7
1047. Alot Madhya Pradesh 361 1 1
1048. Sailana Madhya Pradesh 409 1 1
1049. Namli Madhya Pradesh 325 - -
1050. Ratlam Madhya Pradesh 5,462 48 48

1051. Dhamnod Madhya Pradesh 1 1 1
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1052. Khacharod Madhya Pradesh 351 2 2
1053. Nagda Madhya Pradesh 2,082 9 9
1054. Mahidpur Madhya Pradesh 3 3 3
1055. Ujjain Madhya Pradesh 5,378 189 189
1056. Badnagar Madhya Pradesh 2 1 1
1057. Soyatkalan Madhya Pradesh 386 - -
1058. Badagaon Madhya Pradesh 385 1 1
1059. Agar Madhya Pradesh 719 3 3
1060. Kanad Madhya Pradesh 182 - -
1061. Shajapur Madhya Pradesh 549 24 24
1062. Maksi Madhya Pradesh 280 - -
1063. Shujalpur Madhya Pradesh 449 5 5
1064. Akodia Madhya Pradesh 1 1 1
1065. Tonkkhurd Madhya Pradesh 291 1 1
1066. Bhaurasa Madhya Pradesh 178 - -
1067. Sonkatch Madhya Pradesh 539 1 1
1068. Pipalrawan Madhya Pradesh 530 - -
1069. Dewas Madhya Pradesh 2,188 154 154
1070. Kannod Madhya Pradesh 190 2 2
1071. Loharda Madhya Pradesh 276 - -
1072. Kantaphod Madhya Pradesh 250 - -
1073. Satwas Madhya Pradesh 233 - -
1074. Bagli Madhya Pradesh 319 2 2
1075. Khategaon Madhya Pradesh 463 - -
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1076. Badnawar Madhya Pradesh 450 1 1
1077. Rajgarh Madhya Pradesh 274 3 3
1078. Sardarpur Madhya Pradesh 229 - -
1079. Dhar Madhya Pradesh 1,428 107 107
1080. Pithampur Madhya Pradesh 479 20 20
1081. Kukshi Madhya Pradesh 366 1 1
1082. Dahi Madhya Pradesh 325 1 1
1083. Manawar Madhya Pradesh 734 1 1
1084. Dhamnod Madhya Pradesh 773 3 3
1085. Dharampuri Madhya Pradesh 563 1 1
1086. Runji-Gautampura Madhya Pradesh 3 3 3
1087. Depalpur Madhya Pradesh 252 26 26
1088. Betma Madhya Pradesh 291 - -
1089. Sawer Madhya Pradesh 22 22 22
1090. Indore Madhya Pradesh 39,982 681 681
1091. Rau Madhya Pradesh 18 18 18
1092. Mhow Cantt (CB) Madhya Pradesh 11 11 11
1093. Mhowgaon Madhya Pradesh 502 81 81
1094. Manpur Madhya Pradesh 216 1 1
1095. Barwaha Madhya Pradesh 8 8 8
1096. Sanawad Madhya Pradesh 391 - -
1097. Maheshwar Madhya Pradesh 995 19 19
1098. Mandleshwar Madhya Pradesh 792 - -
1099. Kasrawad Madhya Pradesh 485 - -
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1100. Bhikangaon Madhya Pradesh 243 3 3
1101. Khargone Madhya Pradesh 3,059 38 38
1102. Barwani Madhya Pradesh 804 52 52
1103. Anjad Madhya Pradesh 500 - -
1104. Rajpur Madhya Pradesh 250 - -
1105. Palsud Madhya Pradesh 453 - -
1106. Pansemal Madhya Pradesh 440 3 3
1107. Khetia Madhya Pradesh 991 - -
1108. Sendhwa Madhya Pradesh 971 4 4
1109. Machalpur Madhya Pradesh 297 - -
1110. Khilchipur Madhya Pradesh 5 5 5
1111. Chhapiheda Madhya Pradesh 299 4 4
1112. Rajgarh Madhya Pradesh 591 15 15
1113. Khujner Madhya Pradesh 670 1 1
1114. Suthaliya Madhya Pradesh 300 - -
1115. Biaora Madhya Pradesh 710 16 16
1116. Sarangpur Madhya Pradesh 594 6 6
1117. Boda Madhya Pradesh 172 - -
1118. Pachore Madhya Pradesh 7 7 7
1119. Talen Madhya Pradesh 236 - -
1120. Lateri Madhya Pradesh 130 3 3
1121. Sironj Madhya Pradesh 1,145 3 3
1122. Kurwai Madhya Pradesh 164 1 1
1123. Basoda Madhya Pradesh 706 3 3
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1124. Shamshabad Madhya Pradesh 95 - -
1125. Vidisha Madhya Pradesh 3,791 15 15
1126. Berasia Madhya Pradesh 566 23 23
1127. Bhopal Madhya Pradesh 21,918 836 641
1128. Kolar Madhya Pradesh 7 7 7
1129. Sehore Madhya Pradesh 1,814 14 14
1130. Ashta Madhya Pradesh 1,018 17 7
1131. Kaothri Madhya Pradesh 257 - -
1132. Nasrullaganj Madhya Pradesh 503 3 3
1133. Budni Madhya Pradesh 554 4 4
1134. Rehti Madhya Pradesh 521 1 1
1135. Raisen Madhya Pradesh 613 23 23
1136. Gairatganj Madhya Pradesh 393 - -
1137. Begamganj Madhya Pradesh 4 4 4
1138. Sultanpur Madhya Pradesh 208 - -
1139. Mandideep Madhya Pradesh 238 6 6
1140. Obedullaganj Madhya Pradesh 339 1 1
1141. Silwani Madhya Pradesh 443 2 2
1142. Udaipura Madhya Pradesh 472 2 2
1143. Bhainsdehi Madhya Pradesh 3 3 3
1144, Athner Madhya Pradesh 197 - -
1145. Betul Madhya Pradesh 787 41 41
1146. Betul-Bazar Madhya Pradesh 252 4 4
1147. Chicholi Madhya Pradesh 602 - -
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1148. Sarni Madhya Pradesh 876 - -
1149. Multai Madhya Pradesh 583 3 3
1150. Amla Madhya Pradesh 266 - -
1151. Khirkiya Madhya Pradesh 432 12 12
1152. Harda Madhya Pradesh 617 5 5
1153. Timarni Madhya Pradesh 1 1 1
1154. Seoni-Malwa Madhya Pradesh 1,083 1 1
1155. Itarsi Madhya Pradesh 850 5 5
1156. Hoshangabad Madhya Pradesh 860 15 15
1157. Babai Madhya Pradesh 263 1 1
1158. Sohagpur Madhya Pradesh 312 - -
1159. Pipariya Madhya Pradesh 891 - -
1160. Murwara (Katni) Madhya Pradesh 2,537 1 1
1161. Barhi Madhya Pradesh 286 - -
1162. Sihora Madhya Pradesh 819 2 2
1163. Majholi Madhya Pradesh 598 - -
1164. Shahpura Madhya Pradesh 1 1 1
1165. Jabalpur Madhya Pradesh 11,385 171 171
1166. Bhedaghat Madhya Pradesh 340 - -
1167. Panagar Madhya Pradesh 1 1 1
1168. Gadarwara Madhya Pradesh 1,780 3 3
1169. Narsinghpur Madhya Pradesh 844 5 5
1170. Kareli Madhya Pradesh 2 2 2

1171. Tendukheda Madhya Pradesh 1,013 - -
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1172. Shahpura Madhya Pradesh 468 - -
1173. Dindori Madhya Pradesh 1,036 3 3
1174. Niwas Madhya Pradesh 210 - -
1175. Mandla Madhya Pradesh 1,565 2 2
1176. Bamhani Madhya Pradesh 31 - -
1177. Bichhiya Madhya Pradesh 438 - -
1178. Nainpur Madhya Pradesh 250 - -
1179. Amarwara Madhya Pradesh 685 2 2
1180. Harrai Madhya Pradesh 363 - -
1181. Jamai Madhya Pradesh 320 - -
1182. Damua Madhya Pradesh 851 - -
1183. Neuton-chikhli Kalan Madhya Pradesh 333 - -
1184. Chandameta-butaria Madhya Pradesh 166 - -
1185. Chhindwara Madhya Pradesh 5,182 42 42
1186. Sausar Madhya Pradesh 667 4 4
1187. Mohgaon Madhya Pradesh 71 - -
1188. Lodhikheda Madhya Pradesh 121 - -
1189. Piplanarayanwar Madhya Pradesh 220 -

1190. Pandhurna Madhya Pradesh 785 - -
1191. Lakhnadon Madhya Pradesh 424 - -
1192. Seoni Madhya Pradesh 1,766 12 12
1193. Barghat Madhya Pradesh 649 2 2
1194. Waraseoni Madhya Pradesh 3 3 3

1195. Balaghat Madhya Pradesh 1,848 4 4
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1196. Baihar Madhya Pradesh 412 - -
1197. Malajkhand Madhya Pradesh 671 - -
1198. Lanji Madhya Pradesh 446 - -
1199. Guna Madhya Pradesh 1,923 35 35
1200. Raghogarh -Vijaypur Madhya Pradesh 1,317 1 1
1201. Kumbhraj Madhya Pradesh 273 - -
1202. Aron Madhya Pradesh 1 1 1
1203. Chachaura-Binaganj Madhya Pradesh 1,002 - -
1204. lIsagarh Madhya Pradesh 503 - -
1205. Chanderi Madhya Pradesh 277 - -
1206. Ashoknagar Madhya Pradesh 1,906 - -
1207. Mungaoli Madhya Pradesh 195 - -
1208. Khand Madhya Pradesh 593 - -
1209. Beohari Madhya Pradesh 551 - -
1210. Jaisinghnagar Madhya Pradesh 356 - -
1211. Shahdol Madhya Pradesh 955 2 2
1212. Burhar Madhya Pradesh 408 - -
1213. Dhanpuri Madhya Pradesh 739 - -
1214. Bijuri Madhya Pradesh 418 - -
1215. Kotma Madhya Pradesh 490 - -
1216. Pasan Madhya Pradesh 151 - -
1217. Anuppur Madhya Pradesh 998 - -
1218. Amarkantak Madhya Pradesh 855 - -
1219. Churhat Madhya Pradesh 444 - -
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1220. Sidhi Madhya Pradesh 1,059 2 2
1221. Singrauli Madhya Pradesh 3,276 - -
1222. Thandla Madhya Pradesh 229 4 4
1223. Petlawad Madhya Pradesh 217 3 3
1224. Jhabua Madhya Pradesh 241 7 7
1225. Ranapur Madhya Pradesh 270 - -
1226. Bhavra Madhya Pradesh 251 - -
1227. Jobat Madhya Pradesh 199 4 4
1228. Alirajpur Madhya Pradesh 364 5 5
1229. Chhanera Madhya Pradesh 227 4 4
1230. Khandwa Madhya Pradesh 2,294 96 96

1231. Omkareshwar Madhya Pradesh 122 -
1232. Mundi Madhya Pradesh 396 1 1
1233. Pandhana Madhya Pradesh 1 1 1
1234. Burhanpur Madhya Pradesh 5,481 17 17
1235. Shahpur Madhya Pradesh 616 - -
1236. Nepanagar Madhya Pradesh 187 - -
TotaL (Madhya Pradesh) 2,86,350 5249 3,276
1237. Kalyan Maharashtra 35,348 - -
1238. Khalapur Maharashtra 3,345 - -
1239. Shahade Maharashtra 1 1 1
1240. Nandurbar Maharashtra 16 16 16
1241. Shirpur-Warwade Maharashtra 9 9 9
1242. Dhule Maharashtra 46 44 44
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1243. Chopda Maharashtra 15 15 15
1244. Yawal Maharashtra 2 2 2
1245. Bhusawal Maharashtra 18 18 18
1246. Jalgaon Maharashtra 219 217 217
1247. Erandol Maharashtra 2 2 2
1248. Dharangaon Maharashtra 1 1 1
1249. Amalner Maharashtra 13 13 13
1250. Parola Maharashtra 11 11 11
1251. Bhadgaon Maharashtra 4 4 4
1252. Chalisgaon Maharashtra 11 11 11
1253. Pachora Maharashtra 10 10 10
1254. Jamner Maharashtra 12 12 12
1255. Jalgaon (Jamod) Maharashtra 1 1 1
1256. Nandura Maharashtra 1 1 1
1257. Khamgaon Maharashtra 3 3 3
1258. Mehkar Maharashtra 6 6 6
1259. Chikhli Maharashtra 1 1 1
1260. Buldhana Maharashtra 300 31 31
1261. Akot Maharashtra 2 2 2
1262. Balapur Maharashtra 1 1 1
1263. Akola Maharashtra 1,551 53 53
1264. Murtijapur Maharashtra 3 3 3
1265. Patur Maharashtra 1 1 1

1266. Karanja Maharashtra 2 2 2
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1267. Washim Maharashtra 10 9 9
1268. Achalpur Maharashtra 2 2 2
1269. Morshi Maharashtra 2 2 2
1270. Amravati Maharashtra 8,578 43 43
1271. Arvi Maharashtra 4 4 4
1272. Wardha Maharashtra 48 48 48
1273. Hinganghat Maharashtra 541 7 7
1274. Katol Maharashtra 4 4 4
1275. Kalameshwar Maharashtra 2 2 2
1276. Mohpa Maharashtra 1 1 1
1277. Ramtek Maharashtra 1 1 1
1278. Kamptee Maharashtra 2 2 2
1279. Nagpur Maharashtra 5,682 209 209
1280. Umred Maharashtra 1 1 1
1281. Bhandara Maharashtra 10 10 10
1282. Tirora Maharashtra 2 2 2
1283. Gondiya Maharashtra 2 2 2
1284. Gadchiroli Maharashtra 4 4 4
1285. Warora Maharashtra 1 1 1
1286. Bhadravati Maharashtra 2 2 2
1287. Chandrapur Maharashtra 18 18 18
1288. Yavatmal Maharashtra 54 51 51
1289. Darwha Maharashtra 1 1 1
1290. Digras Maharashtra 9 9 9
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1291. Pusad Maharashtra 3 3 3
1292. Wani Mabharashtra 8 8 8
1293. Nanded Waghala Maharashtra 21 20 20
1294. Mukhed Maharashtra 1 1 1
1295. Deglur Maharashtra 7 7 7
1296. Hingoli Maharashtra 18 18 18
1297. Basmath Maharashtra 1 1 1
1298. Sailu Maharashtra 12 12 12
1299. Jintur Maharashtra 2 2 2
1300. Parbhani Maharashtra 16 16 16
1301. Manwath Maharashtra 4 4 4
1302. Pathri Maharashtra 2 2 2
1303. Gangakhed Maharashtra 2 2 2
1304. Jalna Maharashtra 411 47 47
1305. Ambad Maharashtra 5 5 5
1306. Partur Maharashtra 5 5 5
1307. Kannad Maharashtra 13 13 13
1308. Sillod Maharashtra 2 2 2
1309. Aurangabad Maharashtra 2,226 462 462
1310. Aurangabad (CB) Maharashtra 1 1 1
1311. Vaijapur Maharashtra 54 54 54
1312. Gangapur Maharashtra 14 14 14
1313. Paithan Maharashtra 5 5 5

1314. Satana Maharashtra 12 12 12
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1315. Malegaon Maharashtra 24 24 24
1316. Nandgaon Maharashtra 2 2 2
1317. Trimbak Maharashtra 1 1 1
1318. Nashik Maharashtra 1,884 1,434 1,434
1319. Deolali (CB) Maharashtra 3 3 3
1320. Bhagur Maharashtra 4 4 4
1321. Sinnar Maharashtra 59 59 59
1322. Yevla Maharashtra 8 8 8
1323. Dahanu Maharashtra 57 57 57
1324. Palghar Maharashtra 636 635 635
1325. Vasai-virar Maharashtra 9,077 465 465
1326. Mira-Bhayandar Maharashtra 44 44 44
1327. Thane Maharashtra 13,087 1,081 1,081
1328. Navi Mumbai Maharashtra 177 177 177
1329. Bhiwandi Nizampur Maharashtra 206 206 206
1330. Kalyan-Dombivli Maharashtra 779 779 779
1331. Ulhasnagar Maharashtra 4 4 4
1332. Badlapur Maharashtra 415 415 415
1333. Ambarnath Maharashtra 324 324 324
1334. Greater Mumbai Maharashtra 106 106 106
1335. Uran Maharashtra 4 4 4
1336. Panvel Maharashtra 324 324 324
1337. Matheran Maharashtra 2 2 2

1338. Karjat Maharashtra 1,674 138 138
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1339. Khopoli Maharashtra 34 34 34
1340. Pen Maharashtra 1,110 10 10
1341. Alibag Maharashtra 5 5 5
1342. Roha Ashtami Maharashtra 9 9 9
1343. Shrivardhan Maharashtra 2 2 2
1344. Mahad Maharashtra 60 60 60
1345. Junnar Maharashtra 31 31 31
1346. Shirur Maharashtra 414 22 22
1347. Alandi Maharashtra 25 25 25
1348. Talegaon Dabhade Maharashtra 79 79 79
1349. Lonavala Maharashtra 2 2 2
1350. Pimpri Chinchwad Maharashtra 2,822 144 144
1351. Dehu Road (CB) Maharashtra 37 37 37
1352. Pune (CB) Maharashtra 49 49 49
1353. Pune Maharashtra 2,726 1,966 1,966
1354. Daund Maharashtra 20 20 20
1355. Bhor Maharashtra 17 17 17
1356. Baramati Maharashtra 51 51 51
1357. Indapur Maharashtra 2 2 2
1358. Sangamner Maharashtra 13 13 13
1359. Kopargaon Maharashtra 12 12 12
1360. Rahta Pimplas Maharashtra 1 1 1
1361. Shrirampur Maharashtra 225 9 9

1362. Ahmadnagar Maharashtra 216 214 214
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1363. Ahmadnagar (CB) Maharashtra 2 2 2
1364. Rahuri Maharashtra 1 1 1
1365. Shrigonda Maharashtra 4 4 4
1366. Georai Maharashtra 14 14 14
1367. Manjlegaon Maharashtra 1 1 1
1368. Bid Maharashtra 33 33 33
1369. Latur Maharashtra 1,728 94 94
1370. Ausa Maharashtra 5 5 5
1371. Osmanabad Maharashtra 5 5 5
1372. Tuljapur Maharashtra 1 1 1
1373. Kurduvadi Maharashtra 1 1 1
1374, Barshi Maharashtra 1 1 1
1375. Solapur Maharashtra 32,409 53 53
1376. Pandharpur Maharashtra 2 2 2
1377. Sangole Maharashtra 7 7 7
1378. Mahabaleshwar Maharashtra 1 1 1
1379. Wai Maharashtra 2 2 2
1380. Phaltan Maharashtra 11 11 11
1381. Satara Maharashtra 298 186 186
1382. Karad Maharashtra 6 6 6
1383. Malkapur Maharashtra 10 10 10
1384. Khed Maharashtra 12 12 12
1385. Chiplun Maharashtra 26 26 26
1386. Ratnagiri Maharashtra 47 47 47
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1387. Kankavli Maharashtra 4 4 4
1388. Sawantwadi Maharashtra 1 1 1
1389. Vadgaon Kasbha Maharashtra 3 3 3
1390. Ichalkaranji Maharashtra 5 5 5
1391. Jaysingpur Maharashtra 1 0 0
1392. Kolhapur Maharashtra 106 105 105
1393. Kagal Maharashtra 1 1 1
1394. Gadhinglaj Maharashtra 8 8 8
1395. Uran Islampur Maharashtra 9 9 9
1396. Vita Maharashtra 2 2 2
1397. Tasgaon Maharashtra 2 2 2
1398. Sangli Maharashtra 222 86 86

TotaL (Maharashtra) 1,30,635 11,503 11,503
1399. Nambol Manipur 1,330 - -
1400. Bishnupur Manipur 1,036 1 1
1401. Ningthoukhong Manipur 1,317 1 1
1402. Moirang Manipur 2,129 2 2
1403. Kwakta Manipur 36 16 16
1404. Heirok Manipur 222 - -
1405. Wangjing-Lamding Manipur 711 - -
1406. Thoubal Manipur 2,927 - -
1407. Sugnu Manipur 367 - -
1408. Kakching Khunou Manipur 756 - -
1409. Kakching Manipur 1,520 1 1
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1410. Lamsang Manipur 856 1 1
1411. Imphal Manipur 21 21 21
1412. Samurou Manipur 1,236 - -
1413. Lilong (Imphal West) Manipur 1,206 - -
1414. Jiribam Manipur 349 - -
1415. Lamlai Manipur 40 21 21

TotaL (Manipur) 16059 64 64
1416. Tura Meghalaya 2 2 2
1417. Williamnagar Meghalaya 1 1 1
1418. Nongstoin Meghalaya 2 1 1
1419. Mairang Meghalaya 2 2 2
1420. Nongpoh Meghalaya 1 0 0
1421. Shillong (CB) Meghalaya 4 4 4
1422. Shillong Meghalaya 46 11 11
1423. Jowai Meghalaya 3 3 3

TotaL (Meghalaya) 61 24 24
1424. Mamit Mizoram 562 - -
1425. Kolasib Mizoram 895 5 5
1426. Aizawl Mizoram 1,025 57 57
1427. Champhai Mizoram 2,418 - -
1428. Serchip Mizoram 1,024 5 5
1429. Lunglei Mizoram 2,453 2 2
1430. Hnahthial Mizoram 13 6 6

1431. Lawngtlai Mizoram 534 26 26
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1432. Saiha Mizoram 1,628 21 21
TotaL (Mizoram) 10,552 122 122

1433. Shamator Nagaland 755 - -
1434. Mokokchung Nagaland 1,778 - -
1435. Dimapur Nagaland 5,092 2 j2
1436. Chumukedima Nagaland 384 128 -
1437. Medziphema Nagaland 350 135 -
1438. Tseminyu Nagaland 320 192 -
1439. Kohima Nagaland 4,237 1 1
1440. Jalukie Nagaland 644 - -
TotaL (Nagaland) 13,560 458 3

1441. Daspalla Odisha 27 - -
1442. Attabira Odisha 6 - -
1443. Ranapur Odisha 196 - -
1444. Baliguda Odisha 320 - -
1445. Tushura Odisha 47 - -
1446. Dharamgarh Odisha 61 - -
1447. Barapali Odisha 33 - -
1448. Bargarh Odisha 500 - -
1449. Brajarajnagar Odisha 321 1 1
1450. Jharsuguda Odisha 500 1 1
1451. Kochinda Odisha 75 - -
1452. Redhakhol Odisha 107 - -

1453. Sambalpur Odisha 510 10 10
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1454. Deogarh Odisha 250 - -
1455. Sundargarh Odisha 651 1 1
1456. Rajgangapur Odisha 327 2 2
1457. Biramitrapur Odisha 250 - -
1458. Rourkela Odisha 5,087 - -
1459. Barbil Odisha 252 - -
1460. Joda Odisha 259 - -
1461. Keonjhargarh Odisha 446 - -
1462. Anandpur Odisha 152 - -
1463. Rairangpur Odisha 250 - -
1464. Karanjia Odisha 200 - -
1465. Udala Odisha 150 - -
1466. Baripada Odisha 1,100 1 1
1467. Jaleswar Odisha 252 - -
1468. Nilagiri Odisha 190 6 6
1469. Soro Odisha 262 6 6
1470. Baleswar Odisha 400 - -
1471. Bhadrak Odisha 265 15 15
1472. Basudevpur Odisha 664 13 13
1473. Pattamundai Odisha 281 16 16
1474, Kendrapara Odisha 148 2 2
1475. Paradeep Odisha 459 - -
1476. Jagatsinghpur Odisha 788 2 2

1477. Banki Odisha 55 - -
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1478. Athagad Odisha 24 4 4
1479. Chaudwar Odisha 389 - -
1480. Cuttack Odisha 2,915 374 374
1481. \yasangar Odisha 1,099 - -
1482. Jajpur Odisha 2,831 584 584
1483. Dhenkanal Odisha 660 13 13
1484. Talcher Odisha 645 - -
1485. Angul Odisha 256 3 3
1486. Athmallik Odisha 422 - -
1487. Khandapada Odisha 34 - -
1488. Nayagarh Odisha 9 1 1
1489. Khordha Odisha 629 1 1
1490. Jatani Odisha 639 - -
1491. Balugaon Odisha 21 - -
1492. Banapur Odisha 68 - -
1493. Bhubaneshwar Odisha 20,663 528 248
1494. Puri Odisha 379 - -
1495. Buguda Odisha 52 2 2
1496. Bhanjanagar Odisha 24 2 2
1497. Bellaguntha Odisha 98 3 3
1498. Surada Odisha 94 1 1
1499. Asika Odisha 22 4 4
1500. Kabisurjyanagar Odisha 62 - -

1501. Polasara Odisha 34 1 1
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1502. Khalikote Odisha 183 - -
1503. Rambha Odisha 110 - -
1504. Ganjam Odisha 32 2 2
1505. Purusottampur Odisha 226 - -
1506. Hinjilicut Odisha 44 1 1
1507. Gopalpur Odisha 33 1 1
1508. Digapahandi Odisha 65 5 5
1509. Chikiti Odisha 180 - -
1510. Berhampur Odisha 6,013 7 7
1511. Paralakhemundi Odisha 187 - -
1512. Phulabani Odisha 637 - -
1513. G. Udayagiri Odisha 182 - -
1514. Baudhgarh Odisha 231 - -
1515. Binika Odisha 22 - -
1516. Sonapur Odisha 69 - -
1517. Tarbha Odisha 101 1 1
1518. Balangir Odisha 135 13 13
1519. Titlagarh Odisha 93 5 5
1520. Kesinga Odisha 101 - -
1521. Bhawanipatna Odisha 467 - -
1522. Junagarh Odisha 24 - -
1523. Rayagada Odisha 600 - -
1524. Umerkote Odisha 391 - -

1525. Nabarangapur Odisha 230 - -
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1526. Koraput Odisha 1 1 1
1527. Jeypur Odisha 237 - -
1528. Sunabeda Odisha 806 - -
1529. Malkanagiri Odisha 205 - -

TotaL (Odisha) 59,515 1,633 1,353
1530. Yanam Puducherry 358 - -
1531. Puducherry Puducherry 2,646 12 12
1532. Ozhukarai Puducherry 1 1 1
1533. Mahe Puducherry 85 - -
1534. Karaikal Puducherry 776 4 4

TotaL (Puducherry) 3,866 17 17
1535. Nadala Punjab 58 - -
1536. Mehatpur Punjab 277 - -
1537. Talwara Punjab 67 - -
1538. Nihal Singh Wala Punjab 71 - -
1539. Kot Ise Khan Punjab 88 - -
1540. Mamdot Punjab 561 - -
1541. Arniwala Shek Subhan Punjab 172 - -
1542. Maluka Punjab 152 - -
1543. Kotha Guru Punjab 105 - -
1544. Bhai Rupa Punjab 88 - -
1545. Mandikalan Punjab 67 - -
1546. Chaoke Punjab 102 - -

1547. Balianwali Punjab 138 - -
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1548. Nathana Punjab 54 - -
1549. Lehra Mohabat Punjab 153 - -
1550. Kot Shamir Punjab 195 - -
1551. Boha Punjab 435 - -
1552. Joga Punjab 377 - -
1553. Bhikhiwind Punjab 91 - -
1554. Lalru Punjab 1,075 - -
1555. Amargarh Punjab 19 - -
1556. Sujanpur Punjab 475 - -
1557. Pathankot Punjab 105 3 3
1558. Dina Nagar Punjab 54 2 2
1559. Gurdaspur Punjab 182 3 3
1560. Dhariwal Punjab 222 - -
1561. Fatehgarh Churian Punjab 113 - -
1562. Batala Punjab 842 1 1
1563. Qadian Punjab 234 - -
1564. Sri Hargobindpur Punjab 123 - -
1565. Dera Baba Nanak Punjab 270 - -
1566. Bhulath Punjab 46 - -
1567. Begowal Punjab 36 - -
1568. Kapurthala Punjab 78 2 2
1569. Dhilwan Punjab 51 - -
1570. Sultanpur Punjab 191 5 5
1571. Phagwara Punjab 620 - -
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1572. Lohian Khass Punjab 92 - -
1573. Shahkot Punjab 79 1 1
1574. Nakodar Punjab 91 - -
1575. Goraya Punjab 96 1 1
1576. Phillaur Punjab 212 - -
1577. Nurmahal Punjab 145 1 1
1578. Jalandhar Punjab 1,538 40 40
1579. Alawalpur Punjab 63 - -
1580. Adampur Punjab 19 1 1
1581. Kartarpur Punjab 49 - -
1582. Bhogpur Punjab 40 - -
1583. Urmar Tanda Punjab 24 - -
1584. Dasua Punjab 108 - -
1585. Gardhiwala Punjab 45 - -
1586. Mukerian Punjab 167 2 2
1587. Hariana Punjab 71 - -
1588. Hoshiarpur Punjab 185 1 1
1589. Sham Chaurasi Punjab 68 - -
1590. Mabhilpur Punjab 33 - -
1591. Garhshankar Punjab 109 1 1
1592. Banga Punjab 93 - -
1593. Nawanshahr Punjab 84 - -
1594. Rahon Punjab 26 - -

1595. Balachaur Punjab 206 - -
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1596. Bassi Pathana Punjab 191 1 1
1597. Sirhind Punjab 280 3 3
1598. Amloh Punjab 214 - -
1599. Gobindgarh Punjab 51 - -
1600. Khamanon Punjab 149 -

1601. Machiwara Punjab 39 - -
1602. Samrala Punjab 52 - -
1603. Khanna Punjab 196 - -
1604. Payal Punjab 50 - -
1605. Maloud Punjab 88 - -
1606. Doraha Punjab 24 - -
1607. Sahnewal Punjab 508 - -
1608. Ludhiana Punjab 2,386 50 50
1609. Mullanpur Dakha Punjab 76 - -
1610. Raikot Punjab 58 - -
1611. Jagraon Punjab 96 2 2
1612. Badhni Kalan Punjab 126 - -
1613. Bagha Purana Punjab 88 - -
1614. Moga Punjab 949 - -
1615. Dharamkot Punjab 55 - -
1616. Makhu Punjab 85 - -
1617. Zira Punjab 304 - -
1618. Mallanwala Punjab 348 - -

1619. Firozpur Punjab 184 2 2
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1620. Talwandi Bhai Punjab 165 - -
1621. Mudki Punjab 17 - -
1622. Guru Har Sahai Punjab 339 - -
1623. Jalalabad Punjab 114 1 1
1624. Fazilka Punjab 327 - -
1625. Abohar Punjab 346 1 1
1626. Malout Punjab 588 - -
1627. Gidderbaha Punjab 234 - -
1628. Muktsar Punjab 149 - -
1629. Bariwala Punjab 45 - -
1630. Faridkot Punjab 75 - -
1631. Kot Kapura Punjab 191 1 1
1632. Jaitu Punjab 128 - -
1633. Bhagta Bhai Punjab 602 - -
1634. Rampuraphul Punjab 109 - -
1635. Bhucho Mandi Punjab 56 1 1
1636. Goniana Punjab 134 - -
1637. Bathinda Punjab 1,312 20 20
1638. Sangat Punjab 74 - -
1639. Kot Fatta Punjab 39 - -
1640. Raman Punjab 224 1 1
1641. Talwandi Sabo Punjab 319 - -
1642. Maur Punjab 447 -
1643. Sardulgarh Punjab 418 - -
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1644. Bareta Punjab 213 - -
1645. Budhlada Punjab 378 - -
1646. Bhikhi Punjab 288 - -
1647. Mansa Punjab 577 2 2
1648. Samana Punjab 814 2 2
1649. Patran Punjab 105 - -
1650. Ghagga Punjab 346 - -
1651. Nabha Punjab 817 - -
1652. Bhadson Punjab 363 - -
1653. Patiala Punjab 131 14 14
1654. Sanaur Punjab 82 2 2
1655. Rajpura Punjab 17 - -
1656. Ramdas Punjab 238 - -
1657. Ajnala Punjab 362 - -
1658. Raja Sansi Punjab 238 - -
1659. Majitha Punjab 659 1 1
1660. Amritsar Cantt. (CB) Punjab 3 3 3
1661. Jandiala Guru Punjab 966 - -
1662. Amritsar Punjab 2,762 29 29
1663. Rayya Punjab 238 - -
1664. Tarn Taran Punjab 2,036 - -
1665. Patti Punjab 344 - -
1666. Khem Karan Punjab 744 - -
1667. Anandpur Sahib Punjab 27 - -




254 Written Answers to [RAJYA SABHA] Unstarred Questions
1 2 3 4 5 6
1668. Nangal Punjab 14 - -
1669. Rupnagar Punjab 269 - -
1670. Chamkaur Sahib Punjab 157 - -
1671. Morinda Punjab 134 - -
1672. Kurali Punjab 167 - -
1673. Kharar Punjab 642 19 19
1674. Naya Gaon Punjab 45 19 19
1675. Banur Punjab 161 - -
1676. S.A.S. Nagar Punjab 279 45 45
1677. Zirakpur Punjab 322 29 29
1678. Dera Bassi Punjab 734 21 21
1679. Ahmedgarh Punjab 137 - -
1680. Malerkotla Punjab 287 - -
1681. Dhuri Punjab 215 - -
1682. Bhawanigarh Punjab 148 - -
1683. Sangrur Punjab 143 1 1
1684. Longowal Punjab 75 -
1685. Cheema Punjab 270 - -
1686. Sunam Punjab 262 - -
1687. Dirba Punjab 41 2 2
1688. Lehragaga Punjab 177 - -
1689. Moonak Punjab 144 - -
1690. Khanauri Punjab 92 - -
1691. Barnala Punjab 80 - -




Written Answers to [20 July, 2017] Unstarred Questions 255

1 2 3 4 5 6
1692. Handiaya Punjab 25 - -
1693. Dhanaula Punjab 37 - -
1694. Tapa Punjab 70 - -
1695. Bhadaur Punjab 287 - -

TotaL (Punjab) 42,841 336 336
1696. Ganganagar Rajasthan 39 38 38
1697. Sadulshahar Rajasthan 2 2 2
1698. Padampur Rajasthan 1 1 1
1699. Sangaria Rajasthan 3 3 3
1700. Hanumangarh Rajasthan 5 5 5
1701. Pilibanga Rajasthan 1 1 1
1702. Rawatsar Rajasthan 2 2 2
1703. Nohar Rajasthan 1 1 1
1704. Bhadra Rajasthan 1 1 1
1705. Bikaner Rajasthan 1,176 14 14
1706. Nokha Rajasthan 1 1 1
1707. Dungargarh Rajasthan 1 1 1
1708. Sardarshahar Rajasthan 2 2 2
1709. Jhunjhunun Rajasthan 85 85 85
1710. Khetri Rajasthan 1 1 1
1711. Behror Rajasthan 4 4 4
1712. Bhiwadi Rajasthan 732 76 76
1713. Tijara Rajasthan 85 85 85

1714. Alwar Rajasthan 1,598 994 88
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1715. Bharatpur Rajasthan 545 15 15
1716. Hindaun Rajasthan 544 - -
1717. Dausa Rajasthan 4 4 4
1718. Kotputli Rajasthan 23 23 23
1719. Chomu Rajasthan 3 3 3
1720. Kishangarh Renwal Rajasthan 3 3 3
1721. Bagru Rajasthan 10 10 10
1722. Jaipur Rajasthan 11,432 7,650 5,230
1723. Chaksu Rajasthan 656 48 48
1724. Fatehpur Rajasthan 1 1 1
1725. Neem-Ka-Thana Rajasthan 1 1 1
1726. Didwana Rajasthan 1 1 1
1727. Nagaur Rajasthan 19 17 17
1728. Merta City Rajasthan 3 3 3
1729. Parbatsar Rajasthan 1 1 1
1730. Makrana Rajasthan 1 1 1
1731. Kuchaman City Rajasthan 207 207 207
1732. Phalodi Rajasthan 3 3 3
1733. Jodhpur Rajasthan 5,617 177 177
1734. Bilara Rajasthan 2 2 2
1735. Balotra Rajasthan 1,222 22 22
1736. Sheoganj Rajasthan 256 - -
1737. Sirohi Rajasthan 411 11 11
1738. Pindwara Rajasthan 13 13 13
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1739. Jaitaran Rajasthan 1 1 1
1740. Pali Rajasthan 12 12 12
1741. Rani Rajasthan 2 2 2
1742. Sumerpur Rajasthan 1 1 1
1743. Falna Rajasthan 481 1 1
1744. Kishangarh Rajasthan 722 8 8
1745. Pushkar Rajasthan 296 - -
1746. Ajmer Rajasthan 1,501 49 49
1747. Beawar Rajasthan 6 6 6
1748. Vijainagar Rajasthan 3 3 3
1749. Kekri Rajasthan 3 3 3
1750. Niwai Rajasthan 1 1 1
1751. Lakheri Rajasthan 688 - -
1752. Keshoraipatan Rajasthan 760 - -
1753. Kaprain Rajasthan 320 - -
1754. Bundi Rajasthan 2 2 2
1755. Gulabpura Rajasthan 3 3 3
1756. Bhilwara Rajasthan 870 81 81
1757. Jahazpur Rajasthan 888 - -
1758. Rajsamand Rajasthan 2 2 2
1759. Nathdwara Rajasthan 289 - -
1760. Dungarpur Rajasthan 274 2 2
1761. Sagwara Rajasthan 1 1 1

1762. Banswara Rajasthan 9 9 9
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1763. Begun Rajasthan 166 1 1
1764. Chittorgarh Rajasthan 1,738 487 7
1765. Kapasan Rajasthan 143 - -
1766. Nimbahera Rajasthan 625 167 11
1767. Badi Sadri Rajasthan 135 -

1768. Kota Rajasthan 4,031 922 22
1769. Kaithoon Rajasthan 912 - -
1770. Sangod Rajasthan 1 1 1
1771. Jhalawar Rajasthan 745 1 1
1772. Fatehnagar Rajasthan 610 224 16
1773. Udaipur Rajasthan 2,380 124 124
1774. Bhinder Rajasthan 1 0 0
1775. Choti Sadri Rajasthan 369 - -
1776. Pratapgarh Rajasthan 797 365 5

TotaL (Rajasthan) 44,506 12,012 6,582
1777. Namchi Sikkim 42 - -
1778. Gangtok Sikkim 1 1 1

TotaL (Sikkim) 43 1 1
1779. Singampunari Tamil Nadu 84 10 10
1780. Chettipalayam Tamil Nadu 108 15 15
1781. Gummidipoondi Tamil Nadu 185 - -
1782. Ponneri Tamil Nadu 307 3 3
1783. Arani Tamil Nadu 141 - -

1784. Minjur Tamil Nadu 214 1 1
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1785. Uthukkottai Tamil Nadu 221 - -
1786. Tiruttani Tamil Nadu 578 2 2
1787. Pallipattu Tamil Nadu 235 - -
1788. Pothatturpettai Tamil Nadu 196 - -
1789. Thiruvallur Tamil Nadu 468 37 37
1790. Avadi Tamil Nadu 1,265 13 13
1791. Thirunindravur Tamil Nadu 119 13 13
1792. Tiruverkadu Tamil Nadu 537 4 4
1793. Thirumazhisai Tamil Nadu 243 - -
1794. Poonamallee Tamil Nadu 395 52 52
1795. Ambattur Tamil Nadu 17 17 17
1796. Maduravoyal Tamil Nadu 3 3 3
1797. Tiruvottiyur Tamil Nadu 3 3 3
1798. Manali Tamil Nadu 2 2 2
1799. Naravarikuppam Tamil Nadu 69 - -
1800. Puzhal Tamil Nadu 1 1 1
1801. Madavaram Tamil Nadu 2 2 2
1802. Chennai Tamil Nadu 22,720 2,792 1,288
1803. Mangadu Tamil Nadu 386 2 2
1804. Kundrathur Tamil Nadu 318 3 3
1805. Sriperumbudur Tamil Nadu 304 16 16
1806. Chitlapakkam Tamil Nadu 80 20 20
1807. Perungalathur Tamil Nadu 16 13 13

1808. Tambaram Tamil Nadu 605 5 5
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1809. Sembakkam Tamil Nadu 1 1 1
1810. Peerkankaranai Tamil Nadu 11 11 11
1811. Madambakkam Tamil Nadu 9 5 5
1812. Alandur Tamil Nadu 1 1 1
1813. Anakaputhur Tamil Nadu 85 2 2
1814. Pammal Tamil Nadu 37 2 2
1815. Thiruneermalai Tamil Nadu 189 - -
1816. Pallavaram Tamil Nadu 387 5 5
1817. Pallikaranai Tamil Nadu 2 2 2
1818. Sholinganallur Tamil Nadu 6 6 6
1819. Nandivaram-Guduvancheri Tamil Nadu 58 8 8
1820. Maraimalainagar Tamil Nadu 150 2 2
1821. Thiruporur Tamil Nadu 26 14 14
1822. Chengalpattu Tamil Nadu 128 6 6
1823. Kancheepuram Tamil Nadu 2,209 42 42
1824. Sevilimedu Tamil Nadu 1 1 1
1825. Walajabad Tamil Nadu 449 3 3
1826. Uthiramerur Tamil Nadu 742 3 3
1827. Mamallapuram Tamil Nadu 103 2 2
1828. Tirukalukundram Tamil Nadu 394 2 2
1829. Karunguzhi Tamil Nadu 506 - -
1830. Maduranthakam Tamil Nadu 971 1 1
1831. Acharapakkam Tamil Nadu 372 1 1

1832. Edakalinadu Tamil Nadu 3,222 - -
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1833. Gudiyatham Tamil Nadu 916 1 1
1834. Pernampattu Tamil Nadu 698 1 1
1835. Thiruvalam Tamil Nadu 70 8 8
1836. Katpadi Tamil Nadu 3 3 3
1837. Dharapadavedu Tamil Nadu 2 2 2
1838. Sholingur Tamil Nadu 181 - -
1839. Ammoor Tamil Nadu 176 - -
1840. Walajapet Tamil Nadu 30 2 2
1841. Ranipet Tamil Nadu 1,086 45 45
1842. Melvisharam Tamil Nadu 1,003 - -
1843. Arakonam Tamil Nadu 2 2 2
1844. Thakkolam Tamil Nadu 213 - -
1845. Nemili Tamil Nadu 176 - -
1846. Kaveripakkam Tamil Nadu 64 16 16
1847. Panapakkam Tamil Nadu 143 - -
1848. Arcot Tamil Nadu 1,053 -

1849. Vilapakkam Tamil Nadu 103 6 6
1850. Timiri Tamil Nadu 125 - -
1851. Kalavai Tamil Nadu 318 - -
1852. Sathuvachari Tamil Nadu 1 1 1
1853. \ellore Tamil Nadu 1,086 185 185
1854. Pallikonda Tamil Nadu 144 1 1
1855. Pennathur Tamil Nadu 261 - -

1856. Odugathur Tamil Nadu 402 - -
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1857. Vaniyambadi Tamil Nadu 902 1 1
1858. Alangayam Tamil Nadu 682 - -
1859. Ambur Tamil Nadu 143 - -
1860. Uthayendram Tamil Nadu 679 - -
1861. Natrampalli Tamil Nadu 295 - -
1862. Jolarpet Tamil Nadu 1,996 - -
1863. Tirupathur Tamil Nadu 263 3 3
1864. Kannamangalam Tamil Nadu 22 6 6
1865. Arani Tamil Nadu 162 2 2
1866. Tiruvethipuram Tamil Nadu 1,228 - -
1867. Peranamallur Tamil Nadu 58 5 5
1868. Vandavasi Tamil Nadu 4 4 4
1869. Desur Tamil Nadu 101 - -
1870. Kalambur Tamil Nadu 133 2 2
1871. Polur Tamil Nadu 128 6 6
1872. Chetpet Tamil Nadu 187 2 2
1873. Pudupalayam Tamil Nadu 253 - -
1874. Chengam Tamil Nadu 170 - -
1875. Tiruvannamalai Tamil Nadu 1,017 9 9
1876. Kilpennathur Tamil Nadu 356 - -
1877. Vettavalam Tamil Nadu 558 1 1
1878. Gingee Tamil Nadu 345 16 16
1879. Ananthapuram Tamil Nadu 165 - -
1880. Tindivanam Tamil Nadu 557 7 7
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1881. Marakkanam Tamil Nadu 1,270 1 1
1882. Kottakuppam Tamil Nadu 987 1 1
1883. Vikravandi Tamil Nadu 262 4 4
1884. Viluppuram Tamil Nadu 3,865 38 38
1885. Valavanur Tamil Nadu 381 - -
1886. Manalurpet Tamil Nadu 284 3 3
1887. Arakandanallur Tamil Nadu 218 - -
1888. Tirukoilur Tamil Nadu 45 12 12
1889. Thiruvennainallur Tamil Nadu 318 - -
1890. Sankarapuram Tamil Nadu 211 7 j7
1891. Vadakkanandal Tamil Nadu 1,132 - -
1892. Thiagadurgam Tamil Nadu 181 1 1
1893. Kallakkurichi Tamil Nadu 230 13 13
1894. Chinnasalem Tamil Nadu 525 3 3
1895. Ulundurpettai Tamil Nadu 343 5 5
1896. Kolathur Tamil Nadu 318 1 1
1897. Mecheri Tamil Nadu 423 - -
1898. \eerakkalpudur Tamil Nadu 303 - -
1899. Mettur Tamil Nadu 1,973 2 2
1900. P.N.Patti Tamil Nadu 264 - -
1901. Nangavalli Tamil Nadu 383 - -
1902. Vanavasi Tamil Nadu 357 - -
1903. Jalakandapuram Tamil Nadu 34 13 13
1904. Kadayampatti Tamil Nadu 343 - -
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1905. Omalur Tamil Nadu 42 15 15
1906. Karuppur Tamil Nadu 205 - -
1907. Tharamangalam Tamil Nadu 287 - -
1908. Poolampatti Tamil Nadu 443 - -
1909. Edappadi Tamil Nadu 1,829 3 3
1910. Konganapuram Tamil Nadu 108 30 30
1911. Edaganasalai Tamil Nadu 1,503 3 3
1912. Arasiramani Tamil Nadu 845 - -
1913. Thevur Tamil Nadu 235 - -
1914. Sankagiri (Sankari) Tamil Nadu 209 3 3
1915. Kannankurichi Tamil Nadu 212 4 4
1916. Salem Tamil Nadu 9,407 712 676
1917. llampillai Tamil Nadu 158 - -
1918. Panaimarathupatti Tamil Nadu 130 - -
1919. Mallur Tamil Nadu 249 - -
1920. Attayampatti Tamil Nadu 16 10 10
1921. Belur Tamil Nadu 147 - -
1922. Vazhapadi Tamil Nadu 438 - -
1923. Ayothiapattinam Tamil Nadu 207 2 2
1924. Pethanaickenpalayam Tamil Nadu 457 1 1
1925. Ethapur (Yethapur) Tamil Nadu 158 - -
1926. Attur Tamil Nadu 764 4 4
1927. Narasingapuram Tamil Nadu 856 1 1
1928. Keeripatti Tamil Nadu 129 - -
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1929. \eeraganur Tamil Nadu 470 - -
1930. Thedavur Tamil Nadu 117 39 39

1931. Gangavalli Tamil Nadu 366 -

1932. Thammampatti Tamil Nadu 133 - -
1933. Sentharapatti Tamil Nadu 369 - -
1934. Mallasamudram Tamil Nadu 111 37 37
1935. Kumarapalayam Tamil Nadu 219 2 2
1936. Padaiveedu Tamil Nadu 179 - -
1937. Tiruchengode Tamil Nadu 1,131 9 9
1938. Alampalayam Tamil Nadu 139 - -
1939. Pallipalayam Tamil Nadu 50 1 1
1940. Vennanthur Tamil Nadu 107 48 48
1941. Athanur Tamil Nadu 17 15 15
1942. R.Pudupatti Tamil Nadu 289 - -
1943. Namagiripettai Tamil Nadu 573 - -
1944. Seerapalli Tamil Nadu 195 1 1
1945. Pattinam Tamil Nadu 270 - -
1946. Rasipuram Tamil Nadu 462 1 1
1947. Pillanallur Tamil Nadu 100 - -
1948. Kalappanaickenpatti Tamil Nadu 200 - -
1949. Senthamangalam Tamil Nadu 251 - -
1950. Namakkal Tamil Nadu 2,730 8 8
1951. Erumaipatti Tamil Nadu 96 42 42
1952. Mohanur Tamil Nadu 76 35 35
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1953. Paramathi Tamil Nadu 112 61 61
1954. \elur Tamil Nadu 111 67 67
1955. Pothanur Tamil Nadu 55 50 50
1956. Venkarai Tamil Nadu 144 - -
1957. Pandamangalam Tamil Nadu 85 - -
1958. Sathyamangalam Tamil Nadu 661 14 14
1959. Kembainaickenpalayam Tamil Nadu 104 - -
1960. Ariyappampalayam Tamil Nadu 218 - -
1961. Bhavanisagar Tamil Nadu 125 - -
1962. Punjaipuliampatti Tamil Nadu 2 2 2
1963. Nerunjipettai Tamil Nadu 136 1 1
1964. Ammapettai (Erode) Tamil Nadu 235 - -
1965. Anthiyur Tamil Nadu 83 - -
1966. Olagadam Tamil Nadu 86 - -
1967. Athani Tamil Nadu 130 1 1
1968. Jambai Tamil Nadu 394 - -
1969. Appakudal Tamil Nadu 226 - -
1970. Bhavani Tamil Nadu 10 10 10
1971. Salangapalayam Tamil Nadu 99 - -
1972. Periyakodiveri Tamil Nadu 152 1 1
1973. Vaniputhur Tamil Nadu 211 - -
1974. Lakkampatti Tamil Nadu 254 - -
1975. Gobichettipalayam Tamil Nadu 17 17 17
1976. Kuhalur Tamil Nadu 175 - -
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1977. P.Mettupalayam Tamil Nadu 171 - -
1978. Elathur Tamil Nadu 131 - -
1979. Kolappalur Tamil Nadu 67 - -
1980. Nambiyur Tamil Nadu 197 2 2
1981. Pallapalayam Tamil Nadu 321 1 1
1982. Kanjikoil Tamil Nadu 150 - -
1983. Nallampatti Tamil Nadu 71 - -
1984. Pethampalayam Tamil Nadu 127 - -
1985. Karumandi Chellipalayam Tamil Nadu 248 4 4
1986. Perundurai Tamil Nadu 232 7 7
1987. Chennimalai Tamil Nadu 162 2 2
1988. Suriyampalayam Tamil Nadu 3 3 3
1989. Chithode Tamil Nadu 105 - -
1990. Periyasemur Tamil Nadu 3 3 3
1991. Nasiyanur Tamil Nadu 264 2 2
1992. \feerappanchatiram Tamil Nadu 2 2 2
1993. Erode Tamil Nadu 3,545 43 43
1994. Surampatti Tamil Nadu 2 2 2
1995. Kasipalayam (G) Tamil Nadu 110 19 19
1996. Avalpoondurai Tamil Nadu 72 1 1
1997. Modakurichi Tamil Nadu 88 1 1
1998. Pasur Tamil Nadu 73 - -
1999. Kilampadi Tamil Nadu 180 - -

2000. Vellottamparappu Tamil Nadu 94 - -
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2001. Vadugapatti (Erode) Tamil Nadu 97 - -
2002. Arachalur Tamil Nadu 204 - -
2003. Sivagiri (Erode) Tamil Nadu 160 1 1
2004. Unjalur Tamil Nadu 48 - -
2005. Kollankoil Tamil Nadu 90 - -
2006. Vengampudur Tamil Nadu 195 - -
2007. Kodumudi Tamil Nadu 109 1 1
2008. Chennasamudram Tamil Nadu 103 - -
2009. Nelliyalam Tamil Nadu 6 6 6
2010. Devarshola Tamil Nadu 145 - -
2011. Gudalur Tamil Nadu 742 3 3
2012. Sholur Tamil Nadu 318 - -

2013. Naduvattam Tamil Nadu 227 -

2014. Udhagamandalam Tamil Nadu 1,162 24 24
2015. Kotagiri Tamil Nadu 156 - -
2016. Jagathala Tamil Nadu 98 3 3
2017. Kethi Tamil Nadu 373 1 1
2018. Adikaratti Tamil Nadu 102 13 13
2019. Coonoor Tamil Nadu 411 1 1
2020. Huligal Tamil Nadu 86 5 5
2021. Bikketti Tamil Nadu 114 10 10
2022. Kilkunda Tamil Nadu 125 1 1
2023. Keeranur Tamil Nadu 131 - -
2024. Neikkarapatti Tamil Nadu 159 - -
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2025. Palani Tamil Nadu 304 4 4
2026. Ayakudi Tamil Nadu 553 - -
2027. Balasamudram Tamil Nadu 391 - -
2028. Oddanchatram Tamil Nadu 2,114 - -
2029. Palayam Tamil Nadu 207 1 1
2030. Vedasandur Tamil Nadu 65 3 3
2031. Eriodu Tamil Nadu 26 10 10
2032. Ayyalur Tamil Nadu 539 - -
2033. Vadamadurai Tamil Nadu 716 1 1
2034. Natham Tamil Nadu 413 1 1
2035. Sriramapuram Tamil Nadu 399 2 2
2036. Agaram Tamil Nadu 306 - -
2037. Thadikombu Tamil Nadu 110 39 39
2038. Dindigul Tamil Nadu 759 184 184
2039. Kannivadi (Dindigul) Tamil Nadu 60 29 29
2040. Sithayankottai Tamil Nadu 330 - -
2041. Chinnalapatti Tamil Nadu 220 5 5
2042. Ayyampalayam Tamil Nadu 309 - -
2043. Pannaikadu Tamil Nadu 137 - -
2044. Kodaikanal Tamil Nadu 824 1 1
2045. Sevugampatti Tamil Nadu 52 6 6
2046. Ammainaickanur Tamil Nadu 225 - -
2047. Nilakkottai Tamil Nadu 83 38 38
2048. Pattiveeranpatti Tamil Nadu 217 - -
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2049. Vathalagundu (Batlagundu) Tamil Nadu 201 1 1
2050. Aravakurichi Tamil Nadu 57 13 13
2051. Pallapatti Tamil Nadu 85 1 1
2052. TNPL Pugalur Tamil Nadu 87 47 47
2053. Punjaipugalur Tamil Nadu 124 2 2

2054. Punjai Thottakurichi Tamil Nadu 85 -

2055. Inam Karur Tamil Nadu 6 6 6
2056. Karur Tamil Nadu 797 10 10
2057. Puliyur Tamil Nadu 158 2 2
2058. Thanthoni Tamil Nadu 12 12 12
2059. Uppidamangalam Tamil Nadu 94 26 26
2060. Krishnarayapuram Tamil Nadu 167 1 1
2061. P.J. Cholapuram Tamil Nadu 310 - -
2062. Kulithalai Tamil Nadu 60 5 5
2063. Marudur Tamil Nadu 339 - -
2064. Nangavaram Tamil Nadu 344 - -
2065. Kattuputhur Tamil Nadu 94 - -
2066. Thottiyam Tamil Nadu 225 1 1
2067. Mettupalayam (Trichy) Tamil Nadu 109 1 1
2068. Thathaiyangarpet Tamil Nadu 131 3 3
2069. Musiri Tamil Nadu 214 2 2
2070. Uppiliapuram Tamil Nadu 200 - -
2071. Balakrishnampatti Tamil Nadu 485 - -
2072. Thuraiyur Tamil Nadu 732 2 2
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2073. S. Kannanur Tamil Nadu 181 - -
2074. Manachanallur Tamil Nadu 290 2 2
2075. Kallakudi Tamil Nadu 356 - -
2076. Pullampadi Tamil Nadu 286 - -
2077. Puvalur Tamil Nadu 192 2 2
2078. Lalgudi Tamil Nadu 242 1 1
2079. Sirugamani Tamil Nadu 191 - -
2080. Tiruchirappalli Tamil Nadu 5,030 1,504 1,360
2081. Koothappar Tamil Nadu 104 2 2
2082. Thiruverumbur Tamil Nadu 2 2 2
2083. Thuvakudi Tamil Nadu 459 1 1
2084. Manapparai Tamil Nadu 248 - -
2085. Ponnampatti Tamil Nadu 255 - -
2086. Poolambadi Tamil Nadu 733 2 2
2087. Arumbavur Tamil Nadu 837 1 1
2088. Perambalur Tamil Nadu 960 2 2
2089. Kurumbalur Tamil Nadu 384 - -
2090. Labbaikudikadu Tamil Nadu 25 - -
2091. Varadarajanpettai Tamil Nadu 401 10 10
2092. Jayankondam Tamil Nadu 1,843 4 4
2093. Udayarpalayam Tamil Nadu 335 1 1
2094. Ariyalur Tamil Nadu 1,682 1 1
2095. Thorapadi Tamil Nadu 242 -

2096. Melpattampakkam Tamil Nadu 135 - -
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2097. Nellikuppam Tamil Nadu 2,416 - -
2098. Panruti Tamil Nadu 1,625 - -
2099. Cuddalore Tamil Nadu 6,704 17 17
2100. Kurinjipadi Tamil Nadu 923 1 1
2101. Vadalur Tamil Nadu 592 1 1
2102. Parangipettai Tamil Nadu 440 - -
2103. Sethiathoppu Tamil Nadu 214 - -
2104. Bhuvanagiri Tamil Nadu 77 - -
2105. Killai Tamil Nadu 422 - -
2106. Chidambaram Tamil Nadu 809 8 8
2107. Annamalai Nagar Tamil Nadu 62 1 1
2108. Srimushnam Tamil Nadu 646 5 5
2109. Lalpet Tamil Nadu 92 27 27
2110. Kattumannarkoil Tamil Nadu 1,261 3 3
2111. Mangalampet Tamil Nadu 104 43 43
2112. Gangaikondan Tamil Nadu 107 29 29
2113. Virudhachalam Tamil Nadu 1,213 3 3
2114. Pennadam Tamil Nadu 495 - -
2115. Tittakudi Tamil Nadu 536 - -
2116. Sirkali Tamil Nadu 967 5 5
2117. Vaitheeswarankoil Tamil Nadu 293 1 1
2118. Manalmedu Tamil Nadu 656 3 3
2119. Mayiladuthurai Tamil Nadu 1,231 7 7
2120. Kuthalam Tamil Nadu 312 - -
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2121. Tharangambadi Tamil Nadu 524 2 2
2122. Tittacheri Tamil Nadu 195 - -
2123. Nagapattinam Tamil Nadu 555 5 5
2124. Kilvelur Tamil Nadu 341 2 2
2125. Velankanni Tamil Nadu 108 - -
2126. Thalainayar Tamil Nadu 764 - -
2127. \edaranyam Tamil Nadu 1,090 5 5
2128. Valangaiman Tamil Nadu 298 1 1
2129. Kodavasal Tamil Nadu 195 2 2
2130. Koradacheri Tamil Nadu 183 - -
2131. Peralam Tamil Nadu 73 - -
2132. Nannilam Tamil Nadu 331 - -
2133. Thiruvarur Tamil Nadu 352 6 6
2134. Needamangalam Tamil Nadu 231 1 1
2135. Kuthanallur Tamil Nadu 450 - -
2136. Mannargudi Tamil Nadu 580 5 5
2137. Thiruthuraipoondi Tamil Nadu 1,191 1 1
2138. Muthupet Tamil Nadu 129 - -
2139. Thiruppanandal Tamil Nadu 315 7 7
2140. Aduthurai Tamil Nadu 256 2 2
2141. Veppathur Tamil Nadu 294 - -
2142. Thirupuvanam (Thanjavur)  Tamil Nadu 138 - -
2143. Thiruvidaimarudur Tamil Nadu 291 25 25
2144. Cholapuram Tamil Nadu 181 1 1
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2145. Thirunageswaram Tamil Nadu 159 - -
2146. Kumbakonam Tamil Nadu 308 6 6
2147. Swamimalai Tamil Nadu 48 18 18
2148. Dharasuram Tamil Nadu 141 1 1
2149. Papanasam Tamil Nadu 97 19 19
2150. Ayyampettai Tamil Nadu 420 3 3
2151. Melattur Tamil Nadu 662 - -
2152. Ammapettai (Thanjavur) Tamil Nadu 547 - -
2153. Thiruvaiyaru Tamil Nadu 313 2 2
2154. Melathiruppanthuruthi Tamil Nadu 172 - -
2155. Thirukattupalli Tamil Nadu 270 5 5
2156. Thanjavur Tamil Nadu 3,230 5 5
2157. Vallam Tamil Nadu 154 4 4
2158. Orathanadu Tamil Nadu 30 4 4
2159. Madukkur Tamil Nadu 183 - -
2160. Pattukkottai Tamil Nadu 751 3 3
2161. Adiramapattinam Tamil Nadu 537 - -
2162. Peravurani Tamil Nadu 596 1 1
2163. Perumagalur Tamil Nadu 61 6 6
2164. Illuppur Tamil Nadu 562 - -
2165. Annavasal Tamil Nadu 430 - -
2166. Keeranur Tamil Nadu 97 - -
2167. Pudukkottai Tamil Nadu 2,711 9 9

2168. Arimalam Tamil Nadu 361 - -
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2169. Ponnamaravathi Tamil Nadu 165 - -
2170. Alangudi Tamil Nadu 84 1 1
2171. Keeramangalam Tamil Nadu 550 1 1
2172. Karambakkudi Tamil Nadu 419 1 1
2173. Aranthangi Tamil Nadu 239 - -
2174. Nerkuppai Tamil Nadu 103 - -
2175. Tirupathur Tamil Nadu 63 - -
2176. Kanadukathan Tamil Nadu 45 9 9
2177. Pallathur Tamil Nadu 44 6 6
2178. Kottaiyur Tamil Nadu 11 3 3
2179. Kandanur Tamil Nadu 63 3 3
2180. Puduvayal Tamil Nadu 24 3 3
2181. Karaikkudi Tamil Nadu 88 2 2
2182. Devakottai Tamil Nadu 105 4 4
2183. Nattarasankottai Tamil Nadu 55 5 5
2184. Sivagangai Tamil Nadu 661 5 5
2185. Thirupuvanam (Sivagangai) ~ Tamil Nadu 206 - -
2186. Manamadurali Tamil Nadu 87 13 13
2187. llayangudi Tamil Nadu 71 5 5
2188. A.\ellalapatti Tamil Nadu 75 1 1
2189. Melur Tamil Nadu 604 5 5
2190. Anaiyur Tamil Nadu 5 5 5
2191. Paravai Tamil Nadu 109 3 3
2192. Vilangudi Tamil Nadu 5 5 5
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2193. Vadipatti Tamil Nadu 387 7 7
2194. Palamedu Tamil Nadu 223 - -
2195. Sholavandan Tamil Nadu 284 1 1
2196. Alanganallur Tamil Nadu 244 5 5
2197. Usilampatti Tamil Nadu 192 2 2
2198. Elumalai Tamil Nadu 394 - -
2199. T. Kallupatti Tamil Nadu 120 - -
2200. Peraiyur Tamil Nadu 25 2 2
2201. Thirumangalam Tamil Nadu 363 13 13
2202. Madurai Tamil Nadu 6,863 1,147 871
2203. Avaniapuram Tamil Nadu 5 5 5
2204. Thiruparankundram Tamil Nadu 2 2 2
2205. Boothipuram Tamil Nadu 63 35 35
2206. Bodinayakanur Tamil Nadu 1,187 6 6
2207. Melachokkanathapuram Tamil Nadu 198 43 43
2208. B. Meenakshipuram Tamil Nadu 289 19 19
2209. Ganguvarpatti Tamil Nadu 245 35 35
2210. Devadanapatti Tamil Nadu 107 56 56
2211. Vadugapatti (Theni) Tamil Nadu 170 42 42
2212. Thamaraikulam Tamil Nadu 212 33 33
2213. Periyakulam Tamil Nadu 953 1 1
2214. Thenkarai (Theni) Tamil Nadu 141 1 1
2215. Theni Tamil Nadu 1,872 70 70
2216. Palani Chettipatti Tamil Nadu 62 34 34
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2217. Veerapandi (Theni) Tamil Nadu 190 37 37
2218. Thevaram Tamil Nadu 270 6 6
2219. Kuchanur Tamil Nadu 119 24 24
2220. Markayankottai Tamil Nadu 134 29 29
2221. Pannaipuram Tamil Nadu 162 37 37
2222. Kombai Tamil Nadu 80 24 24
2223. Chinnamanur Tamil Nadu 961 8 8
2224. Odaipatti Tamil Nadu 399 37 37
2225. Uthamapalayam Tamil Nadu 169 36 36
2226. Hanumanthampatti Tamil Nadu 198 23 23
2227. Pudupatti (C) Tamil Nadu 75 16 16
2228. Kamayagoundanpatti Tamil Nadu 155 43 43
2229. Kambam Tamil Nadu 362 8 8
2230. Gudalur Tamil Nadu 301 5 5
2231. Highways Tamil Nadu 1 1 1
2232. Andipatti Jakkampatti Tamil Nadu 191 85 85
2233. Rajapalayam Tamil Nadu 5 5 5
2234. Seithur Tamil Nadu 229 - -
2235. Chettiarpatti Tamil Nadu 178 - -
2236. S. Kodikulam Tamil Nadu 184 - -
2237. Vathirairuppu Tamil Nadu 460 - -
2238. V. Pudupatti Tamil Nadu 117 - -
2239. Sundarapandiam Tamil Nadu 50 - -
2240. Srivilliputhur Tamil Nadu 782 2 2
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2241. Mamsapuram Tamil Nadu 180 - -
2242. Thiruthangal Tamil Nadu 207 3 3
2243. Sivakasi Tamil Nadu 4 4 4
2244. Virudhunagar Tamil Nadu 1,173 41 41
2245, Kariapatti Tamil Nadu 189 2 2
2246. Mallankinaru Tamil Nadu 96 - -
2247. Aruppukkottai Tamil Nadu 199 - -
2248. Sattur Tamil Nadu 2 2 2
2249. Thondi Tamil Nadu 305 - -
2250. R. S. Mangalam Tamil Nadu 29 9 9
2251. Paramakudi Tamil Nadu 734 8 8
2252. Mudukulathur Tamil Nadu 218 - -
2253. Abiramam Tamil Nadu 33 9 9
2254. Kamuthi Tamil Nadu 191 1 1
2255. Sayalgudi Tamil Nadu 376 - -
2256. Ramanathapuram Tamil Nadu 1,212 92 92
2257. Mandapam Tamil Nadu 298 - -
2258. Keelakarai Tamil Nadu 1,543 - -
2259. Rameswaram Tamil Nadu 662 - -
2260. Kovilpatti Tamil Nadu 963 2 2
2261. Kalugumalai Tamil Nadu 209 -

2262. Kadambur Tamil Nadu 210 - -
2263. Kayatharu Tamil Nadu 627 - -

2264. Ettayapuram Tamil Nadu 278 - -
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2265. V. Pudur Tamil Nadu 235 - -
2266. Vilathikulam Tamil Nadu 228 20 20
2267. Thoothukudi Tamil Nadu 9,463 300 300
2268. Sayapuram Tamil Nadu 259 - -
2269. Perungulam Tamil Nadu 335 - -
2270. Srivaikuntam Tamil Nadu 204 1 1
2271. Eral Tamil Nadu 94 - -
2272. Athur Tamil Nadu 225 - -
2273. Thenthiruperai Tamil Nadu 99 1 1
2274. Alwarthirunagiri Tamil Nadu 108 1 1
2275. Nazerath Tamil Nadu 106 - -
2276. Arumuganeri Tamil Nadu 1,713 - -
2277. Kanam Tamil Nadu 192 - -
2278. Tiruchendur Tamil Nadu 814 1 1
2279. Udangudi Tamil Nadu 194 - -
2280. Sathankulam Tamil Nadu 170 - -
2281. Sivagiri (Tirunelveli) Tamil Nadu 1,484 3 3
2282. Rayagiri Tamil Nadu 527 - -
2283. Vasudevanallur Tamil Nadu 416 - -
2284. Thiruvenkadam Tamil Nadu 379 1 1
2285. Sankarankoil Tamil Nadu 2 1 1
2286. Surandai Tamil Nadu 645 1 1
2287. Kadayanallur Tamil Nadu 1 1 1
2288. Sambavar Vadagarali Tamil Nadu 466 - -
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2289. Aygudi Tamil Nadu 42 - -
2290. Tenkasi Tamil Nadu 1 1 1
2291. Sundarapandiapuram Tamil Nadu 80 - -
2292. llanji Tamil Nadu 125 - -
2293. Courtalam Tamil Nadu 8 - -
2294. Melagaram Tamil Nadu 200 - -
2295. Achampudur Tamil Nadu 140 - -
2296. Vadakarai Keezhpadugai Tamil Nadu 192 - -
2297. Panpoli Tamil Nadu 270 - -
2298. Pudur (S) Tamil Nadu 224 - -
2299. Shenkottai Tamil Nadu 1 1 1
2300. Kilapavoor Tamil Nadu 596 - -
2301. Alangulam Tamil Nadu 271 1 1
2302. Sankarnagar Tamil Nadu 99 - -
2303. Naranammalpuram Tamil Nadu 516 - -
2304. Tirunelveli Tamil Nadu 6,619 1,001 1,001
2305. Alwarkurichi Tamil Nadu 253 - -
2306. Mukkudal Tamil Nadu 283 - -
2307. Vikramasingapuram Tamil Nadu 739 - -
2308. Ambasamudram Tamil Nadu 727 1 1
2309. Cheranmadevi Tamil Nadu 91 2 2
2310. Veeravanallur Tamil Nadu 123 2 2
2311. Kalladaikurichi Tamil Nadu 286 1 1

2312. Manimutharu Tamil Nadu 197 4 4
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2313. Pattamadai Tamil Nadu 800 - -
2314. Melacheval Tamil Nadu 199 - -
2315. Gopalasamudram Tamil Nadu 951 1 1
2316. Moolakaraipatti Tamil Nadu 255 - -
2317. Kalakad Tamil Nadu 621 - -
2318. Nanguneri Tamil Nadu 85 - -
2319. Eruvadi Tamil Nadu 304 - -
2320. Thirukarungudi Tamil Nadu 316 3 3
2321. Vadakkuvalliyur Tamil Nadu 654 1 1
2322. Panagudi Tamil Nadu 389 - -
2323. Thisayanvilai Tamil Nadu 356 1 1
2324. Kadayal Tamil Nadu 213 2 2
2325. Arumanai Tamil Nadu 169 2 2
2326. Edaicode Tamil Nadu 267 - -
2327. Palugal Tamil Nadu 631 - -
2328. Kaliyakkavilai Tamil Nadu 380 - -
2329. Pacode Tamil Nadu 308 1 1
2330. Kuzhithurali Tamil Nadu 167 2 2
2331. Unnamalaikadai Tamil Nadu 160 - -
2332. Nalloor Tamil Nadu 279 - -
2333. Kollancode (Kollemcode) Tamil Nadu 476 - -
2334. Ezhudesam Tamil Nadu 80 31 31
2335. Puthukkadai Tamil Nadu 284 - -
2336. Killiyoor Tamil Nadu 178 1 1
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2337. Keezhkulam Tamil Nadu 277 - -
2338. Karungal Tamil Nadu 40 24 24
2339. Palappallam Tamil Nadu 255 - -
2340. Thirparappu Tamil Nadu 367 2 2
2341. Ponmanai Tamil Nadu 445 12 12
2342. Kulasekaram Tamil Nadu 302 11 11
2343. Thiruvattar Tamil Nadu 539 5 5
2344. Athur Tamil Nadu 194 - -
2345. Verkilambi Tamil Nadu 313 2 2
2346. Kumarapuram Tamil Nadu 257 5 5
2347. Kothanallur Tamil Nadu 951 7 7
2348. Valvaithankoshtam Tamil Nadu 172 2 2
2349. Mulagumudu Tamil Nadu 498 1 1
2350. Vilavur Tamil Nadu 563 9 9
2351. Padmanabhapuram Tamil Nadu 732 1 1
2352. Thiruvithancode Tamil Nadu 175 2 2
2353. Kappiyarai Tamil Nadu 92 33 33
2354. Eraniel Tamil Nadu 307 2 2
2355. Villukuri Tamil Nadu 170 1 1
2356. Neyyoor Tamil Nadu 164 1 1
2357. Reethapuram Tamil Nadu 382 - -
2358. Kallukuttam Tamil Nadu 221 - -
2359. Thingalnagar Tamil Nadu 318 - -
2360. Alur Tamil Nadu 115 12 12
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2361. Colachel Tamil Nadu 221 - -
2362. Mandaikadu Tamil Nadu 134 - -
2363. Manavalakurichy Tamil Nadu 162 - -
2364. Vellimalai Tamil Nadu 323 2 2
2365. Azhagiapandipuram Tamil Nadu 119 1 1
2366. Boothapandi Tamil Nadu 277 - -
2367. Aralvaimozhi Tamil Nadu 105 1 1
2368. Thazhakudy Tamil Nadu 52 1 1
2369. Marungoor Tamil Nadu 104 16 16
2370. Therur Tamil Nadu 297 - -
2371. Nagercoil Tamil Nadu 6,456 62 62
2372. Suchindrum Tamil Nadu 107 36 36
2373. Ganapathipuram Tamil Nadu 606 - -
2374. Mylaudy Tamil Nadu 145 - -
2375. Alagappapuram Tamil Nadu 49 28 28
2376. Anjugrammam Tamil Nadu 772 - -
2377. Kottaram Tamil Nadu 207 - -
2378. Thengampudur Tamil Nadu 127 - -
2379. Puthalam Tamil Nadu 288 - -
2380. Agastheeswaram Tamil Nadu 213 2 2
2381. Thenthamaraikulam Tamil Nadu 193 - -
2382. Kanniyakumari Tamil Nadu 83 3 3
2383. Marandahalli Tamil Nadu 173 19 19
2384. Kariamangalam Tamil Nadu 187 - -
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2385. Palakkodu Tamil Nadu 170 1 1
2386. Kambainallur Tamil Nadu 345 15 15
2387. Harur Tamil Nadu 252 1 1
2388. Kadathur Tamil Nadu 80 30 30
2389. B.Mallapuram Tamil Nadu 45 8 8
2390. Pappireddipatti Tamil Nadu 193 - -
2391. Dharmapuri Tamil Nadu 2,490 8 8
2392. Papparapatti Tamil Nadu 160 - -
2393. Pennagaram Tamil Nadu 274 1 1
2394. Hosur Tamil Nadu 922 22 22
2395. Mathigiri Tamil Nadu 1 1 1
2396. Bargur Tamil Nadu 190 - -
2397. Krishnagiri Tamil Nadu 2,100 3 3
2398. Kaveripattinam Tamil Nadu 25 3 3
2399. Kelamangalam Tamil Nadu 31 5 5
2400. Denkanikottai Tamil Nadu 535 2 2
2401. Nagojanahalli Tamil Nadu 75 18 18
2402. Uthangarai Tamil Nadu 165 - -
2403. Sirumugai Tamil Nadu 348 2 2
2404. Mettupalayam Tamil Nadu 59 5 5
2405. Karamadai Tamil Nadu 699 2 2
2406. Mopperipalayam Tamil Nadu 400 - -
2407. Karumathampatti Tamil Nadu 561 - -

2408. Irugur Tamil Nadu 106 14 14
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2409. Sulur Tamil Nadu 7 19 19
2410. Pallapalayam Tamil Nadu 85 15 15
2411. Kannampalayam Tamil Nadu 108 2 2
2412. Annur Tamil Nadu 314 8 8
2413. Veerapandi (Coimbatore) Tamil Nadu 1,097 1 1
2414. Gudalur Tamil Nadu 148 1 1
2415. Periyanaicken-palayam Tamil Nadu 224 7 7
2416. ldikarai Tamil Nadu 418 1 1
2417. Sarcarsamakulam Tamil Nadu 211 - -
2418. Narasimhanaicken-palayam Tamil Nadu 158 1 1
2419. Kalapatti Tamil Nadu 2 2 2
2420. Saravanampatti Tamil Nadu 1 1 1
2421. Vellakinar Tamil Nadu 2 2 2
2422. Thudiyalur Tamil Nadu 3 3 3
2423. Chinnavedampatti Tamil Nadu 1 1 1
2424. Goundampalayam Tamil Nadu 8 8 8
2425. \eerakeralam Tamil Nadu 2 2 2
2426. Vadavalli Tamil Nadu 1 1 1
2427. Coimbatore Tamil Nadu 5,448 358 358
2428. Thondamuthur Tamil Nadu 240 9 9
2429. Dhaliyur Tamil Nadu 252 - -
2430. Vedapatti Tamil Nadu 287 5 5
2431. \ellalur Tamil Nadu 359 3 3
2432. Kurichi Tamil Nadu 2 2 2
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2433. Kuniyamuthur Tamil Nadu 4 4 4
2434. Perur Tamil Nadu 348 2 2
2435. Thenkarai (Coimbatore) Tamil Nadu 98 16 16
2436. Pooluvapatti Tamil Nadu 522 - -
2437. Alanthurai Tamil Nadu 339 - -
2438. Madukkarali Tamil Nadu 432 3 3
2439. Ettimadai Tamil Nadu 109 14 14
2440. Othakalmandapam Tamil Nadu 528 1 1
2441. Thirumalayampalayam Tamil Nadu 113 8 8
2442. Kinathukadavu Tamil Nadu 30 1 1
2443. Periya Negamam Tamil Nadu 76 39 39
2444. Pollachi Tamil Nadu 359 12 12
2445, Zamin Uthukuli Tamil Nadu 38 17 17
2446. Suleeswaranpatti Tamil Nadu 144 1 1
2447. Samathur Tamil Nadu 144 33 33
2448. Anaimalai Tamil Nadu 193 2 2
2449. Odaiyakulam Tamil Nadu 473 6 6
2450. Vettaikaranpudur Tamil Nadu 617 - -
2451. Kottur Tamil Nadu 233 1 1
2452. Valparai Tamil Nadu 52 - -
2453. Muthur Tamil Nadu 180 - -
2454. Kangeyam Tamil Nadu 119 2 2
2455, \ellakoil Tamil Nadu 235 1 1
2456. Rudravathi Tamil Nadu 241 - -
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2457. Kannivadi (Tiruppur) Tamil Nadu 61 12 12
2458. Mulanur Tamil Nadu 237 - -
2459. Kolathupalayam Tamil Nadu 337 - -
2460. Dharapuram Tamil Nadu 90 1 1
2461. Chinnakkampalayam Tamil Nadu 144 16 16
2462. Kunnathur Tamil Nadu 119 5 5
2463. Avanashi Tamil Nadu 142 2 2
2464. Thirumuruganpoondi Tamil Nadu 76 3 3
2465. Uthukuli Tamil Nadu 69 - -
2466. Tiruppur Tamil Nadu 5,932 302 36
2467. Samalapuram Tamil Nadu 106 - -
2468. Palladam Tamil Nadu 933 23 23
2469. Udumalaipettai Tamil Nadu 1,236 87 87
2470. Dhali Tamil Nadu 81 22 22
2471. Kaniyur Tamil Nadu 46 - -
2472. Madathukulam Tamil Nadu 178 7 7
2473. Komaralingam Tamil Nadu 194 1 1
2474. Sankaramanallur Tamil Nadu 240 - -

TotaL (Tamil Nadu) 3,19,096 12,468 10,242
2475. Pedapalli Telangana 480 - -
2476. Vemulawada Telangana 480 - -
2477. Korutla Telangana 480 - -
2478. Husnabad Telangana 480 - -
2479. Huzurabad Telangana 1,182 - -
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2480. Andole-Jogipet Telangana 160 - -
2481. Gajwel Telangana 2,875 - -
2482. Medchal Telangana 480 - -
2483. Pedda Amberpet Telangana 480 - -
2484. Badangpet Telangana 480 - -
2485. lbrahimpatnam Telangana 480 - -
2486. Kalwakurthy Telangana 480 - -
2487. Achampet Telangana 500 - -
2488. Nagarkurnool Telangana 560 - -
2489. legja Telangana 480 - -
2490. Dubbaka Telangana 980 - -
2491. Devarakonda Telangana 480 - -
2492. Kodad Telangana 480 - -
2493. Huzurnagar Telangana 480 - -
2494. Parakal Telangana 387 - -
2495. Bhupalpalle Telangana 480 - -
2496. Narsampet Telangana 960 - -
2497. Mahabubabad Telangana 800 - -
2498. Madhira Telangana 480 - -
2499. Adilabad Telangana 672 10 10
2500. Kagaznagar Telangana 480 - -
2501. Bhainsa Telangana 1,322 - -
2502. Nirmal Telangana 506 6 6
2503. Bellampalle Telangana 480 - -
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2504. Mandamarri Telangana 480 - -
2505. Mancherial Telangana 759 6 6
2506. Armoor Telangana 500 - -
2507. Nizamabad Telangana 2,803 3 3
2508. Bodhan Telangana 231 - -
2509. Kamareddy Telangana 166 6 6
2510. Ramagundam Telangana 694 - -
2511. Jagtial Telangana 162 2 2
2512. Metpally Telangana 1,252 2 2
2513. Karimnagar Telangana 1,069 31 31
2514. Sircilla Telangana 1,698 15 15
2515. Medak Telangana 2,386 6 6
2516. Siddipet Telangana 2,888 4 4
2517. Zahirabad Telangana 401 1 1
2518. Sadasivpet Telangana 480 - -
2519. Sangareddy Telangana 4 4 4
2520. Hyderabad Telangana 33,434 143 143
2521. Secunderabad (CB) Telangana 73 73 73
2522. Vikarabad Telangana 292 1 1
2523. Tandur Telangana 764 4 4
2524. Mahbubnagar Telangana 2,479 229 19
2525. Narayanpet Telangana 161 1 1
2526. Wanaparthy Telangana 596 4 4

2527. Gadwal Telangana 483 3 3
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2528. Bhongir Telangana 338 14 14
2529. Suryapet Telangana 502 194 2
2530. Nalgonda Telangana 413 8 8
2531. Miryalaguda Telangana 161 1 1
2532. Warangal Telangana 2,216 32 32
2533. Jangaon Telangana 801 1 1
2534. Manuguru Telangana 160 - -
2535. Palwancha Telangana 1,904 1 1
2536. Kothagudem Telangana 481 1 1
2537. Yellandu Telangana 480 - -
2538. Sathupalli Telangana 481 1 1
2539. Khammam Telangana 1,776 36 16

TotaL (Telangana) 83,032 843 421
2540. Mohanpur Tripura 2,117 2 2
2541. Jirania Tripura 1,138 62 62
2542. Melagarh Tripura 1,660 12 12
2543. Panisagar Tripura 498 - -
2544. Khowai Tripura 2,608 4 4
2545, Teliamura Tripura 1,626 51 51
2546. Ranirbazar Tripura 669 15 15
2547. Agartala Tripura 17,421 173 173
2548. Bishalgarh Tripura 1,250 - -
2549. Sonamura Tripura 1,115 - -

2550. Udaipur Tripura 1,732 7 7
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2551. Amarpur Tripura 1,847 159 9
2552. Santirbazar Tripura 1,091 - -
2553. Belonia Tripura 1,751 15 15
2554. Sabroom Tripura 963 29 29
2555. Kamalpur Tripura 976 12 12
2556. Ambassa Tripura 2,178 11 11
2557. Kailasahar Tripura 2,095 - -
2558. Dharmanagar Tripura 1,587 14 14
2559. Kumarghat Tripura 1,646 4 4

TotaL (Tripura) 45,968 570 420
2560. Behat Uttar Pradesh 148 - -
2561. Saharanpur Uttar Pradesh 26 22 22
2562. Chilkana Sultanpur Uttar Pradesh 537 - -
2563. Sarsawa Uttar Pradesh 323 - -
2564. Nakur Uttar Pradesh 198 - -
2565. Ambehta Uttar Pradesh 248 - -
2566. Titron Uttar Pradesh 248 - -
2567. Nanauta Uttar Pradesh 207 - -
2568. Rampur Maniharan Uttar Pradesh 321 - -
2569. Jhinjhana Uttar Pradesh 94 - -
2570. Ailam Uttar Pradesh 148 1 1
2571. Shamli Uttar Pradesh 1 1 1
2572. Purquazi Uttar Pradesh 123 - -
2573. Muzaffarnagar Uttar Pradesh 184 75 65
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2574. Sisauli Uttar Pradesh 98 - -
2575. Shahpur Uttar Pradesh 199 - -
2576. Jansath Uttar Pradesh 95 - -
2577. Bhokarhedi Uttar Pradesh 112 - -
2578. Miranpur Uttar Pradesh 117 - -
2579. Sahanpur Uttar Pradesh 116 - -
2580. Jalalabad Uttar Pradesh 169 - -
2581. Kiratpur Uttar Pradesh 361 - -
2582. Noorpur Uttar Pradesh 156 - -
2583. Kanth Uttar Pradesh 58 - -
2584. Umri Kalan Uttar Pradesh 67 - -
2585. Bhojpur Dharampur Uttar Pradesh 176 - -
2586. Moradabad Uttar Pradesh 497 235 235
2587. Kundarki Uttar Pradesh 102 - -
2588. Bilari Uttar Pradesh 268 - -
2589. Sambhal Uttar Pradesh 1 1 1
2590. Bahjoi Uttar Pradesh 2 2 2
2591. Maswasi Uttar Pradesh 1 1 1
2592. Rampur Uttar Pradesh 97 65 65
2593. Bachhraon Uttar Pradesh 117 - -
2594. Ujhari Uttar Pradesh 175 - -
2595. Sardhana Uttar Pradesh 1 1 1
2596. Daurala Uttar Pradesh 505 - -
2597. Bahsuma Uttar Pradesh 123 - -
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2598. Meerut Uttar Pradesh 1,069 449 449
2599. Kharkhoda Uttar Pradesh 248 - -
2600. Baraut Uttar Pradesh 7 7 7
2601. Patala Uttar Pradesh 119 19 19
2602. Niwari Uttar Pradesh 98 - -
2603. Modinagar Uttar Pradesh 7 7 7
2604. Faridnagar Uttar Pradesh 92 - -
2605. Loni Uttar Pradesh 47 46 46
2606. Ghaziabad Uttar Pradesh 748 333 333
2607. Dasna Uttar Pradesh 1 1 1
2608. Pilkhuwa Uttar Pradesh 2 2 2
2609. Hapur Uttar Pradesh 55 55 55
2610. Babugarh Uttar Pradesh 3 3 3
2611. Garhmukhteshwar Uttar Pradesh 1 1 1
2612. Dadri Uttar Pradesh 72 72 72
2613. Bilaspur Uttar Pradesh 3 3 3
2614. Dankaur Uttar Pradesh 1 1 1
2615. Jahangirpur Uttar Pradesh 1 1 1
2616. Aurangabad Uttar Pradesh 63 61 61
2617. Bulandshahr Uttar Pradesh 7 7 7
2618. Gulaothi Uttar Pradesh 3 2 2
2619. Bugrasi Uttar Pradesh 280 - -
2620. Chhatari Uttar Pradesh 141 - -
2621. Khurja Uttar Pradesh 1 1 1
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2622. Khair Uttar Pradesh 820 - -
2623. Chharra Rafatpur Uttar Pradesh 783 - -
2624. Aligarh Uttar Pradesh 622 289 289
2625. Jalali Uttar Pradesh 281 - -
2626. Kauriaganj Uttar Pradesh 457 - -
2627. Pilkhana Uttar Pradesh 115 - -
2628. Vijaigarh Uttar Pradesh 58 - -
2629. Iglas Uttar Pradesh 148 - -
2630. Beswan Uttar Pradesh 238 - -
2631. Sasni Uttar Pradesh 179 - -
2632. Sikandrarao Uttar Pradesh 107 - -
2633. Purdilnagar Uttar Pradesh 674 - -
2634. Mendu Uttar Pradesh 477 - -
2635. Hathras Uttar Pradesh 301 1 1
2636. Mursan Uttar Pradesh 264 - -
2637. Sadabad Uttar Pradesh 210 - -
2638. Sahpau Uttar Pradesh 313 - -
2639. Kosi Kalan Uttar Pradesh 1 1 1
2640. Govardhan Uttar Pradesh 3 3 3
2641. Mathura Uttar Pradesh 494 174 166
2642. Dayalbagh Uttar Pradesh 5 5 5
2643. Agra Uttar Pradesh 415 258 258
2644. Agra (CB) Uttar Pradesh 4 4 4
2645. Tundla Uttar Pradesh 1 1 1
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2646. Firozabad Uttar Pradesh 474 179 179
2647. Bisauli Uttar Pradesh 2 2 2
2648. Budaun Uttar Pradesh 6 6 6
2649. Usawan Uttar Pradesh 139 - -
2650. Bareilly Uttar Pradesh 57 52 52
2651. Bareilly (CB) Uttar Pradesh 3 3 3
2652. Barkhera Uttar Pradesh 1 1 1
2653. Puranpur Uttar Pradesh 3 3 3
2654. Shahjahanpur Uttar Pradesh 1 1 1
2655. Singahi Bhiraura Uttar Pradesh 821 - -
2656. Barwar Uttar Pradesh 925 - -
2657. Lakhimpur Uttar Pradesh 1 1 1
2658. Maholi Uttar Pradesh 602 - -
2659. Shahabad Uttar Pradesh 4 4 4
2660. Pali Uttar Pradesh 441 - -
2661. Hardoi Uttar Pradesh 1 1 1
2662. Ganj Muradabad Uttar Pradesh 1 1 1
2663. Hyderabad Uttar Pradesh 48 48 48
2664. Unnao Uttar Pradesh 2 2 2
2665. Bakshi Ka Talab Uttar Pradesh 8 8 8
2666. Lucknow Uttar Pradesh 640 247 247
2667. Lucknow (CB) Uttar Pradesh 2 2 2
2668. Amethi Uttar Pradesh 6 5 5
2669. Nagram Uttar Pradesh 1 1 1
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2670. Rae Bareli Uttar Pradesh 1,424 888 867
2671. Parsadepur Uttar Pradesh 182 - -
2672. Salon Uttar Pradesh 215 - -
2673. Kampil Uttar Pradesh 1 1 1
2674. Kaimganj Uttar Pradesh 114 - -
2675. Farrukhabad-cum-Fatehgarh ~ Uttar Pradesh 3 3 3
2676. Kamalganj Uttar Pradesh 92 - -
2677. Samdhan Uttar Pradesh 125 - -
2678. Gursahaiganj Uttar Pradesh 318 - -
2679. Sikanderpur Uttar Pradesh 76 - -
2680. Chhibramau Uttar Pradesh 90 - -
2681. Saurikh Uttar Pradesh 76 - -
2682. Talgram Uttar Pradesh 80 - -
2683. Kannouj Uttar Pradesh 532 64 64
2684. Etawah Uttar Pradesh 292 1 1
2685. Ekdil Uttar Pradesh 183 - -
2686. Bharthana Uttar Pradesh 75 1 1
2687. Bidhuna Uttar Pradesh 116 - -
2688. Atasu Uttar Pradesh 89 - -
2689. Auraiya Uttar Pradesh 51 - -
2690. Rasulabad Uttar Pradesh 270 - -
2691. Rura Uttar Pradesh 112 - -
2692. Akbarpur Uttar Pradesh 449 - -

2693. Pukhrayan Uttar Pradesh 51 - -
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2694. Sikandra Uttar Pradesh 442 - -
2695. Bilhaur Uttar Pradesh 219 - -
2696. Shivrajpur Uttar Pradesh 414 2 2
2697. Bithoor Uttar Pradesh 258 - -
2698. Kanpur Uttar Pradesh 193 94 62
2699. Kanpur (CB) Uttar Pradesh 3 1 1
2700. Ghatampur Uttar Pradesh 139 - -
2701. Kadaura Uttar Pradesh 347 - -
2702. Kotra Uttar Pradesh 268 - -
2703. Moth Uttar Pradesh 160 - -
2704. Garautha Uttar Pradesh 188 - -
2705. Tondi Fatehpur Uttar Pradesh 1 1 1
2706. Ranipur Uttar Pradesh 378 - -
2707. Kathera Uttar Pradesh 264 - -
2708. Jhansi Uttar Pradesh 543 236 236
2709. Lalitpur Uttar Pradesh 1 1 1
2710. Mahroni Uttar Pradesh 240 - -
2711. Kurara Uttar Pradesh 187 - -
2712. Gohand Uttar Pradesh 118 - -
2713. Sarila Uttar Pradesh 255 - -
2714. Mahoba Uttar Pradesh 1 1 1
2715. Banda Uttar Pradesh 4 4 4
2716. Tindwari Uttar Pradesh 243 - -
2717. Baberu Uttar Pradesh 268 - -
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2718. Oran Uttar Pradesh 92 - -
2719. Naraini Uttar Pradesh 79 - -
2720. Manikpur Sarhat Uttar Pradesh 271 - -
2721. Rajapur Uttar Pradesh 293 - -
2722. Kora Jahanabad Uttar Pradesh 413 - -
2723. Bahuwa Uttar Pradesh 316 - -
2724. Fatehpur Uttar Pradesh 55 - -
2725. Manikpur Uttar Pradesh 102 - -
2726. Antu Uttar Pradesh 287 - -
2727. Pratapgarh City Uttar Pradesh 1 1 1
2728. Katra Medniganj Uttar Pradesh 166 - -
2729. Sirathu Uttar Pradesh 189 - -
2730. Manjhanpur Uttar Pradesh 164 - -
2731. Karari Uttar Pradesh 769 - -
2732. Bharwari Uttar Pradesh 178 - -
2733. Mau Aima Uttar Pradesh 167 - -
2734. Jhusi Uttar Pradesh 3 3 3
2735. Allahabad Uttar Pradesh 39 35 35
2736. Allahabad (CB) Uttar Pradesh 3 3 3
2737. Sirsa Uttar Pradesh 319 - -
2738. Bharatganj Uttar Pradesh 99 - -
2739. Koraon Uttar Pradesh 149 - -
2740. Fatehpur Uttar Pradesh 1 1 1
2741. Nawabganj Uttar Pradesh 3 3 3
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2742. Banki Uttar Pradesh 89 - -
2743. Tikait Nagar Uttar Pradesh 143 - -
2744. Subeha Uttar Pradesh 89 - -
2745. Rudauli Uttar Pradesh 713 - -
2746. Bhadarsa Uttar Pradesh 419 - -
2747. Faizabad Uttar Pradesh 769 - -
2748. Ayodhya Uttar Pradesh 500 - -
2749. Gosainganj Uttar Pradesh 92 - -
2750. Bikapur Uttar Pradesh 154 1 1
2751. lltifatganj Uttar Pradesh 903 - -
2752. Ashrafpur Kichhauchha Uttar Pradesh 270 - -
2753. Amethi Uttar Pradesh 1 1 1
2754. Dostpur Uttar Pradesh 63 - -
2755. Kadipur Uttar Pradesh 351 - -
2756. Shohratgarh Uttar Pradesh 138 - -
2757. Harraiya Uttar Pradesh 50 - -
2758. Bhabnan Uttar Pradesh 210 - -
2759. Khalilabad Uttar Pradesh 1 1 1
2760. Maghar Uttar Pradesh 584 - -
2761. Ghughuli Uttar Pradesh 800 - -
2762. Gorakhpur Uttar Pradesh 764 259 192
2763. Bansgaon Uttar Pradesh 1 1 1
2764. Deoria Uttar Pradesh 1 1 1
2765. Azmatgarh Uttar Pradesh 119 - -
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2766. Nizamabad Uttar Pradesh 15 15 15
2767. Belthara Road Uttar Pradesh 287 - -
2768. Ballia Uttar Pradesh 1 1 1
2769. Maniyar Uttar Pradesh 430 - -
2770. Reoti Uttar Pradesh 504 - -
2771. Jaunpur Uttar Pradesh 1 1 1
2772. Mughalsarai Uttar Pradesh 1 1 1
2773. Gangapur Uttar Pradesh 447 - -
2774. Varanasi Uttar Pradesh 839 294 294
2775. Suriyawan Uttar Pradesh 502 - -
2776. Nai Bazar Uttar Pradesh 344 - -
2777. Bhadohi Uttar Pradesh 572 - -
2778. Gyanpur Uttar Pradesh 158 - -
2779. Gopiganj Uttar Pradesh 90 - -
2780. Khamaria Uttar Pradesh 380 - -
2781. Ghosia Bazar Uttar Pradesh 156 - -
2782. Kachhwa Uttar Pradesh 301 - -
2783. Chunar Uttar Pradesh 1,866 - -
2784. Ahraura Uttar Pradesh 275 - -
2785. Ghorawal Uttar Pradesh 287 - -
2786. Churk Ghurma Uttar Pradesh 353 - -
2787. Chopan Uttar Pradesh 246 - -
2788. Dudhi Uttar Pradesh 765 - -
2789. Renukoot Uttar Pradesh 482 - -
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2790. Pipri Uttar Pradesh 378 - -
2791. Aliganj Uttar Pradesh 511 - -
2792. Jaithara Uttar Pradesh 102 - -
2793. Sakit Uttar Pradesh 111 - -
2794. Etah Uttar Pradesh 463 - -
2795. Marehra Uttar Pradesh 379 - -
2796. Nidhauli Kalan Uttar Pradesh 59 - -
2797. Jalesar Uttar Pradesh 295 - -
2798. Awagarh Uttar Pradesh 344 - -
2799. Soron Uttar Pradesh 192 - -
2800. Bilram Uttar Pradesh 339 - -
2801. Sahawar Uttar Pradesh 117 - -
2802. Bhargain Uttar Pradesh 174 - -

TotaL (Uttar Pradesh) 54,945 4,698 4,560
2803. Chiniyalisaun Uttarakhand 253 - -
2804. Uthimath Uttarakhand 270 35 35
2805. Augustmuni Uttarakhand 204 96 96
2806. Bhagwanpur Uttarakhand 1 1 1
2807. Barkot Uttarakhand 396 56 56
2808. Joshimath Uttarakhand 270 50 50
2809. Chamoli Gopeshwar Uttarakhand 413 - -
2810. Nandprayag Uttarakhand 68 - -
2811. Goucher Uttarakhand 23 1 1
2812. Karnaprayag Uttarakhand 63 - -
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2813. Rudraprayag Uttarakhand 251 51 45
2814. Devprayag Uttarakhand 25 - -
2815. Tehri Uttarakhand 16 2 2
2816. Narendranagar Uttarakhand 1 1 1
2817. Vikasnagar Uttarakhand 15 5 5
2818. Mussoorie Uttarakhand 41 1 1
2819. Dehradun Uttarakhand 567 62 52
2820. Rishikesh Uttarakhand 1 1 1
2821. Pauri Uttarakhand 100 - -
2822. Kotdwara Uttarakhand 6 6 6
2823. Bageshwar Uttarakhand 99 - -
2824. Nainital Uttarakhand 3 3 3
2825. Bhimtal Uttarakhand 107 7 7
2826. Haldwani Uttarakhand 257 13 13
2827. Lalkuan Uttarakhand 3 3 3
2828. Kashipur Uttarakhand 16 16 16
2829. Mahuudabra Uttarakhand 370 - -
2830. Jaspur Uttarakhand 841 1 1
2831. Bajpur Uttarakhand 192 100 78
2832. Kelakheda Uttarakhand 638 70 70
2833. Rudrapur Uttarakhand 8 8 8
2834. Kichha Uttarakhand 1 1 1
2835. Gadarpur Uttarakhand 242 - -

2836. Dineshpur Uttarakhand 512 2 2
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2837. Shaktigarh Uttarakhand 504 23 23
2838. Sitarganj Uttarakhand 701 226 216
2839. Khatima Uttarakhand 43 - -
2840. Roorkee Uttarakhand 39 39 39
2841. Jhabreda Uttarakhand 72 25 25
2842. Landhura Uttarakhand 157 3 3
2843. Hardwar Uttarakhand 39 38 38
2844. Laksar Uttarakhand 173 - -

TotaL (Uttarakhand) 8,001 946 898
2845. Haringhata West Bengal 1,752 228 228
2846. Darjiling West Bengal 3 3 3
2847. Kurseong West Bengal 164 - -
2848. Siliguri West Bengal 2,042 42 42
2849. Mal West Bengal 1,442 160 160
2850. Jalpaiguri West Bengal 3,235 - -
2851. Dhupguri West Bengal 3,254 - -
2852. Alipurduar West Bengal 401 36 36
2853. Haldibari West Bengal 379 4 4
2854. Mekhliganj West Bengal 417 - -
2855. Mathabhanga West Bengal 502 1 1
2856. Koch Bihar West Bengal 836 - -
2857. Tufanganj West Bengal 1,322 25 25
2858. Dinhata West Bengal 908 3 3
2859. Islampur West Bengal 1,071 - -
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2860. Dalkhola West Bengal 863 5 5
2861. Raiganj West Bengal 1,144 1 1
2862. Kaliaganj West Bengal 1,308 - -
2863. Gangarampur West Bengal 815 - -
2864. Balurghat West Bengal 458 - -
2865. Old Malda West Bengal 953 - -
2866. English Bazar West Bengal 1,143 2 2
2867. Dhulian West Bengal 4,280 - -
2868. Jangipur West Bengal 1,760 15 15
2869. Jiaganj-Azimganj West Bengal 1,477 - -
2870. Murshidabad West Bengal 963 - -
2871. Kandi West Bengal 1,474 - -
2872. Berhampore West Bengal 901 - -
2873. Beldanga West Bengal 210 - -
2874. Nalhati West Bengal 235 9 9
2875. Rampurhat West Bengal 1,341 225 225
2876. Suri West Bengal 238 - -
2877. Sainthia West Bengal 161 8 8
2878. Dubrajpur West Bengal 420 202 202
2879. Bolpur West Bengal 1,194 259 259
2880. Kulti West Bengal 2 2 2
2881. Asansol West Bengal 15,029 29 29
2882. Raniganj West Bengal 4 4 4

2883. Durgapur West Bengal 238 5 5
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2884. Katwa West Bengal 265 10 10
2885. Dainhat West Bengal 663 - -
2886. Guskara West Bengal 163 36 36
2887. Barddhaman West Bengal 170 27 27
2888. Kalna West Bengal 224 - -
2889. Memari West Bengal 404 - -
2890. Nabadwip West Bengal 1,000 61 61
2891. Krishnanagar West Bengal 1,405 373 373
2892. Santipur West Bengal 1,006 - -
2893. Taherpur West Bengal 285 - -
2894. Birnagar West Bengal 2,281 859 859
2895. Ranaghat West Bengal 1,057 349 349
2896. Cooper's Camp West Bengal 1,200 225 225
2897. Chakdaha West Bengal 482 2 2
2898. Kalyani West Bengal 2,318 71 71
2899. Gayeshpur West Bengal 605 25 25
2900. Bangaon West Bengal 5,000 895 895
2901. Halisahar West Bengal 3,340 26 26
2902. Kanchrapara West Bengal 244 15 15
2903. Naihati West Bengal 1,068 6 6
2904. Bhatpara West Bengal 1,112 99 99
2905. Gobardanga West Bengal 2,351 507 507
2906. Habra West Bengal 4,714 189 189
2907. Ashokenagar Kalyangarh West Bengal 893 4 4
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2908. Garulia West Bengal 316 2 2
2909. North Barrackpore West Bengal 26 5 5
2910. Barrackpore West Bengal 333 67 67
2911. Titagarh West Bengal 129 1 1
2912. Khardah West Bengal 285 68 68
2913. Panihati West Bengal 1,014 8 8
2914. Baduria West Bengal 1,607 1 1
2915. Barasat West Bengal 1,624 31 31
2916. Madhyamgram West Bengal 1,965 51 51
2917. New Barrackpore West Bengal 1,005 15 15
2918. North Dumdum West Bengal 1,209 20 20
2919. Kamarhati West Bengal 478 2 2
2920. Baranagar West Bengal 282 30 30
2921. Dum Dum West Bengal 38 18 18
2922. South Dumdum West Bengal 186 12 12
2923. Rajarhat Gopalpur West Bengal 31 31 31
2924. Bidhannagar West Bengal 6,069 2 2
2925. Basirhat West Bengal 1,012 - -
2926. Taki West Bengal 148 - -
2927. Bansberia West Bengal 306 20 20
2928. Hugli-Chinsurah West Bengal 197 25 25
2929. Chandernagore West Bengal 976 155 155
2930. Tarakeswar West Bengal 296 - -
2931. Arambag West Bengal 901 302 302
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2932. Bhadreswar West Bengal 594 3 3
2933. Champdani West Bengal 663 1 1
2934. Baidyabati West Bengal 437 15 15
2935. Serampore West Bengal 862 1 1
2936. Rishra West Bengal 310 38 38
2937. Konnagar West Bengal 805 117 117
2938. Dankuni West Bengal 2,605 146 146
2939. Uttarpara Kotrung West Bengal 984 39 39
2940. Bankura West Bengal 722 3 3
2941. Sonamukhi West Bengal 739 10 10
2942. Bishnupur West Bengal 567 22 22
2943. Jhalda West Bengal 1,099 - -
2944. Raghunathpur West Bengal 487 1 1
2945. Puruliya West Bengal 1,686 2 2
2946. Bally West Bengal 4 4 4
2947. Haora West Bengal 21 21 21
2948. Uluberia West Bengal 7,402 693 693
2949. Kolkata West Bengal 187 186 186
2950. Maheshtala West Bengal 1,106 4 4
2951. Budge Budge West Bengal 503 3 3
2952. Pujali West Bengal 760 - -
2953. Rajpur Sonarpur West Bengal 1,360 26 26
2954. Baruipur West Bengal 132 13 13
2955. Diamond Harbour West Bengal 647 3 3
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2956. Jaynagar Mazilpur West Bengal 300 - -
2957. Ramjibanpur West Bengal 733 - -
2958. Khirpai West Bengal 400 40 40
2959. Chandrakona West Bengal 1,435 1 1
2960. Kharar West Bengal 517 15 15
2961. Ghatal West Bengal 832 37 37
2962. Medinipur West Bengal 1,341 306 306
2963. Jhargram West Bengal 1,042 - -
2964. Kharagpur West Bengal 1,001 1 1
2965. Panskura West Bengal 982 - -
2966. Tamluk West Bengal 547 107 107
2967. Haldia West Bengal 1,627 1 1
2968. Egra West Bengal 968 52 52
2969. Contai West Bengal 1,200 419 419

TotaL (West Bengal) 1,44,629 8,243 8,243
GRAND ToOTAL 21,00,475 1,33,999 1,05,390

Rent vouchers for BPL families

1528. SHRI PRABHAT JHA: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@  whether a welfare scheme was launched by Government under which there
is a provision to give vouchers in 100 smart cities to the people living Below Poverty
Line (BPL) for paying the rent of the house;

(b)  if so, the details thereof;

(¢)  whether this scheme has been introduced and is being implemented
according to the target fixed therefor; and

tOriginal notice of the question was received in Hindi.
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (RAO INDERIJIT SINGH): (a) to (d) The Ministry of Housing and Urban
Affairs has not launched any scheme under which there is a provision to give vouchers
in 100 smart cities to the people living Below Poverty Line (BPL) for paying the rent
of the house.

Extra floor area for builders under PMAY

529. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@  whether Government would consider allowing extra floor area for builders
to push housing for poor under the Pradhan Mantri Awas Yojana (PMAY); and

(b)  if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (RAO INDERJIT SINGH): (a) and (b) 'Land" and 'Colonization' are State
subjects, it is, therefore, the responsibility of the State/UT/ ULB authorities concerned
to provide encumbrance free land for the projects under the PMAY (U) mission. The
mission guidelines, however, provide that States/UTs shall provide additional Floor
Area Ratio (FAR)/ Floor Space Index (FSI)/ Transferable Development Rights (TDR)
and relaxed density norms for slum redevelopment and low cost housing, if required.
Additionally, it is incumbent upon the States / UTs to prepare/ amend their Master
Plans earmarking land for Affordable Housing.

Area based development under Smart Cities Mission

530. SHRIMATI AMBIKA SONI:
DR. T. SUBBARAMI REDDY:
Will the Minister of HOUSING AND URBAN AFFAIRS be pleased to state:

(@  with regard to Area Based Development (ABD) under Smart Cities Mission,
what is the estimated number of people who are expected to benefit from these projects,

city-wise;

(b)  what is the current population density in the areas under these projects
and what is the expected population density after the project is completed, particularly
in Ludhiana and Visakhapatnam;



310  Written Answers to [RAJYA SABHA] Unstarred Questions

(c)  whether utility tariffs would be revised in the project areas and if so, what
would be estimated rate of revision; and

(d)  whether Government has any alternative plan to accommodate those people
who would be displaced and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (RAO INDERJIT SINGH): (a) Total population in the Area Based Development
(ABD) area of 90 cities is 66,13,129. This is 9.04% of the total population (7, 31,53,153)
of the 90 cities. It needs to be mentioned that the projects in the ABD areas are
expected to have much wider benefit for the city as a whole and not just to the ABD
areas. A substantial proportion of the investments planned under the Mission will
provide city-wide benefits.

(b)  Ludhiana city population density is 101.8 persons per hectare and Ludhiana
ABD area population density is 109.5 persons per hectare. Vishakhapatnam city
population density is 33.6 persons per hectare and Vishakhapatnam ABD area population
density is 119.8 persons per hectare. The future popu